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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

APPLICATION NO.56 OF 2024

ArunkumarSermakkani
S/o. Shri.Sermakkani
& 8 others

... Applicants
Versus

Union of India
Ministry of Environment, Forest & Climate Change

and 4 others
...Respondents

REPLY FILED ON BEHALF OF THE 5TH RESPONDENT

The Sth respondent above named respectfully submits as follows:

1) The fifth respondent viz., MeenakshiUdyog (India) Pvt Ltd., is a
manufacturing company with decades of experience in
producing most premium, reliable, high-quality steel
construction materials such as TMT bars and Structural steel.
The products that are manufactured include TMT bars,

Corrosion Resistant Steel TMT bars (CRS), Billets and

structural steel.,

2) The fifth respondent is operating their Steel Rolling Mill at
Kalugondapalli, DenkanikotaTaluk, Krishnagiri District, Tamil
Nadu. The industry originally had a production capacity of
30,000 TPA of MS Billets and 60,000 TPA of TMT rods totally
armounting to 90,000 TPA. The industry proposed to increase
their production capacity of MS ingots to billets from 30,000

For HEENAKSHE UBYOG (iNDIA) PYT. 11D,
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TPA to 1,91,000 TPA and TMT rods from 60,000 to 1,80,000
TPA.

3) It is submitted that the industry had been established as early
as in the year 2006 and due Consent to Establish and Operate
have been obtained on 27.03.2006 both under Air and Water
Act(Annexure-1). The consent order had been renewed
periodically from time to time. The consent order dated
17/04/2017 (Annexure-2) was granted for production of 500
T/M of MS Rods Channels Angles and 2500 T/M for MS
Ingots with validity up to 31/03/2020.

4) It is further submitted that well before the EIA notification
prescribing the threshold limit of 30000 TPA under Entry 3(a},
this respondent had obtained ceonsent for production of 5000
T/M which is about 50000 TPA vide Consent order dated
05/03/2008 issued by the TNPCB.

5) As stated already the industry proposed to expand their
production capacity and accordingly submitted an application
on 09.09.2020 (Annexure-3)to Ministry of Environment,
Forest and Climate Change in Form-I and sought for Terms of
Reference (ToR). The project falls under item 3 {(a) -
“Metallurgical industries{ferrous and non ferrous) in the

schedule of EIA notification dated 14.09.2006.

6) The project falls under category B. However since the
interstate boundary is falling within 5Km radial distance from

the proposed project site, the project is required to be
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considered as category A for which Environmental Clearance
18 necessary from MOEF &CC,

7) After due consideration of the application, the EAC issued ToR
on 22.10.2020 {Annexure-4) regarding the above proposal
directing the project proponent to prepare EIA report and
colplete the process of public consultation for the purpose of

processing their application further.

8) Accordingly the industry prepared a detailed Environmental
Impact Assessment Report through their NABET Accredited
Environmental Consultant M/s. ABC Techno Labs India
Private Limited in respect of the proposed expansion of the
existing steel rolling mill at 291/1, 291/2A, 291/2B, 291/3A,
291/3B, 291/4A, 292/4A, 292/4B, 292/5A & 292/5B of
Kalugondapalli  Village, DenkanikottaTaluk, Krishnagiri
District. Public hearing was conducted in respect of the
project for the proposed expansion on 11.08.2022. After
submission of the EIA report, based on the deliberations made

by EAC, the industry submitted various clarifications by their
letter dated 30.05.2023.

9) After obtaining certified compliance report from the Tamil
Nadu Pollution Control Beard vide their letter dated
17.03.2023 (Annexure-p)regarding compliance of all
conditions of consent to operate by the project proponent,
there were furtherdeliberations by the committee after which
the committee recommended grant of environmental clearance
to the project vide proceedings of the 33rd EAC meeting held
on 30.05.2023{Annexure-&). Pursuant to the same MOEF
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&CC granted environmental clearance for the project by
proceedings dated 19.07.2023 (Annexure-F)for the proposed
expansion of the industry. A corrigendum was also issued on
01.09.2023 (Annexure-3) correcting the unit configuration
and capacity as 1,91,000 of TPA of MS billet and 1,80,000 TPA
of TMT rods.

10) It is submitted that Tamil Nadu Pollution Control Board
also renewed the consent issued to the unit with validity up to
31.03.2024. Subsequently pursuant to the environmental
clearance granted, consent to operate (expansion) has been
issued to the unit vide proceedings dated 15.03.2024 with
validity up to 31.03.2029.

11) At the outset, it is submitted the above application itself
is motivated and intended to stall industrial expansion of the
fifth respondent industry that has been operating since the
year 2006 in full compliance of all statutory norms. It is
important to note that prior filing theOriginal Application, the
same set of applicants have also filed Appeal No.31/2023
challenging the environmental clearance granted to the 5th
respondent industry on 19.07.2023.Inspite of having
knowledge of the fact that industry has obtained
environmental cleararice and after having challenged the same
in Appeal N0.31.2023 on 25.09.2023 before this Hon'ble
Tribunal, the same sets of individuals have filed the present
0.A.No.56/2024 on 07.12.2024. Therefore, it is clear that this

is a clear case of total abuse of process of law. The very fact
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that the applicants are taking diametrically opposite stand in
the application in comparison to the appeal, it is clear that the
appeal as well as the applications are motivated and intended

to harass the unit in order to make unfair gains.

12) It is submitted that the applicants claim to be residing in
a residential colony known as Pushpam Realty situated close
to the industry and claim that the industry is causing air and
noise pollution. The allegations are totally baseless and
without any substance. While the 5th respondent industry
was established as early as in the year 2006 the Pushpam
Realty where the applicants claim to reside came up only in
the year 2017. Even as per the report of Tamil Nadu Pollution
Control Board Pushpam Realty Phase-IlIl obtained CTE only
through proceedings dated 17.04.2017.

13) The above application proceeds on the basis as through
prior Environmental Clearance is mandatory in respect of the
fifth respondent industry. It is submitted that the correct
factual position is that the industry was operating with an
existing capacity of 2000 T/M of MS Ingots vide consent
granted by the Tamil Nadu Pollution Control Board dated
07.11.2016. Thereafter the capacity of the unit was increased
in the case of MS Rods to 5000 T/M and MS Ingots to 2500
T/M as permitted by the consent order issued by Tamil Nadu
Pollution Control Board dated 17.04.2017. The consent has

been pericdically renewed.
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14} The fifth respondent industry applied for grant of
Environmental Clearance in the year 2018 as falling under
item 3 (a) of the schedule to the EIA notification 2006 dealing

with Metallurgical industries (ferrous and non ferrous).

15) It is submilted that the question as to whether the steel
rolling mills would fall under the secondary metallurgical
industries whereby the EIA notification as above would
become applicable was itself undecided for a long time. while
many steel rolling mills including the fifth respondent industry
were operating all over India after obtaining necessary consent
order from the concerned State Pollution Control Board, the
issue as to whether & prior Environmental Clearance is
requi4ed was not clear. The issue relating to interpretation of
item 3 (&) vis-a-vis the definition of "Metallurgical industries”
directly arose for consideration in the case of

GajubhadesarJadeja Vs Union of India and others.

16) In the above case the Hon'ble National Green Tribunal
(WZ) Bench was concerned with an industry manufacturing
cold rolled stainless steel without Environmental Clearance.
The Joint Committee appointed by the Bench filed a report
stating that opinion on applicability on Environmental
Clearance to the aforesaid process can be given only by MOEF
with reference from EIA Notification 2006 as amended on
01.12.2009 and definition of Secondary Metallurgical
Processing Industries as given in EIA guidance manual

prepared by IL &FS Eco smart Ltd.,
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17) A letter dated 14.08.2019 issued by MOEF to SEIAA

Chhattisgarh was also produced where it is stated that Re
rolling would be classifiable as a Secondary Metallurgical
Industry as per technical EIA guidance manual. At the same

time those projects involving operation of various types of

furnaces with capacity of more than 30,000 tons P/A (TPA)
would require Environmental Clearance. The Hon'ble Bench

also sought for further clarification from MOEF in this regard.

18) The minutes of reconstituted EAC was placed before the

Hon'ble Bench which stated that there is a scope and need for

further clarification in the following issues:

a} Definition of Secondary Metallurgical units for the purpose
of EIA process

b} Classification about the types of Furnaces

c) Clarifying Re-rolling Vs Cold Rolling.

19) The report further stated that considering many similar
units are established or operating under CTE/CTO obtained
from the respective SPCB's a period of one year may be
allowed for conversion to Environmental Clearance. The EAC
recommendations were accepted by MOEF through its
affidavit filed on 07.02.2020 before the Hon'ble Bench which
agreed for a period of one year to be allowed to the units,
ministry will also constitute an expert committee other than
having EAC having metallurgical expert for their
recommendations. Recording this, said original application

viz., 0.A.No.55/2019 (Western Zone} was disposed of by order
dated 12/02/2020 {Annexure-9. ).
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20) The above order of the Hon'ble Tribunal was taken up to
Hon'ble Supreme Court in Civil Appeal No.3116/2020 by the
applicant before the ‘Iribunal stating that NGT had no
jurisdiction to grant any time for obtaining Environmental
Clearance. It was brought to the notice of the Hon'bleSupreme
Court during the hearing of the appeal that Ministry had
issued a notification viz., $.0.3250 (E) dated 20.07.20272
(Annexure-i0 Jwherein MOEF stated that Re-Rolling operation
would fall under the purview of Secondary Metallurgical
Processing Industry and as such would require environmental
clearance. By the same notification MOEF granted time of one
year from the date of notification to the industries to apply for

grant of ToR.

21) The Hon'ble Supreme Court after noting that there are
about 1689 similar re-rolling/cold rolling in the country which
have been set up without obtaining prior environmental
clearance has there was an ambiguity whether such rolling
steel mills are required to obtain prior Environmental
Clearance. The Hon'ble Supreme Court concluded that there
was no error in the order passed by the NT (WZ) and further
observed that only because an ambiguity earlier which was
removed by MOEF notification dated 20.07.2022 the Hon'ble
Tribunal had granted time to the project proponent therein to
comply with an requirement of Environmental clearance. After
referring to various judgments of Hon'ble Supreme Court
itself, the Hon'ble Supreme court upheld the order of the
Hon'ble Tribunal and dismissed the Civil Appeal by judgment
dated 10/08/2022 (Annexure-i|..Jand also held that the order
of closure issued in respect of that unit cannot be sustained.
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22) In the instant case the fifth respondent industry had
applied for Environmental Clearance as early as on
30.07.2018 itself, resubmitted on 30.06.2020 and again
resubmitted on 19.05.2023. After various clarifications and
deliberations the MOEFfinally granted Environmental
Clearance to the fifth respondent industry on 19.07.2023.

23) As already stated the ambiguity relating to requirement
of prior environmental clearance for re-rolling mills such as
the fifth respondent was finally settled only by the notification
dated 20.07.2022 issued by MOEF which itself granted one
more year's time to apply for Environmental Clearance to
enable all relevant industries to come within the regulatory
regime. Under such circumstances, it is not correct on the
part of the appellant to contend that the fifth respondent
ought to have obtained Environmerital Clearance in the year
2017 itself and therefore there is violation. Such a contention
cannot be accepted in the light of the MOEF notification dated
20.07.2022 and also the judgment of the Hon'ble Supreme
Court in C.A.N0.33116/2020 dated 10.08.2022.

24) In fact, subsequently, the MoEF has further amended
the S.0.3250(E) dated 20/07/2022 by way of another
Notification in S.0.3372(E) dated 26/07/2023 (Annexure-I3)

whereby the period granted for application for grant of ToR

stands extended as "One year and six months" instead of "One

year”" as originally prescribed.

For MEERAKSHY UDYOG {INDIAY PV, 11D,
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25) In the instant case the after due consideration of all the
aspects the second respondent issued Environmental

Clearance to the 5th respondent company on 19.07.2023.

26) Therefore, even well before the deadline set by the
Hon'ble Supreme Court as above, the industry had obtained
environmental clearance. Thus, the contention of the
applicant that prior environmental clearance had not been

obtained is totally misconceived and liable to be rejected.

27) Regarding the allegations of air pollution, itis submitted
that noise level survey and AAQ tests were conducted by the
Tamil Nadu Pollution Control Board on 15.08.2024 and
16.08.2024, near the vicinity of the unit and all parameters
are found to be within the standards prescribed by the Board.
The Tamil Nadu Pollution Control Board has also filed a report

on the same before this Hon'ble Tribunal in the present O.A.

28) The industry is regularly filing their compliance reports
to the statutory authorities. The industry has also developed
sufficient green belt as per the condition prescribed in the
environmental clearance. In so far as the judgments referred
to in the application regarding air pollution and noise
pollution, the industry is advised to submit that there cannot
be any quarrel with the propositions laid down therein.
However, unfortunately,in the instant case, the applicants are
making a false claim and hence the said judgments have no

applicability to the facts of this case.
For MEEHAKGRY NOYOG (RO A, {19,
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It is therefore prayed that this Hon'ble Tribunal may be
pleased to dismiss O.A No.56 of 2024 with costs and thus

render justice. For MEENAXSH: UDYQG LIRDIA) PYT 17D,
ks (
RS FOmn_J
— \Aw Diraector
Counsel for 5th Respondent 5th Respondent

VERIFICATION

I, SalilBansal Director, Authorized Signatory of M/s.
MeenakshiUdyog (India) Private Limited, the 4th Respondent
herein do hereby verify that what are all stated above are true and

correct to the best of my knowledge, information and belief.

: e
it an P e Siis the |¢ day of July 2025 |
For MEEHAKSH! {06 (lﬁﬁh‘i)%’i .,
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TAMIL NADU POLLUT!

By Registered Post with
Acknoyledgesent Due
iThis document contains O Pages!

TARILNADY POLLUTION CONTROL BOARD

CONSENT GROER NO. : 16600 flated 21/03/2006

Proceedinge No. :  T7/TNPCB/F(22835/KGI/RA/A Bpted Z1/03/2008

Congent for Existing / New operation of the plant unger Secticn 21 of the pir (Prevention and Control
of Pollution) Act, 1981 as amended.

Sup : TAMIL MADU POLLUTION CONTROL 80ARD - CONSENT -
MESSERS MEENAKSHI UDYOG (INDIA) PVT. LTD.,
S.ND.292/4A,45, 291/3, 2%2/5, 291/1s
292/2R, 291728, KALUKONDUPATTI VILLAGE., X &
DENKANIKDTTAT TALUK, y B
KRISHRAGIRT DISTAICT. ot
for the existing/new operstion of the plant under Sectiom®2)

of the Air (Prevention and Controt of Pollution) ACt.1881
a8 asended.

Ref : 1.YOUR APPLICATION WO.G61164 07.26.7.200¢
2.PROC.NO, T5/TNPCI/FO22895/RN/KET/R/2004 0T.5.10.04
3.IR ND,DEE/TNPCR/HSR/F21/RN/2006 BT.6.1.06

Board Resglution No @ deted i1

CONSENT is hereby granted under Section 21 of the Rir (Prevention and Control
of Pollution Act, 1381 {Central Act 14 of 1981) as swended (hereinafter referred to
ag 'The ACt’) and the rules and orders made thersunder to

THE DIRELTOR.
W/8. NEENAXSHI UBYOE (INBIA) PYT. LTB.,
5.M0.292/4R,48, 291/3, 292/5, 23171,

292/2A, 291/28, KALUKDMBUPATTT VILLAGE,
BEMKAMIXOTTAL TALUK,

KRISHMAGIRI BISTRICT.
{herpinatter referred to as 'The Applicent!) suthorising nis/her/thes to operate his/mer/
their industrial plent in the Asr Pollution Comtrol Area e notified by the Governsent

angd to continue to sake esisting discharge of ewission/sake ney Oistharge of emiBaians
fros the stacks/chimeys.

This i8 Bubject 0 the proviBions of the Act and the rules and groers wade thereunder
and furthar subject to the teras and conditions incorporated in the Special and hemeral
Conditicng annered.

This CONSENT 18 valid for a period ending with the 31st day of March 2007
(Thirty firet day of March Two Thousend Seven )
PO .
ror SEmO-sEREy S NGB TAN
TARIL NADU POLLUTION CONTROL HOARD
. CHEWWAL

Aamcd |
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THE BIRECTOR.

N/S.MEENAKSHT UBYOG (INBIA) PVY. LTB,.
ND.19, IIT FLOOR. ALSAMALL.

4, NONTIEYH RDAB. EGMORE,

CHENNAT-600 008,

Copy to © Tne District Environsenta) Engineer, famil Wadu k01 iution Contrar doaru
HOSUR

for inforwation ano necessary action

COpy t0 © The soint Chief E‘WWQDIEMB‘I Engineer. Tami) Nadu P0livtion Contro) Boary

Copy t0 @ The Comniggianer/Raseutrve fHFeerdistoict Callecror
THENI PAMCHAYAT UKIOM, CRISHMAGIRI AISTRICT

#
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TAMIL NADU POLLUTI

{ -3-
SPECIAL CONSIYIONS
1, Detailn of the products sanufactured
8.4, DESCRYPTION QUANTITY /VDNTH
(b8} 2) {3)
1. .S, INGOTS 60 MM \
-
|
[}

This congent i valid for the manufuctre of Products and the rate of production aentioned
thove. Any change in the quantity or quality of the products hee to be brought to the notice of the
board and fresh Consent has to be gbtained,

2. Emiesion 18 parmitted through the following cnisneys/stacks end Bhall not exceed the figures
indicated @
Chisney / Stack Description of faximm Point of

Nusber Chisney / Stack discharge 2  discharge

in lznﬂ- THeight) in ats.
-, -
61] @ (37 e (0
" m. ATTACHES TO INBUCTION FURRACE-I - 17.00
0. ATTACHED TO INDUCTION FURMACE-IY = 17.0n
|
{
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N"CONTROL BOARD

\ ' &
) The !ﬁéﬁgﬁﬁlau not contain constituents in excess of the totlerance limits a5 laid down
rereunder, )
LY -

serfal fara- Ot Tolersnce Lisite
N neter o
N CHINNET / STACK MUNBER

m @) 3 L)

{i) (1) (i) (i) (L] vi)

1. s® THE UNIT SHALL ARWERE TD THE STANBARDS

2. ©0 PRESCAIBED BY THE BUARD FROM TINE TD

3. M TIN

4. Sm

5. 02 !

3(b}  The gabient air in the industrial plant area shall not contsin constituents in excess of the
tolerance Vimits prescribed below @

Serial Pollutant Time Weighted Ymit Talerance
Nusber average Lisits
[3Y] 2} {3) (41 {5) ”
1, Sulphr fanusl sicrogras / a3 60
Rionjde avergge
(502) 28 Hourg microgras / @ 80
2, Oxideq of fnnusl nicrogras / @3 §0
Witrogen average
88 NOx 24 Hours ricroprar / a3 L]
3 Suspended Annual sicrogras / 83 140 Al
particulate average
Matter
(5P 24 Howrs sicropras / 13
L} Renpirahle fanual sicrogras / B3 &0
particulate werape
fatter size
less than 10
aicron (RPN) 24 Hours sicrogras / il 100
5. Lead {Ph) ARl sicrogras / a3 0.7%
average
24 Hours sicrogres / 13 1.0
6. Caron 8 Hourg sicrogras / 83 & 2000
nonoxide -
{s1}] 1 tHour wicragren / &3 4000 ﬂ
3lci. The ambient noise level in the industria) plant arew emall not eiceed the 1imits prescribed valow.
Limite in fay Tise Night tiee
dB(A) {6 8.0, 010 P.n.) (10 P.A. t0 6 A.N.)
55 [}
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TAMIL NADU POLLUT

AN unite of the air pallution control equipsent required to achieve the quality oOf the
enigeions to the tolerance Vimite prescribed above shall be completed within

sanths from the date of this order or before

or atong with the comsissioning of production.

The appticent ehall provide part hales for sampling the emission k access-platform for carrying
out etack sampling ang provide electrical cutlet points and other arrafijwents for Chisneys /
stacks and other sources Of emissions 80 as to collect samples of esaission by the Boar or the
applicant st any time in accordance with the provisions of the Act or Rules made therein

The applicant shall at his oun cost get the samples of emission collected and analysed by the
TNPC Board Laboratory every sonth for tne parameters ingicated in condytions No.3(a) ang
ghall furish in triplicate the report thereof to the Board by the 10th of succeeging month.

This Congent is given by the Board in consideration of the psrticu\iﬁ%en in the applicaton
finy change or alteration or deviation wade n actual practice from the particulare éurnished, n
the spplication will also be ground for review/variation/revocationeof tne\l'gment Order under
Section 21 of the Act to make such deviatron ns deemed fit for the purpose of the Act.

The applicant shall not change or alter either the quality or quantity or rate of emission or

wnetall, replace or slter the air pollution control equipsent or change the rav materia) or k

sanufacturing procees resuiting in any change in quality and/or quantity of emissions. without e
previgus written peraisaion of the Bosrd.

The applicant eha)] provide and meintain 8t M8 oun cost one/twD/three gmbient air quality ¢

sonitoring Btations for sonitoring suspended particulate matter, Sulphurdioride, Dxides af
Witrogen, Hydro-Carbon, Carbon-monoxide and apnitor the sase 811 in @ day, once in & week/

fortnight/aonth. The gate collected shall be spintained in & register and a monthly extract
furnighed to the Board.

The applicant she}) provide and sintain at Nig oun CoSt 3 satecrological atstion to collect the
data on wind velocity, direction, tesperature, tumidity, rainfall, etc. and the Gaily readings
ghal) e recorded and the extract sent to the Board ance in a santh.

The applicant shall forward the following inforsation to the Member Secretery. Taail Madu

Pollution Control Bosrd, Madras regularly before 10the of every month.

(9} Progress m the inatallation of Air Pollution Control equipsents.
(b) Progress on the procuresent and installation of equipsents for sonitoring asbient mir
quality, stacke. chianeys and meteorological deta.

(c) Manthly extract of deily discharge of emission through esch chimney/stack.
(d) Report of Analysis of gteck menitoring, amtient Rir quality wonitoring. seterological
data as required under Conditions.....

(e) Progrese on planting af trees and plants as referred to under General Conditions No.B

fny upset conditions if eny of the plant/plants of the factory which i3 1ikely to resu)t in
increased e@isgions and/or result in viatlation of the atandards sentioned above shall be
reported to the Head Quarters and District Environeental Engineer’'s Office/Regional Joimt Chief
Environaental Engineer's Office of the Board telegraphically.

17
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'ON CONTROL BOARD

13. ine wpplicant Shall furmsh o the ViB1ting Ofticer of the J0ero oy inforestion regaroing
the stack monitoring Systes / or operation of the plant or any other particulare as may he
pertinent in preventing and controtling of poliution of Act

14. The Agplicant gha supit process flow ghegt ang particulars af Proposed contral equipeents,
10n110ring equipments ang tine schedule for copleting the MEtallation of the game 80 48 to
Feach the Bosrd within 30 Says frow the date of FECEIY Of thie orger,

15, The conditions 19p03ed 28 above gng1) continue in force unti) revoked under Section 21
of the pet.

-

(Continued in Annexure)
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TAMIL NADU POLLUT

T -
GENERAL CONDITIONS

The spplicant shall eake an applicstion for grant of fresh consent atleast 6D duys Defore the
date of expiry of thig Consent Drder,

The necessary fee. ag prescribed ¢or obtaining consent. ghall be paid for by the epplicant
along with the application for consent.

The industry shall iesediately submit the reviged application far Consent to this Board in the

event of uny change in the quantity / quality of rau saterial, sanufacturing process. rate of
eaiggions, air pollution control equipment etc.

The applicant shall either :

{4} Kot later than 30 days from the date of issue 0f this Consent Order, certify in uriting to
the Mesber Secretary that the epplicant has ingtalled or provided for an elternate electric
poser gource sufficient to operate all facilities ingtalled by the applicamt to sainta:n
cospliance with the terss and condrtions of the consent.

U]

Not iater than 30 days from the Oate df this Congent certify wn writing to the Nember

Secretary that won the reduction, 10ss or failure of one or sore Of the prisary sourceg of
electric power to any $scilities ingtalled by the applicant to saintain cospliance wWith the
teras and conditions of thie Consent. the applicamt shall halt. reguce or otherwise control

productions and/or 411 ewiggiang in order to saintain compliance with the terss and
conditions of this Consent.

Mo controt equipsents or chimney ehall be altered or replaced or ag the cagq eay be erected or
re-erected except with the previous approval of the Board.

The liquid effluent ariging out of the operation of the air polietion control equipsent ghall
also be treated in & sanner end to the satigfaction of standarde prescribed by the Doard i

sceardance With the provisiong of Water (Prevention and Control uf Pollution! Act, 1974 ag
asended.,

The 80110 wagte, BUCh 8BS Sueepings, wustage, package, espty comtainers. regigues., siuage
including thet fros eir pollution control equipeents collected within the gresises of the
industrinl plant shall be disposed off scientifically to the satisfaction of the Board, 8o ay

not to cause fugitive esission. dust proliless, or water pollutions probles through leeching etc
of eny kind.

A
The spplicant shall plant a wininua of three varieties of trees (EThcalyptus, ‘Subabul ana any
other suitable variety) at the density of not less than 1,000 ‘treed per acre of lend. The

plantation is stipulated over and alove the bulk plantation of treesedinat areas and
mintain thes. '

The applicant shall provide &)1 facilities for collection of sasple to the Board sta¢f.

The stack sanitaring systes employed by the epplicant shall be open for ingpection of this
Board at any tiee.

There shall not be any fugitive or episodal discharge from the prt:lisei’.’v
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12. In cese of guch episodal disCharge/emiseione the industry ahall taKe ismedigte action to bring
doun the emiesion within the Vinits prescribed by the Board in special conditions No.d(a).

13. The spplicant shall at 1) times saintain in good working order and operate as efficiently ag
poseilile all pallution control facilities to achieve the teras and conditions of the Consent.

14, The igsue of this Consent doee not cover Bny property right in either real or personal property
or any exclusive privileges nor 2088 it authorise any injury to privave property or any
invasion of personal rights, or any infringesent of Central, State Lawe or regulaticns,

13. The epplicant ahel) keep the premises of the industris) plant and air poliution equipsents
clean and sake 811 hoods, pipes, valves atacks / chianays leak proof. The air pollution

control equipsents, locetian inspection chasbiers, saspling port holea shall be aade ezsily
accessible at all time.

16, The applicant shall display this Consent granted to hiw in @ prominant place for perussl of the
inspecting officers of this Board.

17. dn inspection book shall be opened and sade available to the Board's Officers during their
vigit to the factory.

18. If due to any technpiogical improvements or otherwise this Boarg i8 of opinion trat a1l or wny
of the conditions referred to above requires varistion (including the change of ey contro)
aquipsent either in uhcle or in part) thie Board shall, after giving the applicent an
oppertunity of being heard, vary 811 or any of such condition and thereupon the spplicant
8hall be bound to coaply with the conditions so varied.

13, The applicant. his/her/their legal heirs/representatives or assignees gshall have no clain

uhatsoever to the continuation or renewa) of thie Consent efter the expiry of the period of
this consent.

20.. The Board reserves the right to review, impose additions) conditions or conditions: reveke
change or alter the terms and conditions of this consent.

For MOHEER SECRETRT- @ ooTan
TARIL NRRU POLLUTIDN COMTROL BOARD
| CHENNAT-32

% llll. ]"I .
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TAMIL NADU POLLUTION CONTROL BOARD
76 Mount Road, Guindy, Chennai 600 032

CONSENT TO OPERATE UNDER AIR (P&CP) Act. 1981,

AS AMENDED CONSENT ORDER NO.16600, Dated 27-3-2006.

ANNEXURE-|

SPECIAL CONDITIONS

~ 16.The unit shall maintain and operate the APC measures effectively anc
continuously.

17.the unit shall adhere to the Ambient Air Quality/emission standards
prescribed by the Board.

Crgervy X
for CHAIRMAN
TNPC BOARD-CHENNAI-32

ey
At
& A
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TAMIL NADU POLLUT

Iy Regigtered Post witn
Acknowledgenent Bue
{Thie docusent conteing __ Pages)

TANILNAQU POLLUTION CONTROL BOART

CONSENT ORDER MO. @ 20567 dated  21/03/2006

Proceedings No. : T7/TNPCB/F022895/KGI/RNA gated  27/03/2006

e e e e
Consent for Existing/New or Altered outiet/discharge of sewage and/or trade effluemt under Section
25/26 of the NATER (Prevention and Control of Pollution) Act. 1974 as amended.

Sub : TAMIL NADU PGLLUTION CONTROL BOARD - CONSENT
NESSERS MEEMAKSHI UDYOG (INDIA) VT. LTD.,
S.N0.292/40, 40, 291/3, 29275, 2911,

292/28, 291/28, KALUKONDUPATTT VILLAGE. 3
DEMKANTEOTTAL TALLK, M
KRISHNRGIRI DISTRICI, Cg

-

for the discharge of sewage and/or trade effluent umder
Sectyon 25/26 of the UATER (Prevention and Control of
of Pollution) Act, 1974 iCentral Act, § of 1970) a8 agended.

Ref * 1.70UR APPLICATION NO.61164 BY.26.7.2004
2.PROC.ND. T5/TNPCB/FOZ2895/RN/KGI/N/2004 0T.5.10.04
3.IR NO.DEE/TNPCB/HSR/FZL/RN/2006 07.6.1.06

Joard Resolution No WTED ¢/ 4

CONSENT 1is hereby granted under Section 25/26 of the UATER (Prevention and Control of

Pollution Act, 197¢ (Central Act 6 of 1974} as aeended (hereinafter referred to as 'The Act’)
and the rulea and orders sade thereunder to

THE DIRECTOR,

N/8. WBEENAKSHI UDYDS (INDIA) PUT. LTD..
5.N0.292/4R.4B, 291/3. 292/5, 29171,
292/28, 291/28, KALUXONBUPATTI VILLAGE,
SENKANIXDTTAL TALUX,

KRISHNABIRT BISTRICT.

thereinafter referred to &8s 'The Applicant’) authorising hid/her/thes to continue to or

bring into seke new discharge or use new/altered outlet for discharge oé sewaye and/or
trade efflusnt.

Thig is subject t0 the grovisions 0f the ACt and the rules ARo orders eade thereupde

and further subject to ¢he terss and conditiung incorporated n the Special and Geners:
Conditions annexed.

This CONSENT 15 valid for 2 periad ending with the 31st gay of Marth 2007
{Thirty ¢irst day of March Two Thosand Seven )

D10 b,
For MEMREE-SToREmary CTees
TAMIL NADU ROLLUTION CONTROL BOARD
.o, CHENMAL
L
N “"C‘
2\l

o
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THE OIRECTOR.

/5, NEENAKSHL UBY0G LINBIAY PVY. LTI,
N0.13, ITI FLUGR, ALSARALL,

4, NONTIETH ROAD, EGMORE,

CHENNAT-800 008.

.‘
Copy tu @ The Dygtrrct Environsents! Engineer, lam:) HaQu ¥Qilution Congrol Hoarv
HOSUR
for inforestion ang necessary action
i
\
Copy t0 + The Jownt Chief q“':.-qmentai €ngineer. lami Nagu Poliution Contro! boary
3 M
!

Copy t¢ ¢ The Commissianer/Gkestrssve—Srierrfabenige D)ooy
THENI PARCHAYAT URION, CRISHMAGIRI 91STRIC!

-
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SPECIAL COMBITIONS

1. Details of the products sanufactured

BL.KD. DESCRIPTION QUANTITY/NDNTH
{1 ) {3)
1. 0.5. INGOTS 2500 HI/M {

This coneent {8 valdd forthe sanufecture of Products ang the rate of production mentioned

gbove. Any change in the gumntity or quality of the products hae to be brought to the notice of the
Joard and fresh Coneent has to be cbtained.

2. lischarge of 2ffluent 18 peraitted ¢rom the fn'ﬂnﬁlnn cutlets. The quantity of offiuent
gischarged shall not exceed the figures mentioned beloe @ ;

Dutlet Bescription of Naxisum daily Point of
Kumber Outlet digcharge Disposal
tin 14t./day) _[Height) in ws,
u @ 3 &:& )
1.5EUABE 800 IR MIT'S LAND
2.TRADE EFFLUENT 20 SOLAR EVAPORATION
ﬁi} ir

25
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H 3. The effuent o4acharge shall not contadn constituents in excess OF the tolerance limito as 1eid
-‘J dowe? Mreunger,
Ser$1 Charscteristics it Tolerance Livite
haper
Outiet Mo.
119 [¥3) (3) (4)
n (¥3) (31 L)) {5 16) (7)
1. M Musher 55 -1% 59-1
2. Tewpereture [ §0 BEG.C AT THE POINT
OF DISCHARGE
@ 3, Particies 9ize of totsl
) Suspended solids. 1/wicron SHALL PASS 850 MICRON
IS SIEW
4. Tota) suspended =0lide [T 74] 0 100
5. Total diesalved solids /1 2100
(Inargemica)
6.~ Chloride as (C1) 19/1 1000
7. Sulphide ss (5] 3N 2
7 8. Sulphate es (504) [ 7] 1000
9.  Fluoride as (F14) 8yl 2
10. ramoniacel Nitrogen as(N) =gN 10

1. Sodium S




TAMIL NADU POLLU

H -5 -
Ser{al Characteristica Unit Tolerance Linits
tusher —
Qutlet No.
(1) (2) (%)) (1))
R
(6§ 3} (31 £} (5) (6} n
12, Copper as (fu) g/l 3

| 13, Tinc as (Zn) W 1 M

e
ANy
14. Phenolic Compounds g/l 1
J ag (C6 HS OW)
15, 0il and grease 18/1 10
16. Baron as (B) L 72 2
17. 500 Sdeye 2 20 C g1 20 0
%
18, cop LITA] 50
1. Total Residwl Chiorine mg/1 1
‘ 20. Argenic a8 (Al [ 1Tal 0.2
2. Cadeium 2g (Cd) 20/ 2
22, Total Chroeium 3s lcr)  eg/d 2
{
23, [hrosium ¥e (178! 01

(hexavalont Cr+6)

-Fag‘. N
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s
Serdal Characteristics Bnit Tolerance Limits
lumber
Outlet Mo.
{1 (2} (3} (§)
(1) (2) [k} 4 (5) (&) m
24, Lead as (Ph) | [ TAl 0.1
2.  Selenium vs (5e) (11 0.0%
j? 6. Nercury ag (Hy! /1 0.01
Zl.  Pemticides ARSENT
28, Alphs esittersa wicro Curie/nm} TEN TO THE POUER OF-7
8. Beta ervitters nero Curie/ad TEM TO THE POMER OF -6
3. free fasondia /1 5
28 (RH3)
3. Dissolved wh 5
Phosphates gg (P)
Q 2. Total Xjeldahl (172l 100
Nitrojen aa (N
[,  Cysnide ag (CN) {172] 0.2
M. Nickel ag (Ni) (772 3
. Residua) Sodium - {12l =

Carbanate

3
P s < i . T B e e A A b i & . e
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TAMIL NADU POLLUT

-1-
A1l units of the seuagestrade effiuent treatwent plant to achieve the quality of the
effluent according to the tolerance limits prescribed above shall te coapleted within
monthe fron the date of this order or before
or along with the comsissioning of production
fMieters sust be affixed at the emtrance of the weter supply connection so that such agters
are easily accessible for inspection and maintenance and for gther purpeses of the fct,

provided that the place where it 49 affized shal) in no case be st & point before which
vater hes been tapped by the consumer for utilisation for any purposes whateoever.

Separate saters with necessary pipe - 1ing for assessing the quantity of water used for
0f the purposes mentipned below @

4. Industria) cooling, spraying in gine pite or boiler feed,

5. Oomestit purpase.
€. Process.

d.

e.

The applicent shall take immediate action to insta)) mechanical composting saapling
Regquipment and continuous £10w messuring/recording devices on the effluent grains of
trade as vell ag sewage effjuent within three sonthe from the dete Of this Comsent Order
A record of deily effluent discharge shall De maintained.

Thig Consent i8 given by the Board in consideration of the particulers given in the
application. Any change or alteration or deviation wade in actual prectice, froe the
particulars furnished in the applicetion will also be ground for review/variation /
revocation of the Consent Order under section 27 of the Act and to meke such varistion as
deesed fit for the purpose of the Act.

The applicant shall not change or alter either the quality or qunm:tw the rate of the
discharge or tempereturz or the route of discharge without the pus uritten
permisgion of the Board.

The applicant shal) cosply with and carryout directives/orders issugd tww'the pard in
thigs Consent Order and at all subidequent times without any negligence on his/Mer/their
part. The applicant ahall be liable for such legal action 88 per provisions of the Lau/
Act in case of non - coapliance of apy order/directives igseued at any time and or
vialation of the terws and conditions of this-Consent Grder.

. The follouing information shall be forwarded to the Mesber - Secretary regularly

S e DR
oy H

b. Progress an the instellation of fMechanical compost sespling pquipment ang

0 A S -

contimous f10W recording/measuring devices.

c. fonthly Statesent of daily discharge of sewsge as well as trade 2ffluent,

ey A AR, A AR A ———
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1 12. fny upset condition in any of the plent/plants of the factory wnich s 1ikely to result
= in incressed effluent discharge and or result in violation of the etandards mentioned
) ‘J above shall be reported to the Heed Guarters end Bistrict Environaental Engineer’s office/
o 4 Regional Joint Chief Environsental Engineser’s Office of the Bperd telegraphically,

3 ‘ 13. The applicant shall furnigh to the visiting officer of the Board any information regarding
the construction, ingtallation or operation of the plant or of effluent treatsent plant

and any other particulars as way be pertinent to preventing and controlling poliution of
water,

1 14. Notuithstending anything contained in this conditiona) letter of Consent, the Board hereby
{ reserves t0 it the right and power under section 27(21 of the Water (Prevention and

1 Control of Pollution) fct, 1974 (as amended} to review any and /or all the condition

>

inposed herein abave and to mzke such variations as deemed £it for the purpose of the Act
by the Board.

15. The conditions jsposed as ebove shall continue in forge unti) revoked under section 27(2) ﬁ
| of the fct.

16. The industry has to ensure that minfmum three varietiea of trees (Eucelyptus, SuDebul eng
any other suftadle varfety) are glanted at the denpity of not lese than 1,000 trese per
gcre oF Yand. The trees mey be planted alomg the boundaries of the industry of industriel

prextees. This plantation is gtipulated over and above the tulk plantstion of treee in
thét ares and waintain thes,

{ Continued in Annexure-I) [

€
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TAMIL NADU POLLUT

BE I
GENERAL CONBITIONS

The applicant shall sake an application for grant of fresh consent atleast 50 days before
the date of expiry of this Consent Order.

The induptry would isaediately submit revised application for Consent to this Board

in the event of eny change in the quantity and quality of rew merm/an\nﬂpmdycw
msnufacturing process or quanmtity/quality of the effluent, etc. (=X

The applicant shall dieplay suitable caution boerd at the place where the effiuent is entering
any vater hody or any other place to be indicated by the Board, indicating therein that the
ares into which the effluents are being discharged is not it for the domeatic use/bathing.

The gpplicant shall either ¢

8. Mot later than 30 days fros the date of 7ssue of thig Consent Bruer_ﬁ%ﬁn vriting to
the Nesber-Secretary that the applicant has installed or provided. f alifrnate eiectric
pouer source sufficient to opergie 211 facilities installen by ¥HeTEpplicant io saintain
compliance with the terms and conditions of the Cansent. * o,

b. Hot later than 30 days frem the date of this Consent, certify in writing to the Beaber
Secretary thet upon the retuction. 108s or failure of any one or pore of the primary
sourceg 0f electric power to any focilities installed by the applicant to la,int\ajll)' |
cospliance uith the teres and conditions of this Coneent, the spplicant shall halt, reduce :
or otherwiae control production and/ or a1l diacharges in order to0 saintain compliance with :
the terss and conditions of this Conaent.

The applicant shall nat allow the discharge fram other prewiges to mir with the discharge from
his/her/their premiges.

Stors uater ghall not be aliowed to mix with the sevage and/or trade effluent on the upstreaa
of the terwinal sanholes where the flow messuring devices will ge instsiled.

A1 80140 uvastes arising in the premigas ehall be properly clessified and disposed off tg the

. statisfaction of the Yoerd by :

{i) tand #i11, in case Df inert material, care being taken 10 ensure thet the material does

nat give rige to eachate which may percolate imta ground water of carried auay with
gtorn run-off.

(if) Controlled incineration, uwherever possible in cage of comjustidle orgenic saterisl.

(491} Composting, in case of biodegradable waterial.

Any toric saterial shall be detoxified otherwise be gealed in eteel drums and durried in
protected aress after pbtaining approva) of this loard in writing, The detoxification or
s2p1ing and burying shall be carried out in the presence of Board's authorised persgns only.

the applicant shall maintain good house-keeping both within the factory and in the presises.
A1l pipes, valves, sewerg and draing shall be leak proof. Floor washings shatl be adaitted

into the effluent collection systed only and shall not be allosed to $ind thewr way in stary
draine Or open aress.

The applicant shall provide a1l facilities to the Board staff for collectron of samples



13.

14,

16.

17.
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The appiicant shall st 11 tises saintain in good working order end operate efficiently all

«reatment or contro) facitities or systess installed or used by hie to satisfy the terms and
conditions of the Consent.

The igsuance of this Consent does not convey any property right in gither real pereonal
property or any exclusive privileges. nor does it quthorise any ifjury to private praperty or
any invagion of peraonal rights nor any infringesent of Centrs). State laws or requiation.

This Congent does not authorise or approve the construction of sny physical structures or
facilities or the underdsking of any work in any nature) water course.

Nan - compiiance with effluent 1imitations.

{a) If for any resson the applicant does not cosply with or will Be unable to cowply with any
etfluent 1imitations specified in thia Consent, the applicamt, ghall isgedistely notify the
Consent issuing autharity by telephone and pravide the Cunsent igsuing authority with the
following inforsation in writing within 5 days of such notaficetions:

i) Cause for Non - compliance.

i1) A description of the nan-compiied discharge inclwding 1ts impact upon the receiving
uaters.

fii) Anticipated tise of comtinuance of non-compliance if expected to continue or if such
condition has been corrected the duration of pariog of non-complisnce.

iv) Steps taken by the applicamt to reduce and eliminate the non-coeplying discharge and

v} Steps taken by the applicant to prevent recurrence of condition of non-compliance.

b

The applicant shall take all reasonablie steps ta Finiajze any edverse iepect to natural
waters regulting fror non-compliance with any effluent lieitation specified n this Consent

including such accelerated or additiona) sonitoring as necessery to determine the natwre
and impact of the non-complying discharge.

{c

Nothing in this Consent shall be canstrued to relieve the applicant from civil or crimine)
penalties for non-compliance whether or not such non-cospliance i6 due o factors deyono
hig/her/their control, such as bresk-down. electric failure, accident or natural disaster.

The diversian or by-pass of any discherge from facilities utilised Dy the applicant to saintain

coapliance with the terss and conditions of this congent is prohibited except :

il Where unavoidable to prevent loss of 1ife or severs property dasage or

i1) Where exceseive storn damage or run off would dasage any facilities necessary for
tospHiance with terws end conditions of thie Consent. The applicent shall imsediptely

notify the Board in writing of each diversion or y-pass in accordance with procedure
specified as under ites No.ld.

The applicant shall et his own cost get the effluent samples collected both before and after
treatuent and get them enalysed at an approved Laboratory of the Boerd every eonth for the

paraseters indicated in Speciat condition Np.3 and sha)l submit in duplicate the report there
of to the Board.

The addition of various treatment chemicals should bte done only uith mechanica) dosere and
proper equipient for requiation of correct dosages detersined daily and for proper unifors
feeding. Curde practices such as dusping of chemicals in Qraing or BURPE OF trickling af acids
or atkalies arbitrarily and utilising poles for gtirring etc.. should not be resorted to.

K
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Care should be taken to keep the anaerobie lagoona, {4 any, biglogically active and not tc
utilise as pere stagnation ponds. The snaerobic lagaons should be fed with the required

nutrients for effective digestion. Lagoons should be constructed with sides and botton
pade impervioue.

The utiligation of treated effluent on factory's oun lands. if any, should be complete ang

there should be no possibility of the effivent gaining access into any drainage channel or
other uster courses etther directly or indirectly or Dy overflow.

The effluent disposal on land. if any. should be done without creating eny nuisance to the
surroundings or inundation of the Jands at any time.

It at any tioe the disposal of treated effluemt on land becomes incomplete or
unsatigfectory or create any problem or hecomes a astter of dispute, the industry sust
adopt alternate setisfactory treatsent and disposal seapures.

The sludge from treataent units shgll e dried in slude drying beds and tne drsined 1iquid
shall be taken t0 equalisation tank.

In the digposal of treated effluemt on land for irrigetion. the industry shell keep in
viev of the need for @

{1}  Rotation of crops.
{ii] Change of point of spplication of effluent on land.
{411} A portion of land kept fallov.

The adoption Df these would avoid 8071 becowing sick or stale. The industry ssy ensure
thig in congultation with the Agricultural lepartaent.
It is the sole responsidility of the industry to ensure that there are no complaints et

any tine from the ryots in the surrounding areas as 8 result of discharge of sewsge or
trade effiuvent.

The effluent treatment unite and disposal messures, shall become operative et the time of
comsencesent of production.

The fact of cossissioning of the industry shall e intimated to this office within one
week of coamisaioning.

The unit hes tg ensurz that the agency to whom *he disposel nf solid _gﬁte/sluugf ariging
from the process/treatsent ig entrueted, shall ofitain the parlﬂ'ison of Tawil Nadu Pplluty
Cantrol Board under Saction 24 of the Vater (Prevention end"Gantral 0f Po)iuticn) Act,

1374 before the dieposal. *:A;Q,}T_ .4

The unit has to putup Effluent Treataent Plant within the specified period indicated n
Special Condition No.% by engaging any one of the consultants approved by the fSgard and
operate and wmintain the Effluent Treataent Plant continuously and efficiently so that
treated effluent satisfies the standerds by the Board.

The appiicant shell displsy this Consent grented to his ins prnlmem place for perusse}
of the inspecting officers of this Board.

1

for HERIE gme'.,!',,ve‘;@" o
TﬁHIL NADU POLLUTION CONTROL BDARD
CHENNAT

&
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TAMIL NADU POLLUTION CONTROL BOARD
76 Mount Road, Guindy, Chennai 600 032

CONSENT FOR OPERATION UNDER WATER (P&CP) Act, 1974
AS AMENDED-CONSENT ORDER NO.20567, Dated 27.3.2006.

ANNEXURE-

SPECIAL CONDITIONS

17.The unit shall dispose the sewage generated from the unit through the
septic tank followed by dispersion trench arrangement.

18.The unit shall dispose the scrubber wastewater on impervious sular
evaporation pan for achieving zero discharge of trade effluent The unit shal:
ensure that no trade effluent shall be generated from the process

19.The unit shall dispose the solid waste like slag, spent ceramic as land hh
Note: SI.No.4 to 7,11 of Special conditions and
Si.No.4, 16,18 to 21, 23 of General conditions are not applicable.
Mo

for CHmRﬁK’E\J
TNPC BOARD, CHENAI-32
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Period: 2007 - 2008
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TAMIL NADU POLLUTION CONTROL BOARD
CONSENT ORDER NO. 170528826199 DATED: 17/04/2017.

PROCEEDINGS NO.F.0715SHSR/OL/DEE/TNPCB/HSR/A/2017 DATED: 17/04/2017

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE -DIRECT -M/s. MEENAKSHI
UDYOG (INDIA) PVT LTD , S.F.No. 291/1,2A, 2B&3A & 292/4A, 4B&5A,
KALUGONDAPALLI villageDenkanikottai Taluk and Kiishnagiri District - Consent for
operation of the plant and discharge of emissions under Section 21 of the Air (Prevention and
Control of Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

REF: 1. Your Application for CTO No: 8826199 dated. 10/04/2017.
2.IR.No : F.0715HSR/OL/AE/HSR/2017 dated 11/04/2017.
3. Minutes of the 35th ZLCCC meeting dated. 12/04/2017 [Item No. VLR 35-12].

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as

amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as ““‘The Act™) and the rules and orders made there under to

The Managing Director,

M/s . MEENAKSHI UDYOG (INDIA) PVT LTD
S.FNo.291/1,2A, 2B&3A & 292/4A, 4B&5A,
KALUGONDAPALLI Village,

Denkanikottai Taluk,

Krishnagiri District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2020

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
HOSUR

To

The Managing Director,

M/s.MEENAKSHI UDYOG (INDIA) PVT LTD,

RS No.291/1,2A, 2B&3A & 292/4A, 4B&5A , Kalukondapalli Village, Thali Panchayat Union , Denkanikottai Taluk, Krishnagiri
District.,

Pin: 635114

Copy to:

1.The Commissioner, THALI-Panchayat Union, Denkanikottai Taluk, Krishnagiri District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.
3. Copy submitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Board, Vellore for favour of kind information.
4. File
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SPECIAL CONDITIONS

. This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl J Description Quantity Unit
No.
Product Details
1% | M.SRods Channels Angles ‘ 5000 ‘ /M
Intermediate Product Details
1. | MS Ingots | 2500 | M

2, This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :
Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures from Ground |in Nm3/hr
Level in m
1 Induction Furnace-2 Nos Common bag filter | 18
house and stack
2 Reheating Furnace Wet scrubber with | 18
stack
0 Coal Pulveriser Dust Collector with | 0
cyclone separator
3 D G Set 65 KVA Acoustic 10
enclosures with |
stack |
I Fugitive/Noise emission :
Sl Fugitive or Noise Emission |Type of emission Control
No. sources measures
1. D.G set Noise Acoustic
Enclosure

3(a). The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder :
SL FParameter lUnit Tolerance limits Stacks
Annexure enclosed if applicable. :-

3.(b) The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance

limits prescribed below.
T

|

Sl. | Pollutant Time Weighted |Unit | Tolerance Limits
R, Average Industrial, Ecologically

| Residential, Sensitive Area

Rural and other | (notified by
area Central Govt.)

L, Sulphur Dioxide |Annual microgram/m3 50 20

(802) 24 hours microgram/m3 80 80
Do Nitrogen Dioxide | Annual microgram/m3 40 30

(NO2) 24 hours microgram/m3 80 80
3 Particulate Matter | Annual microgram/m3 60 60

(Size Less than |24 hours microgram/m3 100 100

10 micro M) or

PM10
4. Particulate Matter | Annual microgram/m3 40 40

(Size Less than |24 hours microgram/m3 60 60

2.5 micro M) or

PM2.5
5. Ozone (03) Annual 8 Hours 100 100

24 hours 1 Hour 180 180
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3(c)

Sl. | Pollutant Time Weighted |Unit Tolerance Limits
No. Average Industrial, Ecologically
| Residential, Sensilive Area
[ [ Rural and other | (notificd by
!I area Central Govt.)h
6. Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
7. Carbon & Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. Ammonia (NH3) | Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9. Benzene (C6H6) |Annual - microgram/m3 5 5
10. 1Benzo(O) Pyrene | Annual nanogram/ma3 01 01
(BaP)
—particulate phase
only _
I1. |Arsenic (As) | Annual nanogram/m3 06 06
12.  [Nickel (Ni) | Annual nanogram/m3 20 20

The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) | Day Time INight Time

ResidentialArea |55 |45

All units of the Air pollution control measures shall be operated efficiently and continuously so as to
achieve the standards prescribed in Sl. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1. The unit shall operate and maintain the APC measures efficiently and continuously so as to achieve
the AAQ/emission standards prescribed by the board.

2. The operation of the unit shall not evoke complaint from neighbours.

3. The unit shall continue to develop green belt within the premises by planting 2m tall tree saplings.
4. In case of revision of consent fee by the Government, the unit shall remit the difference in amount
within one month from the date of notification. Failing to remit the consent fee, this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
HOSUR
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13.

14.

15.

16.

17.

18.

19.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
conscnt at lcast 60 days before the datc of cxpiry of this Conscnt Order along with all the requireg
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the app].icauion.. Any
change or altcration or deviation made in actual practicc from the particulars furnished, n the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Ajr
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to cnsurc continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
HOSUR

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**
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TAMIL NADU POLLUTION CONTROL BOARD
CONSENT ORDER NO. 170518826199 DATED: 17/04/2017.

PROCEEDINGS NO.F.0715HSR/OL/DEE/TNPCB/HSR/W/2017 DATED: 17/04/2017

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE — DIRECT -M/s. MEENAKSHI
UDYOG (INDIA) PVT LTD , S.F.No. 291/1,2A, 2B&3A & 292/4A, 4B&S5A,
KALUGONDAPALLI villageDenkanikottai Taluk and Krishnagiri District - Consent for the
operation of the plant and discharge of sewage and/or trade effluent under Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) —
Issued- Reg.

Ref: 1. Your Application for CTO No: 8826199 dated. 10/04/2017.
2.IR.No : F.0715HSR/OL/AE/HSR/2017 dated 11/04/2017.
3. Minutes of the 35th ZLCCC meeting dated. 12/04/2017 [Item No. VLR 35-12].

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Managing Director,

M/s . MEENAKSHI UDYOG (INDIA) PVT LTD
S.FNo.291/1,2A, 2B&3A & 292/4A, 4B&SA,
KALUGONDAPALLI Village,

Denkanikottai Taluk,
Krishnagiri District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Conscnt Order issucd carlicr and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2020

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
HOSUR
To
The Managing Director,
M/s. MEENAKSHI UDYOG (INDIA) PVT LTD,
RS No0.291/1,2A, 2B&3A & 292/4A, 4B&5A , Kalukondapalli Village, Thali Panchayat Union , Denkanikottai Taluk, Krishnagiri
District.,
Pin: 635114

Copy to:
1.The Commissioner, THALI-Panchayat Union, Denkanikottai Taluk, Krishnagiri District .
2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

3. Copy submitted to the JCEE-Monitoring, Tumil Nadu Pollution Control Board, Vellore for favour of kind information.
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SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its. quantity has to be brought to the

notice of the Board and fresh consent has to be obtained.

Sl Description Quantity : Unit
No. |
Product Details .
1. | M.SRods Channels Angles | 5000 | TIM
Intermediate Product Details
1. | MS Ingots | 2500 R

This consent to operate is valid for operating the facility with the below mentioned permitted outlets
for the discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be
brought to the notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD
Effluent Type : Sewage
1. | Sewage | 3.5 | On Industrys own land
Effluent Type : Trade Effluent
il | Trade Effluent | 0.5 | Recycling to process

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down
hereunder.




Sl. | Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No- Sewage Trade Effluent
1. |pH - 55109 55t09
2. | Temperature oC - shall not
exceed 5°C
above the
receiving
water
temperature
3. |Particle size of Suspended |- = shall pass
solids 850 micron
IS sieve
Total Suspended Solids mg/l 30 100
5. |Total Dissolved solids mg/l = 2100
(inorganic)
Oil & Grease mg/| - 10
Biochemical Oxygen mg/l 20 30
Demand (3 days at 270C)
8. |Chemical Oxygen Demand | mg/l - 250 |
9. |Chioride (as Ch mg/l - 1000
10. |Sulphates (as SO4) mg/l = 1000
11. | Total Residual Chlorine mg/] = l
12, | Ammonical Nitrogen (as N) | mg/l = 50
13. |Total Kjeldahl Nitrogen (as | mg/l - 100
N)
14. |Free Ammonia (as NH3) mg/l - 5
15. | Arsenic (as As) mg/l - 0.2
16. |Mercury (as Hg) mg/l - 0.01
17. |Lead (as Pb) mg/l |= 0.1
18, | Cadmium(as Cd) mg/l I 2
19. |Hexavalent Chromium (as | mg/l - 0.1°
Cr+6)
20. |Total Chromium (as Cr) mg/l Y
21. |Copper (as Cu) mg/] = 3
22. |Zinc (as Zn) mg/l - 1
23. |Selenium (as Se) mg/1 - 0.05
24. |Nickel (as Ni) mg/l = 3
25. |Boron (as B) mg/I Z_ I
26. |Percent Sodium % = -
27. |Residual Sodium Carbonate | mg/l - -
28. |Cyanide (as CN) mg/l = 0.2
29. |Fluoride (as F) mg/l - 2
30. |Dissolved Phosphates(as P) | mg/l - 5
31. |Sulphide (as S) mg/l - 2
32. |Pesticides mg/l
33. |Phenolic Compounds (as mg/l - 1
C6H50H)
34. |Radioactive materials a) micro - 10-7
Alpha emitters curie/ml
35. |Radioactive materials b). micro - 10-6
Beta emitters curie/ml

4. All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in S1 No.3 above or to achieve the zero liquid
discharge of effluent as applicable.




10.

11.

13.

14.

The occupier shall htllimain lhe Eleccro Maghetlc Flow Meters/waler Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying n mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for Verit%cation of the Board officials during
inspection.

The occupier shall at his own cost get the sample. of effluent/surface water/hrround wattr collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/ Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always ce>mply tind carryolll the order/direcrions issued by the Board i this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act i case of non compliance of any order/directions is.-ued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

In the case of zero liquid discharge of effluent units, the occupier shall a<lhen: Ite following conditions
as laid under.

i). The Qccupier shall ensure zero li4uid discharge of effluei:n, thereby no discharge of untreated /
treated efiluent an land or into any water bodies either inside or outside the premises at any point of
time.

ii) The occugier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Second uy and tertiary treatment systems at nil times and ensure that Ille RO
permeate/Evaporalor condensate shall be recycled i1 the process and the iinaLRO reject shall be
disposed off with the rejccr manugemenl system ensuring zero liquid discharge of effluents i the
premises. -

iii} The occupier shall operate and maintain the reject management system efc clively and recover the
salrfrom the system which shall be reusi:d in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zern discharge of eftluenis for any reason, the occupier shall slop its
production and operations forthwilh and shall be reporled w the Member Secretary/Joint Chief
Environmenlal Enginecr-Monitoiing and the concerned Di.trice/Assiltant Environmental Engineer of
the Board by e-mail immediately and subsequemly by Post with full details of such uﬁset cOndirion.
v) The occupier shall reshm the fproduction only after ascertainitlfg that the Zero discharge trentmenl
system can perform effeccivt:Iy for achieving zero di-:charge nf effluenr:.

Additional Conditions:

1. The unit shall treat and dispose the sewage through septic tank, Dispersion trench / Soak pit
arrangement. -
fz‘ﬂ The unit shall ensure that the wet scrubber bleed off is recycled back i the scrubber system after
tration.
3. The unit shall dispose the solid waste for further beneficial purpose only without accumulation
within the unit premises.
4. In case of revision of consent fee by the Government, the unit shall remit de difference in amount
within one month from the date of notification. Failing © remit the consent foe. this consent order will
be withdrawn without any notice and further action will be initiated against the unit as per law.

District Environm ntal Engineer,
Tamil Nadu Pollution Control Board,
HOSUR

45



14.

15.

16.

17.

18.

19.

20.

21.

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the
trade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 3 1st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form -V before the
end of the subsequent 30th September of every year(if applicable).

Tf applicable, the occupier hasto comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands. .

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall. after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.
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22.

23.

24,

In case there is any change in the constitution of the management, the occupier of the newy

management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974

as amended in Form-II alongwith relevant documents of change of management immediately and gey
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
HOSUR

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**
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.« 4/5/24 , ¥ Py Report Part 1
Annexure-3

APPENDIX I
{See Paragraph-6)
FORM 1

Note : If space provided against any parameter is inadequate, Kindly upload supporting document
urtder 'Additional Attachments if any' at the last part of the Forml. Please note that all such
Ar-1nexures must be part of single pdf document.

{t) Basic Information
s.No, I1item I Details

Is your project Comes under Notified

Industrial Area No
Whether proposal involved violation of EIA

S N/A
notification
Weather Consent to Establishment N/A
Obtained
Upload copy of CTE N/A

Meenakshi Udyog (India) Pvt Ltd - Proposed expansion of

Name of the Project/s existing steel rolling mill

1. Brief summary of project |Annexure-BrIe( sutnmal:v. of Rroject

Proposal Number |IA/TN/IND/156666/2020

Project Cost I2s00 lacs I
2. S. No. in the schedule |3(a) Metallurgical industries (ferrous & non ferrous)

Project Sector IIndustrial Projects - 1

Proposed capacity/area/length/tonnage to
3. | be handled/command area/lease 1,80,000 T/A ha.
area/number or wells to be drilled

4. New/Expansion/Modernization INew
s.  Existing Capacity/Area etc. 4.87 ha.
6. Category of project i.e. 'A" or 'B' A
Does it attract the general condition? If Ives
7. yes, please specify
d) Inter-State boundaries and international boundaries |

8 Does it attract the specific condition? If yes,I

: NO
please specify
S Location of the project IHosur
Shape of the project land |Block (Polygon)
Uploaded GPS file Ignnexure-GPS file
Uploaded copy of survey of India Toposheet JAnnexure-Survev. of India togosheet
291/2A, 291/2B, 291/3A, 291/3B, 291/4A, 292/4A
12 1 1 T I I 7 12 I
Plot/Survey/Khasra No. 282%413, 292/SA & 292/SB
Town / Village |Ka|ugonda palli
State of the project ITamil Nadu |
Details of State of the project
S.no I State Name District Name Tehsil Name

https://environmentclearance.nic.infauth/FORM_A_PDF.aspx?caUd=IAfrNIIND/156666/202D&pid=New 110
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4/5/24., 349 PM Report Part 1

() | Tamil Nadu ]Krishnagiri Hosur
Nearest railway station along with distance Hosur railway station, 11.6 km

16| in kms
Nearest airport along with distance in kms |Bangalore airport, 61 km |

—_—

Nearest Town/City/District Headquarters

13- along with distance in kms RIS, 1L B

™ ]

village Pgnchayats, Zila Parishad, Muncipal Denkanikottai Town Panchayat, D.NO.36, Panchayat office

12 | Corporation, Local body (Complete postal street, Denkanikottai, Krishnagiri District. Ph: 04347-235056
address with telephone nos. to be given) 4 ! 9 -

13. [ Name of the Applicant Salil

. Meenakshi Udyog (I)Pvt Ltd Kapakkal Village Roa-Via

14. | Registered Address Ullivernapalli Hosur ,Thally Road,Krishnagiri District
Address for correspondance: |
Name of the Company |MEENAKSHI UDYOG (INDIA)PVT LTD |
Name of the Applicant |Sa|i| |
Designation (Owner/ Partner/ CEQ) IDirector |
Pin code |635110 |

15. | E-mail Imeenakshiudyong@gmaiI.com I
Telephone No. |44-26823190 |
Fax No. |44- |
Copy of documents in support of the
competence/authority of the person making| Annexure-Uploaded Copy of documents in suppert of the
this application to make application on competence/autharity
behalf of the User Agency .

16. | Details of Alternative Sites examined, if
any. Location of these sites should be No
shown on a toposheet

17. | Whether part of Interlinked projects? No

18‘ Whether separate application of Interlinked N/A

* | project has been submitted?

19. | If Yes, MoEF file number IN/A
Date of submission IN/A

20. | If No, Reason N/A

21. | Whether the proposal involves Approval/ Clearance under: if yes, details of the same and their
status to be given
(i) Whether the proposal involves
approval/clearance under the Forest No
(Conservation) Act,19807?
(ii) Whether the proposal involves
approval/clearance under the wildlife No
(Protection) Act,1972?
(iii) Whether the proposal involves
approval/clearance under the C.R.Z No
notification, 20117

22. | Whether there is any Government N
Order/Policy relevant/relating to the site? g

23. | Whether any Forest Land Involved? [No
Area of Forest land Involved (hectares) iN/A

24. | Whether there is any litigation pending No
against the project and/or land in which the

https://environmentclearance.nic.in/auth/FORM_A_PDF.aspx?cat_id=IA/TN/IND/156666/20208&pid=New
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|l

project is proposed to be set up?
(@) Name of the Court

(b) Name of the Sub court

(c) Case No.

(d) Orders/directions of the court, if any
and relevance with the proposed project

[N/A
| N/
[ n/A

N/A

50

Report Part 1

(X1) Activity

Construction, operation or decommissioning of the Project involving actions, which will cause

g physical changes in the locality (topography, land use, changes in water bodies, etc.)
s. No Details there of (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
P tarh h in land The proposed expansion is located in the same
ermlanzn Sh emptorary N ﬁnge |In dgn premises of the existing manufacturing plant of
1.1 iuse, an .coivter O'tt opcf)?rag Pl |n(c u.tr':'g No | Meenakshi Udyog (India) Pvt Ltd. There will not be any
ncreastetlnl n einISInz 0 anl u)se ] major change in the land use. The land is classified as
respect to local land use plan “unclassified land” by the DTCP.
S T iy SN S — The expansion activity will be carried out in the
1.2 b ejl?:lin ?0 existing » VEGE g No | existing industrial premises. Hence no major clearance
ul gs: activities will be carried out.
) The manufacturing plant will be constructed in 4.87 ha.
?
e ationkorgnewliandilises: e There will be no creation of new land uses.
G e a0 M s e RS el il Pre-construction investigation of soil testing done in
1.4 . S 'ItOZin ) gations €.g. bore Yes | the existing manufacturing plant. The results of soil
€s, soll testing: investigation are found satisfactory.
1.5 | Construction works? Yes The_ cons:tructlon activities will be confined within the
project site.
1.6 | Demolition works? No | No demolition works will be carried out.
Inside the proposed site, a small area will be utilized
T e s e [ar et temporarily for construction of sheds. No housing
1.7 worlfs ey Kousin of construction workers? No | facility for construction workers is planned.
9 il Construction workers will be deployed from local area
only.
Above ground buildings, structures or . . . .
L5 | Erwors ncuding near structures, cut | | XCeHen warke wil be caied wut o constructing
"~ | and fill or excavations and fill or o o ’ n q €
} minimum extent.
excavations
1.9 Underground works including mining or N No underground works including mining ot tunneling is
"~ | tunnelling? ° required.
1.10 | Reclamation works? No | No reclamation work required.
1.11 | Dredging? No | No dredging involved in this proposed project.
1.12 | Offshore structures? No No _offshore structures required for the proposed
project.
1.13 | Production and manufacturing processes? Yes | Enclosed in the Pre-Feasibility Report
A complete, fully operational and safe manufacturing
1.14 | Facilities for storage of goods or materials? | No | unit with all associated equipment and environmental
controls shall be provided.
1.15 | Facilities for treatment or disposal of solid Yes | 1.Biodegradable waste - 0.025T/day - Disposed
waste or liquid effluents? through  OWC. 2.Non-biodegradable  waste -
hitps://environmentclearance.nic.in/auth/FORM_A_PDF.aspx?cat_id=IA/TN/IND/156666/2020&pid=New
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0.016T/day Disposed to authorized recyclers, 3.5Tp
Sludge - 0.5 kg/day - Utilized as a manure for green
belt development.

= — _ = e ——
1. 16 Facilities for long term housing of No It is a manufacturing facility and hence there is no
’ operational workers? housing facilities provided for operational workers,
117 New road, rail or sea traffic during No All existing roads will be utilized. No new roads
p construction or operation? envisaged in this project.
New road, rail, air water borne or other
1,18 transport infrastructure including new or No Existing facilities would be adequate, and it will be
. altered routes and stations, ports, airports utilized.
etc?
Closure or diversion of existing transport As construction works will be within a specified area.
1. 18| routes or infrastructure leading to changes | No | There will be no closure or diversion of existing
in traffic movements? transports routes due to this project.
1.20 New or diverted transmission lines or No Existing transmission lines or pipe lines will be used
i pipelines? without any diversion.
Impoundment, damming, culverting,
1. 21| realignment or other changes to the No ;rvr;i:cofr;ees cr:roa S;::sges ko e | nelelpegy ol
hydrology of watercourses or aquifers? q '
1. 22| Stream crossings? No | No streams are crossing the Project Site.
1.23 Abstraction or transfers of water from No No abstraction or transfer of water from ground or
b ground or surface waters? surface water.
1.24 Changes in water bodies or the land No There are no changes in water bodies or the land
i surface affecting drainage or run-off? surface affecting drainage.
Transport of personnel or materials for Transportation of personnel or construction materials
1.25] construction, operation or Yes | during operation and construction phase will be
decommissioning? through existing roads only.
Long-term dismantling or decommissioning . . .
1.26 or restoration works? No | Not envisaged in the project
ClEEE) SRS (M) el o Since it is an expansion project in the sa industrial
1.27 | which could have an impact on the No - ei S th re ‘Z‘-.i” bo pdécommissi ni meworkus rl
environment? premises, there will be no oning s.
— During construction period workers deployed will be
1.28 Egrfrl\uxor?afrﬁeooprle';(:n?:naerr?t? '_? e Yes | from surrounding localities. And workers will be
P eIl v accommodated during operational hours of plant.
1.29 | Introduction of alien species? No | No introduction of alien species.
As the site is vacant and devoid- of any vegetation,
1.30 | Loss of native species or genetic diversity? | No | there will be no loss to any native or significant
species.
—fri N . - -
1.31 | Any other actions? Yes Eco-friendly activities like tree plantation will be

undertaken.

Use of Natural resources for construction or operation of the Project (such as land, water,

2 materials or energy, especially any resources which are non-renewable or in short supply):
S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
Total extent of site Area is 4.87 Ha. Site for expansion
2.1 Land especially undeveloped or agricultural No is within the existing unit and is classified as
' land (ha) “unclassified” area by DTCP. No existing activity or
agricultural activities in the land extent.

https:/lenvironmentclearance.nic.in/auth/FORM_A_PDF.aspx?cat_id=IA/TN/IND/156666/2020&pid=New
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) . Source : Local Panchayat Entire Raw water
P Wa.it:(.a_rKf_%(pected source & competing users) Yes | consumption for the unit after expansion will be 25
S KLD in total.
I

Raw materials after expansion: For MS Billets making):
MS Scrap (1,26,000 T/A), MS Graded Scrap (50,400
2.3 | Minerals (MT) Yes | T/A) Sponge iron (31,500 T/A) and Ferro Alloy (2,100
T/A) For MS Rods: MS Ingots (191000 T/A) and
Outsource Ingots (33,000 T/A)

Construction materials like steel, cement, crushed
Yes | stones; sand etc. required for the project shall be
procured in the vicinity of the project site.

2.4 Construction material - stone, aggregates,
” | sand / soil (expected source — MT)

Use of timber will be minimum during construction

2.3 | Forests and timber (source - MT) e phase for scaffolding etc if at all required.

Energy including electricity and fuels
2.6 | (source, competing users) Unit: fuel Yes
(MT),energy (MW)

Fuel : 1. DG - HSD Qil - 50 Litres/day 2. Power
requirement - 13000 KW

Only raw materials mentioned in Section.2.3 will be
No | used. No natural resources will be employed in the
process.

2.7 Any other natural resources (use
° " | appropriate standard units)

Use, storage, transport, handling or production of substances or materials, which could be
3 harmful to human health or the environment or raise concerns about actual or perceived risks to
human health

S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
Use of substances or materials, which are
hazardous (as per MSIHC rules) to human .
3.1 health or the environment (flora, fauna, No | No such hazardous substance will be used.
and water supplies
Suitable drainage and waste management measures
Changes in occurrence of disease or affect will be adopted in both the construction and operation
3.2 | disease vectors (e.g. insect or water borne No | phase, which will restrict stagnation of water or
diseases) accumulation of waste. This will effectively restrict the
reproduction and growth of disease vectors.
Expansion project will improve the welfare of nearby
village people by raising the living standards. The
3.3 Affect the welfare of people e.g. by No project will provide employment to skilled, unskilled
’ changing living conditions? and professional work force including temporary and
permanent employees during the construction and
operation periods.
Vulnerable groups of people who could be There are no vulnerable group people who could be
3.4 | affected by the project e.g. hospital No | affected by the project e.g. hospital patient, children
patients, children, the elderly etc. etc.
3.5 | Any other causes No | Not applicable

4 Production of solid wastes during construction or operation or decommissioning (MT/month)

S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with

source of information data
4.1 | Spoil, overburden or mine wastes No [Not Applicable

https://environmentclearance.nic.in/auth/FORM_A_PDF.aspx?cat_id=IA/TN/IND/156666/20208&pid=New 5/10
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Municipal waste (domestic and or

All municipal solid waste will be disposed off through
commercial wastes)

.2
u Authorized Recyclers.

Yes

Hazardous wastes (as per Hazardous Waste

4-3
Management Rules)

Yes | Used/spent oil from DG Set operation.

Waste will be generated from process like, « Furnace
4 -4 | other industrial process wastes Yes | Slag (12600 T/A) e Waste Scrap (6511 T/A) * Mill scale
(1910 T/A) o STP Sludge (1 kg/day)

4.5 | surplus product No | Not applicable
4.6 Sewage sludge or other sludge from Yes Sewage is being discharged to the STP of 10 KLD
°~ | effluent treatment capacity.
. . Construction waste will be used in land filling in the
4.7 | Construction or demolition wastes Yes surrounding low lying areas.
) . Most of the equipment’s during construction phase will
4-8 | Redundant machinery or equipment i be hired for the period of requirement.
There is no source for contamination of soils or other
materials. Apart from this a provision of soil quality
] . . monitoring shall be kept in the pre-construction,
4.9 | Contaminated soils or other materials e construction and post construction stage and suitable
measures shall be taken if any contamination
observed.
] Since no agricultural activities are envisaged, there
4,10 Agricultural wastes i3 will be no agricultural wastes.
Domestic waste arising during operation phase will be
. disposed off to Municipal Authorities. And the slag
4.11| Other solid wastes fes from furnace will be used for land filling, road making
& civil construction.

5 Release of pollutants or any hazardous, toxic or noxious substances to air(Kg/hr)

S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data

Emissions from combustion of fassil fuels

.1 - "
5 from stationary or mobile sources

No | Fossil fuels are not used at project site.

e Emissions generated from Induction furnace of
capacity 12 MT (2 No.s) is attached with a stack of
5.2 | Emissions from production processes Yes | height 33 m. » Reheating furnace 18 TPH (1 No) has a
stack of height 33m. ¢ DG sets (2 nos.): o 320KVA
with stack o 185KVA with stack

53 Emissions from materials handling including No There will be minimum emission arises from the
) storage or transport material handling process.
Emissions from construction activities Maximum construction works will be done manually
5.4 . . . No . - . :
including plant and equipment and with well-maintained equipment’s.
Dust is likely to be generated during construction, this
-~ . will be mitigated by water sprinkling and likewise
55 Puistdc:r odou;st tgtrr :?,::ngalosf ma‘:‘:lerlals No tarpaulin cover will be provided over stored raw
’ lncduwangt Seliepiadly erials, sewage material to minimize any dust emission. Sewage
g R generated will be discharged through Sewage
Treatment Plant. No odour will be generated at source.
5.6 | Emissions from incineration of waste No | There will be no incineration of waste in this project.

5.7 | Emissions from burning of waste in open air | No | No such activities will be permitted.

https:/fenvironmentclearance.nic.in/auth/FORM_A_PDF.aspx?cat_id=IA/TN/IND/156666/2020&pid=New 6/10
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Emissions from any other sources

Yes

Emissions will mainly be from Induction
reheating furnace.

Furnace,

6 Generation of Noise and Vibration, and Emissions of Light and Heat:

p— T —
s.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
6.1 From operation of equipment e.g. engines, No Equipments used in the process are designed optimally
°" | ventilation plant, crushers ensuring minimal noise and no vibration.
. . e All process section, if any which will generate noise
6.2 | From industrial or similar processes e and vibration, will be in closed condition.
Due to the various construction activities, there will be
short term noise impacts in the immediate vicinity of
the project site. The construction activities will include
. ., the following noise generation activities ¢ Operation of
6.3 | From construction or demolition g DG gets, Concreting and mixing = Operation of
machine tools such as welding, cutting etc. e
Excavation etc activities ¢ Construction plant and
heavy vehicle movement.
6.4 | From blasting or piling No | Not Applicable
During operation, transportation will be done in the
6.5 | From construction or operational traffic No | existing roads and traffic projected is within the limit of
transportation.
— . No emissions are envisaged from lighting or cooling
6.6 | From lighting or cooling systems No
systems
6.7 | From any other sources No | Not applicable.
Risks of contamination of land or water from releases of pollutants into the ground or into
sewers, surface waters, groundwater, coastal waters or the sea:
S.No Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
From handling, storage, use or spillage of . . I .
7.1 iy No | No such Hazardous wastes are involved in this project.
From discharge of sewage or other The sewage is being disposed to septic tank and
7.2 | effluents to water or the land (expected Yes | dispersion trench arrangement. Treated sewage is then
mode and place of discharge) disposed on Industry’s own land.
23 By deposition of pollutants emitted to air v Emission in the ambient air will be well below the SPCB
'~ | into the land or into water &S | limit.
7.4 | From any other sources No | No other polluting sources exist.
Is there a risk of long term build up of . .
7.5 | pollutants in the environment from these No There Wl".nOt be any long term build up of pollutants
e rcess in the environment from these sources.

8 Risk of accidents during construction or operation of the Project, which could affect human

health or the environment

https:/lenvironmentclearance.nic.infauth/FORM_A_PDF.aspx?cat_id=IA/TN/IND/156666/2020&pid=New
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’-;:-T‘o\ Details thereof (with approximate
Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
From explosions, spillages, fires etc from
8 -1 | storage, handling, use or production of No | Nil
hazardous substances
o™
8.2 | From any other causes No | No such causes.
Could the project be affected by natural
8.3 disasters causing environmental damage No The area under study falls in Zone II, according to the
"7 | (e.g. floods, earthquakes, landslides, Indian Standard Seismic Zoning Map.
cloudburst etc)?

Factors which should be considered (such as consequential development) which could lead to
9 environmental effects or the potential for cumulative impacts with other existing or planned
activities in the locality

Details thereof (with approximate
S.No| Information/Checklist confirmation | Yes/No quantities/rates, wherever possible) with
source of information data
Lead to development of supporting utilities,
ancillary development or development
stimulated by the project which could
have impact on the environment e.g.:
o Supporting infrastructure (roads, Supporting and ancillary development will take place.
9.1 power supply,waste or waste water Yes | Which in turn will improve environment (e.g.)
treatment, etc.) Plantation of trees
o housing development
o extractive industries
o supply industries
o Other
9.2 Lead to after-use of the site, which could N No impact will be seen due to proposed project
° have an impact on the environment ° activity.
This project will enhance the Social Welfare of the
9.3 | Set a precedent for later developments No | surrounding villages. This expansion will provide job
opportunities to 200 workers in total.
nEe AUMBLERYE Gitets dio D Fresdmis; The mitigation measures and regular monitoring will b
9.4 | other existing or planned projects No d . 9 d d th iact g‘t PCBg S
T e ol e one in and aroun e project site as per norms.
(I1I) Environmental Sensitivity
. Aerial distance (within 15km.) Proposed
S-No RS Rty project location boundary
Areas protected under international
1 conventions, national or local legislation No Nil
for their ecological, landscape, cultural or '
other related value
Areas which are important or sensitive for water bodies: 1.Thally Lake - 12.09 km - SW.
2 ecological reasons - Wetlands, N 2.Vannama Lake - 1244 km - SSw.
watercourses or other water bodies, coastal g 3.Chandramkudi Lake - 11.98 kkm - NE. Forest;:
zone, biospheres, mountains, forests 1.Thalli Reserved Forest - 14 km - WSW.

!
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Areas used by protected, important or
3 sensitive species of flora or fauna for No Nil
breeding, nesting, foraging, resting, over
wintering, migration
A Inland, coastal, marine or underground No Nil
waters
! . The Tamil Nadu - Karnataka state boundary is
%5 | state, National boundaries No 4.1 K from the site
Routes or facilities used by the public for
© | access to recreation or other tourist, No Nil
pilgrim areas
7 | Defence installations No Nif
] Hosur - 11 Km Population -262,527 (As per
8 | Densely populated or built-up area Yes CENSUS 2011)
Schools: 1.Govt Union primary school - 1.02 km
- WNW. 2.Govt School, Ulliveranahally - 2.76 km
Areas occupied by sensitive man-made land - SSW. 3.0ur Lady’s Primary School - 3.21 km -
9 |uses (hospitals, schools, places of worship, Yes SSW. 4.Anekal Public School - 8.19 km - WNW.
community facilities) Hospitals: 1.Govt. Hospital, Thally - 12.70 km -
ENE. 2.Kauvery Hospital - 11.93 km - NE.
3.Govt. Hospital, Hosur - 12.05 km - NE.
¢ Hosur and Thally blocks fall under
- . . Safe zone as per Categorization of
Ja Areas contau:lng (ljmpotrtar:t, high qualltfy or scarce \ D R e R AR ————
resou:ces.‘gg outr: warierltesm;'rcr(les,.surtace. . Is) 2 dynamic ground water resources as on
resources,forestry,agriculture, fisheries,tourism,minerals March 2009. e District Live Stock Farm
is about 8 Km from the site.
Areas already subjected to poliution or
11 environmental damage.(those where N Nil
existing legal environmental standards are g
exceeded)
Areas susceptible to natural hazard which
could cause the project to present
12 environmental problems (earthquakes, N Nil
subsidence, landslides, erosion, flooding or 2
extreme or adverse climatic conditions)
similar effects

(IV) Proposed Terms of Reference for EIA studies

1 | Uploaded Proposed TOR File Annexure-TOR file

2 Uploaded scanned copy of covering Annexure-scanned copy of covering letter
letter

3 | Uploaded Pre-Feasibility report(PFR) Annexure-PFR

4 U'ploaded a_ddltlonal attachments(onl’y T
single pdf file)

Additional Attachments, if any

Attached File

Annexure- Additional Attachment File

EDS reply Letter

https://environmentclearance.nic.in/auth/FORM_A_PDF.aspx?cat_id=IA/TN/IND/156666/20208pid=New
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Essential Detail Sought:

ey
s/oa EDS Letter Remarks Date of EDS
a. NA The correction have been made as per the instruction 09 Sep 2020
recelved
2. NA Proposal is returned due to the following shortcomings: 1. 17 Jun 2020
In form 1, document in support of the competence/authority
of the person making this application shall be furnished. 2.
Reasons for not obtaining Environment Clearance for the
existing unit shall be furnished. e Proposed ToR inter-alia
including the study area map earmarking baseline
monitoring locations for all the parameters shall be
L/_\ furnished along with the frequency to be monitored.

Additional Detail Sought : NIL
(V) Undertaking

I hereby give undertaking that the data and information given in the application and enclosures are

true to be best of my knowledge and belief and I am aware that if any part of the data and

information found to be false or misleading at any stage, the project will be rejected and clearance

given, if any to the project will be revoked at our risk and cost.

V. ] Name of Applicant | salit
® Designation ] Director
el C o A (RBl CantiN=THe !MEENAKSHI UDYOG (INDIA)PVT LTD

should not be given here)
Meenakshi Udyog (I)Pvt Ltd Kapakkal Village Roa-Via
Ullivernapalli Hosur ,Thally Road,Krishnagiri District

Address

https://environmentclearance.nic.in/auth/FORM_A_PDF.aspx?cat_id=IA/TN/IND/156666/2020&pid=New
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E No. J-11011/199/2020-1A. II(I)
Government of India
Ministry o f Environment, Forest and Climate Change
(Impact Assessment Division)
= = Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj,
New Delhi - 110003
E-mail: dirind-moefcc@gov.in
Tel: 011-24695368

Dated: 22™ October, 2020

To
Shri. Salil,
Director,
Mis. Meenakshi Udyog (India) Pvt Ltd,
Kapakkal Village Roa-Via Ullivemapalli Hosur,
Thally Road, Krishnagiri District,
Tamil Nadu.
Email: meenaksbiudvogl 8@gmail.com: Tel: 044-26823 190
Subject: Expansion of capacities of MS Ingots to Billets from 30,000 MT/Annum to
1,91,000MT/ Annum and TMT Rods from 60,000 MT/Annum to I, 80,000 MT/
Annum by Mis. Meenaksbi Udyog (India) Private Limited located at
Kalugondapalli Village, Denkanikotta Taluk, Krisbnagiri District, Tamil
Nadu - Prescribing of Terms of Reference - regarding.
Sir.

I This refers to the online application of Mis. Meenakshi Udyog (India) Private Limited
made vide online proposal no. 1A/TN/IND/1 56666/2020 dated 09/09/2020 along with the
application in prescribed format (Form-I), copy o f pre-feasibility report, proposed ToRs
and sought for Terms of Reference (ToR) for undertaking detailed EIA study as per the
EIA Notification, 2006 for the project mentioned above. The proposed project activity is
listed at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) under Category " f""
o fthe schedule ofthe EIA Notification, 2006. However, due to the applicability o f general
condition 1i.e., existence of inter-state boundaries within Skm radius of the project site
(};e}mil Nadu & Kamataka). the project s being appraised at Central Level as Category

2. The proposal cited above was considered during the 237¢ meeting o fRe-Constituted Expert
Appraisal Committee [EAC] (Industry-I) held on 28-30™ September, 2020. The EAC
proceedings ofthe proposal cited above is given as below.

Details submitted by the project proponent

3. Mis. Meenakshi Udyog (India) Private Limited proposes to install an expansion o fexisting
manufacturing unit for the manufacturing ofMS Ingots 30,000 MT/Annum (Intermediate)
& TMT Rods 0f 60,000 MT/Annum (Final Product). It is proposed to set up the plant for
expansion of capacities of MS Ingots to Billets from 30,000 MT/Annum to
1,91,000MT/Annum (Intermediate product) and TMT Rods from 60,000 MT/Annum to
1,80.000 MT/ Annum (Final product) based on Thermo Mechanical Treatmenttechnology.

4. The existing project was accorded Consent to Operate by Tamil Nadu Pollution Control
Board vide Consent Order no. 170528826199 validity of CTO is up to March 31, 2020.

TGITE() f& crenL pm]cc] Titfrd £xpan ion OF of \B IOH'bS  from ‘h]TI'D dlf'Annr,m 10 g 91.1WV1Annnﬂlld
1 1 s12.000 MI Jrrmy. b)/ \l's, Cd}(g.’[ﬂl)/ Hn‘aﬁ Lmited located O
]}Hkal Ilm]ﬂ(ﬂdﬂ].%lbmnct Tamil \
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PP has applied for Renewal of Consent vide Application No. 32025776 on Online Consent
Management & Monitoring System and it is in progress.

5. The proposed unit will be located at S.F.No. 291/1,291/2A, 291/2B, 291/3A, 291/3B.
291/4A.292/4A, 292/4B,292/5A,292/5B Village: Kalukondapalli, Taluka: Denkanikottai,
District: Krishnagiri, State: Tamil Nadu.

6. No land Acquisition has been made, Existing land of 4.87 ha will be used after the
expansion). Land breakup details are as follows:

Area (In Hectares) Percenag-_"
Sl Land Use e (%)
No. Existing Expansion After
Expansion |
1. | Plant Area, Office Area 1.49 Same 1.56 32.14%
(All covered area). building will
2. | Paved Area (Road & 050 |o¢ used for o5 10.27%
A expansion :
, Corridor). s
3. | Green Belt Area 1.65 | 1.65 33.88%
4. | Parking Area 0.02 | 0.02 0.25%
5. | Open area 0.70 | 0.63 13.00%
6. | Solid Waste Storage 0.51 0.51 10.47%
Total 4.87 4.87 100.00%

7. The Thally Reserved Forest is located at a distance of 14 KM from the site. No national
park/wildlife sanctuary/biosphere reserve/tiger reserve/elephant reserve etc. are reported
to be located in the core and buffer zone of the project. The area also does not report to
form corridor for Schedule-I fauna.

8. Total project cost is approx Rs. 25 Crore rupees. Proposed employment generation from
proposed project will be 50 direct employment and 55 indirect employment.

9. The targeted production capacity of the TMT Rods is 1,80,000 TPA. The ore for the plant
would be procured from local market based on the requirement. The ore transportation will
be done through Road.

10. The existing and proposed product details are furnished as below:

Capacity (MT/Annum)
13 ’ Name of Product S ‘ Proposed Total after
0. Existing | o .
_ addition expansion
. . f 1,91,000
1 MS Billets 30.000 | 1,61.000 s
2 TMT Rods 60,000 1,20,000 1,80,000 (Final) |

J

1. The electricity load of 13000 KW will be procured from TANGEDCO and also proposed
to install DG Set 320 KVA (I No.) & 185 KVA (] no.)
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12. Proposed raw material and fuel requirement for project are given in the following table.
The requirement would be fulfilled by local market as well as from Scrap Traders. Fuel
consumption will be mainly for operation of Diesel generator.

| s FORMS BILLET MANUFACTURING (Intermediate)

[ : Capacity (MT/Annum)

I S.No.| Name of Raw material Existing Proposed | Total after expansion
! MS Scrap 19.800 1,06,200 1,26,000
2 :

MS Graded Scrap 11,760 38,640 50,400
3 Sponge Iron 3,900 27,600 31,500
Ferro Alloy “ 300 1,800 2,100
. Total 35,760 1,74,240 2,10,000
FOR TMT ROD MANUFACTURING (For Final Product manufacturing)
I MS Billets (In house) 30,000 1,61,000 1,91,000
2 Ingots (Outsource) 33,000 — =
Total 63,000 1,61,000 1,91,000

13. Water Consumption for the proposed project will be 119 KLD and wastewater generation
will be 8.1 KLD. Water requirement will be met through ground water. Domestic waste
water will be treated through Sewage Treatment Plant and no industrial waste water will
be generated. The Treated sewage will be utilized for gardening.

14. The proponent has mentioned that there is no court case or violation under EIA
Notification to the project or related activity.

15. Name of the consultant: Pridhvi Enviro Tech Pvt Ltd [S.No. 133, List of ACOs with their
Certificate / Extension Letter no. Rev. 02, Sep. 07, 2020].

Observations of the Committee
16. The Committee noted the following:

i.  Total land available is 4.87 ha with green belt developed in 1.65 Ha.
ii. 125°'KLD Ground water shall be used.
iti.  Project cost is 39.55 Cr (Rs. 25 Crores for expansion).

Recommendations of the Committee

17. After deliberations, the Committee recommended the project proposal for prescribing
following specific ToRs for undertaking detailed EIA and EMP study in addition to the
generic ToR enclosed at Annexure-1 read with additional ToRs at Annexure-2:

i.  100% Hot charging shall be adopted and RHF shall not be used.

ii. PM emissions shall be maintained less than 30 mg/Nm?.

iii.  Plant shall operate on ZLD.

iv. 100 % Solid waste generated shall be reused.

v.  All plant roads shall be paved and cleaned regularly using industrial vacuum

Terms of Reference for project titled "Expansion of capacities of MS Ingots to Billets from 30,000 MT-Annum to 1,21 600MT"" Annum aned
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- This issues with the approval of the Competent Authority.

cleaners. Dust collected from roads and shop floors shall be recycled.
vi. 100% RWH and recharge with measuring arrangement
vii.  Green Belt in 40 % of the plant area shall be developed within one year.
viii.  Traffic study shall be conducted for village road leading to plant site.
ix.  Village road construction shall be supported by PP including avenue plantation and
maintenance of the same.

Decision of MOEF&CC

The undersigned is directed to inform that Ministry of Environment, Forest and Climate
Change has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting
the recommendations of the Expert Appraisal Committee (Industry-1) hereby decided to
accord above-said specific ToRs, in addition to the standard ToRs and Sector Specific
ToRs as enclosed at Annexure 1 read with additional ToRs at Annexure-2 for carrying out
detailed EIA/EMP for the above project.

- It is requested that the draft EIA Report may be prepared in accordance with the above

mentioned specific ToRs and enclosed generic ToRs and additional ToRs and thereafter
further necessary action including conduct of public consultation may be taken for
obtaining Environment Clearance in accordance with the procedure prescribed under the
EIA Notification, 2006 as amended.

The ToRs are valid for a period of four years from today i.e., 22/10/2020 and will expire
on 21/10/2024 as per the Ministry’s Notification S.0. 751 (E) dated 17/02/2020.

Director

Copy to:-

1.
2.

(98]

SOESION

Secretary, Department of Environment, Government of Tamil Nadu Secretariat, Chennai.
Regional Officer, Ministry of Environment, Forest and Climate Change, Regional Office
(SEZ), Istand llnd Floor, Handloom Export Promotion Council, 34, Cathedral Garden
Road. Nungambakkam, Chennai — 34.

. Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office

Complex, East Arjun Nagar, New Delhi-110 032.

. Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai. Guindy, Chennai- 600

032, Tamil Nadu.
Member Secretary, Central Ground Water Authority, West Block ~II, Wing -3, Sector I,
R.K.Puram, New Delhi — 110086.
District Collector, District Krishnagiri, Government of Tamil Nadu.
Guard File/Record File/Monitoring File. — .
MoEF&CC Website

(A.K. Agrawal)

Director
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ANNEXURE -1

GENERIC TERMS OF REFERENCE (ToR) IN RESPECT OF INDUSTRY SECTOR

1. Executive Summary
2. Introduction

i.
ii.
iii.

Details of the EIA Consultant including NABET accreditation
Information about the project proponent
Importance and benefits of the project

3. Project Description

i
ii.
iil.

Cost of project and time of completion.

Products with capacities for the proposed project.

If expansion project, details of existing products with capacities and whether
adequate land is available for expansion, reference of earlier EC if any.

iv. List of raw materials required and their source along with mode of
transportation.

V. Other chemicals and materials required with quantities and storage capacities

vi. Details of Emission, effluents, hazardous waste generation and their
management.

vii.  Requirement of water, power, with source of supply, status of approval, water
balance diagram, man-power requirement (regular and contract)

viii.  The project proponent shall furnish the requisite documents from the competent
authority in support of drawl of ground water and surface water and supply of
electricity.

iX. Process description along with major equipment and machineries, process flow
sheet (Quantitative) from raw material to products to be provided.

X. Hazard identification and details of proposed safety systems.

Xi. Expansion/modernization proposals:

a. Copy of all the Environmental Clearance(s) including Amendments
thereto obtained for the project from MoEF&CC/SEIAA shall be
attached as an Annexure. A certified copy of the latest Monitoring
Report of the Regional Office of the Ministry of Environment, Forest
and Climate Change as per circular dated 30% May, 2012 on the status
of compliance of conditions stipulated in all the existing environmental
clearances including Amendments shall be provided. In addition, status
of compliance of Consent to Operate for the ongoing /existing operation
of the project from SPCB/PCC shall be attached with the EIA-EMP
report.

b. In case the existing project has not obtained environmental clearance,
reasons for not taking EC under the provisions of the EIA Notification
1994 and/or EIA Notification 2006 shall be provided. Copies of Consent
to Establish/No Objection Certificate and Consent to Operate (in case of
units operating prior to EIA Notification 2006, CTE and CTO of FY
2005-2006) obtained from the SPCB shall be submitted. Further,
compliance report to the conditions of consents from the SPCB shall be
submitted,

4. Site Details

i.

Location of the project site covering village, Taluka/Tehsil, District and State,
Justification for selecting the site, whether other sites were considered.

Terms of Reference for project tiled " Expansion of capaciiies of AfS Ingots to Billets from 30.000 M Annum to 1,.91,000MT. Annum amd
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Vi.

vii.

viii.

ix.

Xi.

Xii.

A toposheet of the study area of radius of 10km and site location on
1:50,000/1:25,000 scale on an A3/A2 sheet. (including all eco-sensitive areas
and environmentally sensitive places)

Co-ordinates (lat-long) of all four corners of the site.

Google map-Earth downloaded of the project site.

Layout maps indicating existing unit as well as proposed unit indicating storage
area, plant area, greenbelt area, utilities etc. If located within an Industrial
area/Estate/Complex, layout of Industrial Area indicating location of unit within
the Industrial area/Estate.

Photographs of the proposed and existing (if applicable) plant site. If existing,
show photographs of plantation/greenbelt, in particular.

Landuse break-up of total land of the project site (identified and acquired),
government/private - agricultural, forest, wasteland, water bodies, settlements,
etc shall be included. (not required for industrial area)

A list of major industries with name and type within study area (10km radius)
shall be incorporated. Land use details of the study area

Geological features and Geo-hydrological status of the study area shall be
included.

Details of Drainage of the project upto 5km radius of study area. If the site is
within I km radius of any major river, peak and lean season river discharge as
well as flood occurrence frequency based on peak rainfall data of the past 30
vears. Details of Flood Level of the project site and maximum Flood Level of
the river shall also be provided. (mega green field projects)

Status of acquisition of land. If acquisition is not complete, stage of the
acquisition process and expected time of complete possession of the land.
R&R details in respect of land in line with state Government policy

5. Forest and wildlife related issues (if applicable):

iii.

iv.

vi.

Permission and approval for the use of forest land (forestry clearance), if any,

and recommendations of the State Forest Department. (if applicable).

Land use map based on High resolution satellite imagery (GPS) of the proposed

site delineating the forestland (in case of projects involving forest land more

than 40 haj.

Status of Application submitted for obtaining the stage I forestry clearance

along with latest status shall be submitted.

The projects to be located within 10 km of the National Parks, Sanctuaries,
Biosphere Reserves, Migratory Corridors of Wild Animals, the project
proponent shall submit the map duly authenticated by Chief Wildlife Warden
showing these features vis-a-vis the project location and the recommendations
or comments of the Chief Wildlife Warden-thereon.

Wildlife Conservation Plan duly authenticated by the Chief Wildlife Warden of
the State Government for conservation of Schedule I fauna, if any exists in the
study area.

Copy of application submitted for clearance under the Wildlife (Protection) Act,
1972, to the Standing Committee of the National Board for Wildlife.

6. Environmental Status

i

Determination of atmospheric inversion level at the project site and site-specific
micro-meteorological data using temperature, relative humidity, hourly wind
speed and direction and rainfall.

Terms of Reference for projeci titled * kxpanston of capacittes of MS Ingois (o Billets from 30.000 MT Amum 1o [.91.000MT' Annum and
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AAQ data (except monsoon) at § locations for PMio, PM= 5, SO2, NOx, CO and
other parameters relevant to the project shall be collected. The monitoring
stations shall be based CPCB guidelines and take into account the pre-dominant
wind direction, population zone and sensitive receptors including reserved
forests.

Raw data of all AAQ measurement for 12 weeks of all stations as per frequency
given in the NAQQM Notification of Nov. 2009 along with — min., max.,
average and 98% values for each of the AAQ parameters from data of all AAQ
stations should be provided as an annexure to the EIA Report.

iv Surface water quality of nearby River (60m upstream and downstream) and
other surface drains at eight locations as per CPCB/MoEF&CC guidelines.

v. Whether the site falls near to polluted stretch of river identified by the
CPCB/MoEF&CC.

vi. Ground water monitoring at minimum at 8 locations shall be included.

vii.  Noise levels monitoring at § locations within the study area.

viii.  Soil Characteristic as per CPCB guidelines.

ix. Traffic study of the area. type of vehicles, frequency of vehicles for
transportation of materials, additional traffic due to proposed project, parking
arrangement etc.

X. Detailed description of flora and fauna (terrestrial and aquatic) existing in the
study area shall be given with special reference to rare, endemic and endangered
species. If Schedule-l fauna are found within the study area, a Wildlife
Conservation Plan shall be prepared and fumished.

xi Socio-economic status of the study area.

7 Impact Assessment and Environment Management Plan

iii.

iv.

vi.

Assessment of ground level concentration of pollutants from the stack emission
based on site-specific meteorological features. In case the project is located on
a hilly terrain, the AQIP Modelling shall be done using inputs of the specific
terrain characteristics for determining the potential impacts of the project on the
AAQ. Cumulative impact of all sources of emissions (including transportation)
on the AAQ of the area shall be well assessed. Details of the model used and
the input data used for modelling shall also be provided. The air quality contours
shall be plotted on a location map showing the location of project site, habitation
nearby, sensitive receptors, if any.

Water Quality modelling — in case, if the effluent is proposed to be discharged
in to the local drain, then Water Quality Modelling study should be conducted
for the drain water taking into consideration the upstream and downstream
quality of water of the drain.

Impact of the transport of the raw materials and end products on the surrounding
environment shall be assessed and provided. In this regard, options for transport
of raw materials and finished products and wastes (large quantities) by rail or
rail-cum road transport or conveyor-cum-rail transport shall be examined.

A note on treatment of wastewater from different plant operations, extent
recycled and reused for different purposes shall be included. Complete scheme
of effluent treatment. Characteristics of untreated and treated effluent to meet
the prescribed standards of discharge under E(P) Rules.

Details of stack emission and action plan for control of emissions to meet
standards.

Measures for fugitive emission control

Terms of Reference for project hitled “Expansion of capactties of MS Ingors to Billets from 30000 MT Annum to [.91,000MT: Annum and
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vii.

Viii,

Xi.

Xii.
Xiii.

Details of hazardous waste generation and their storage, utilization and disposal.
Copies of MOU regarding utilization of solid and hazardous waste shall also be
included. EMP shall include the concept of waste-minimization,
recycle/reuse/recover techniques, Energy conservation, and natural resource
conservation.

Proper utilization of fly ash shall be ensured as per F ly Ash Notification, 2009.
A detailed plan of action shall be provided.

Action plan for the green belt development plan in 33 % area i.e. land with not
less than 1.500 trees per ha. Giving details of species, width of plantation,
planning schedule ete. shall be included. The green belt shall be around the
project boundary and a scheme for greening of the roads used for the project
shall also be incorporated.

Action plan for rainwater harvesting measures at plant site shall be submitted to
harvest rainwater from the roof tops and storm water drains to recharge the
ground water and also to use for the various activities at the project site to
conserve fresh water and reduce the water requirement from other sources.
Total capital cost and recurring cost/annum for environmental pollution control
measures shall be included.

Action plan for post-project environmental monitoring shall be submitted.
Onsite and Offsite Disaster (natural and Man-made) Preparedness and
Emergency Management Plan including Risk Assessment and damage control.
Disaster management plan should be linked with District Disaster Management
Plan.

8.  Occupational health

1.

ii.

iii.

iv.

Details of existing Occupational & Safety Hazards. What are the exposure
levels of above mentioned hazards and whether they are within Permissible
Exposure level (PEL). Ifthese are not within PEL, what measures the company
has adopted to keep them within PEL so that health of the workers can be
preserved.

Details of exposure specific health status evaluation of worker. If the workers’
health is being evaluated by pre-designed format, chest x rays, Audiometry.
Spirometry, Vision testing (Far & Near vision, colour vision and any other
ocular defect) ECG, during pre-placement and periodical examinations give the
details of the same. Details regarding last month analysed data of
abovementioned parameters as per age, sex, duration of exposure and
department wise.

Annual report of healih status of workers with special reference to Occupational
Health and Safety.

Plan and fund allocation to ensure the occupational health & safety of all
contract and casual workers.

9. Corporate Environment Policy

Does the company have a well laid down Environment Policy approved by its
Board of Directors? If so, it may be detailed in the EIA report.

Does the Environment Policy prescribe for standard operating process /
procedures to bring into focus any in fringement / deviation / violation of the
environmental or forest norms / conditions? If s0, it may be detailed in the EIA.
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12.

14.

iii. What is the hierarchical system or Administrative order of the company to deal
with the environmental issues and for ensuring compliance with the
environmental clearance conditions? Details of this system may be given.

iv. Does the company have system of reporting of non-compliances / violations of’
environmental norms to the Board of Directors of the company and / or
shareholders or stakeholders at large? This reporting mechanism shall be
detailed in the EIA report

Details regarding infrastructure facilities such as sanitation, fuel, restroom etc. to be
provided to the labour force during construction as well as to the casual workers
including truck drivers during operation phase.

Corporate Environment Responsibility (CER)

i. To address the Public Hearing issues, an amount as specified under Ministry’s
Office Memorandum vide F.No. 22-65/2017-IA.lIl dated 1st May 2018
amounting to Rs. ... crores, shall be earmarked by the
project proponent, towards Corporate Environment Responsibility (CER).
Distinct CER projects shall be carved out based on the local public hearing
issues. Project estimate shall be prepared based on PWD schedule of rates for
each distinct Item and schedule for time bound action plan shall be prepared.
These CER projects as indicated by the project proponent shall be implemented
along with the main project. Implementation of such program shall be ensured
by constituting a Committee comprising of the project proponent,
representatives of village Panchayat & District Administration. Action taken
report in this regard shall be submitted to the Ministry’s Regional Office. No
free distribution/donations and or free camps shall be included in the above CER
budget

Any litigation pending against the project and/or any direction/order passed by any Court
of Law against the project, if so. details thereof shall also be included. Has the unit
received any notice under the Section 5 of Environment (Protection) Act, 1986 or
relevant Sections of Air and Water Acts? If so, details thereof and compliance/ATR to
the notice(s) and present status of the case.

A tabular chart with index for point wise compliance of above ToRs.

The ToRs prescribed shall be valid for a period of three years for submission of the E1IA-
EMP reports along with Public Hearing Proceedings (wherever stipulated).

The following general points shall be noted:

i.
ii.
iii.

iv.

Vi.

All documents shall be properly indexed, page numbered.

Period/date of data collection shall be clearly indicated.

Authenticated English translation of all material in Regional languages shall be
provided.

The letter/application for environmental clearance shall quote the MOEF&CC file No.
and also attach a copy of the letter.

The copy of the letter received from the Ministry shall be also attached as an annexure
to the final EIA-EMP Report.

The index of the final EIA-EMP report must indicate the specific chapter and page no.
of the EIA-EMP Report
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vii.

vili.

While preparing the EIA report, the instructions for the proponents and instructions for
the consultants issued by MOEF&CC vide O.M. No. J-11013/41/2006-1A.II (I) dated
4™ August, 2009, which are available on the website of this Ministry shall also be
foliowed.

The consultants involved in the preparation of EIA-EMP report after accreditation with
Quality Council of India (QCI)/National Accreditation Board of Education and
Training (NABET) would need to include a certificate in this regard in the EIA-EMP
reports prepared by them and data provided by other organization/Laboratories
including their status of approvals etc. Name of the Consultant and the Accreditation
details shall be posted on the EIA-EMP Report as well as on the cover of the Hard Copy
of the Presentation material for EC presentation.

ToRs’ prescribed by the Expert Appraisal Committee (Industry) shall be considered for
preparation of EIA-EMP report for the project in addition to all the relevant information
as per the ‘Generic Structure of EIA® given in Appendix IIl and IIA in the EIA
Notification, 2006. Where the documents provided are in a language other than English.
an English translation shall be provided. The draft EIA-EMP report shall be
submitted to the State Pollution Control Board of the concerned State for conduct
of Public Hearing. The SPCBshall conduct the Public Hearing/public consultation,
district-wise, as per the provisions of EIA notification, 2006. The Public Hearing
shall be chaired by an Officer not below the rank of Additional District
Magistrate. The issues raised in the Public Hearing and during the consultation process
and the commitments made by the project proponent on the same shall be included
separately in EIA-EMP Report in a separate chapter and summarised in a tabular chart
with financial budget (capital and revenue) along with time-schedule of implementation
for complying with the commitments made. The final EIA report shall be submitted to
the Ministry for obtaining environmental clearance.

Frkhhkkdd
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11.
12.
13.

ANNEXURE-2
ADDITIONAL ToRs FOR

METALLURGICAL INDUSTRY (FERROUS AND NON-FERROUS)

Complete process flow diagram describing each unit, its processes and operations,
along with material and energy inputs & outputs (material and energy balance).
Emission from sulphuric acid plant and sulphur muck management.

Details on installation of Continuous Emission Monitoring System with recording with
proper calibration system

Details on toxic metals including fluoride emissions

Details on stack height.

Details on ash disposal and management

Complete process flow diagram describing process of lead/zinc/copper/ aluminium, efc.
Details on smelting, thermal refining, melting, slag fuming, and Waelz kiln operation
Details on Holding and de-gassing of molten metal from primary and secondary
aluminium, materials pre-treatment, and from melting and smelting of secondary
aluminium

Details on toxic metal content in the waste material and its composition and end use
(particularly of slag).

Trace metals in waste material especially slag.

Plan for trace metal recovery

Trace metals in water
Kk kxn
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Executive Summary
Executive summary of the report in about 8-10 pages incorporating the following:
i Project name and location (Village, Dist, State, Industrial Estate (if applicable)

ii. Products and capacities. If expansion proposal, then existing products with
capacities and reference to earlier EC.

iii. Requirement of land, raw material, water, power, fuel, with source of supply
(Quantitative)

iv. Process description in brief, specifically indicating the gaseous emission, liquid
effluent and solid and hazardous wastes. Materials balance shall be presented.

v. Measures for mitigating the impact on the environment and mode of discharge or
disposal.

vi. Capital cost of the project, estimated time of completion

vii. Site selected for the project — Nature of land — Agricultural (single/double crop),

barren, Govt/private land, status of is acquisition, nearby (in 2-3 km.) water body,
population, with in 10km other industries, forest, eco-sensitive zones, accessibility,
(note — in case of industrial estate this information may not be necessary)

viii. Baseline environmental data — air quality, surface and ground water quality, soil
characteristic, flora and fauna, socio-economic condition of the nearby population
ix. [dentification of hazards in handling, processing and storage of hazardous material
and safety system provided to mitigate the risk.
X Likely impact of the project on air, water, land, flora-fauna and nearby population
Xi. Emergency preparedness plan in case of natural or in plant emergencies
xii. Issues raised during public hearing (if applicable) and response given
. CSR plan with proposed expenditure.
xiv. Occupational Health Measures
Xv. Post project monitoring plan
kkkkkk

Terms of Reference for project titled Expansion of capacifies of MS Ingots o Billeis from 30.000 MT Annum to | 94.000MT* Annum and
TMT Rods front 60.000 MT:Annum fa | 80,000 MT: Annuns by M:s. Meenaksin Udvag (india) Private Limited located ar Kaiugondapaili
Village, Denkanik Taluk. Krishnagri District, Tamii Nadu ™

Page 12 of 12




)

Annexure-5
S oy it

TAMIL NADU POLLUTION CONTROL BOARD

From To

Thiru. R.Kannan, M.Tech., The Addl. Principal

Member Secretary, Chief Conservator of Forests (C),

Tamil Nadu Pollution Control Board, MoEF & CC Regional Office (SEZ),

76, Mount Salai, 1* and 2™ Floor, Handloom Export Promotion Council,

Guindy, Chennai - 32 34, Cathedral Garden Road, Nungambakkam,
Chennai - 34

Letter No. T1/ TNPCB / F.006200 / Orange / HSR / 2023 dated: 17.03.2023
Sub: TNPCB - Industries - M/s. Meenakshi Udyog Pvt. Ltd., SF. No. 291/1,2A,
Etc., Kalugondapalli Village, Denkanikottai Taluk, Krishnagiri District —

Certified Compliance Report (CCR) - requested - Furnished - reg.
Ref: 1. OMF. No. 1A3-22/ 10/ 2022-IA.lll (E 177258), dated: 08.06.2022

2. Unit's letter dated 06.03.2023

| invite, kind attention to the reference 2" cited, wherein the unit
M/s. Meenakshi Udyog Pvt. Ltd., SF. No. 291/17."2A, Etc., Kalugondapalli Village,
Denkanikottai Taluk, Krishnagiri District has requested the TNPCB to issue Certified
Compliance Report (CCR) of the latest renewal of consent issued vide Proceeding
dated 13.04.2022 under the Water and Air Act, as per the query raised by the MoEF
& CC vide reference 1* cited.

In this regard, the Certified Compliance Report (CCR) for the conditions
stipulated in the latest RCO issued to the unit vide proceeding dated 13.04.2022 is
enclosed herewith.

The receipt of the letter may be acknowledged .

Encl : As above > gl
,_,J ':3,’% 3|23
For Member Secretary
Copy to: s

e
The General Manager,
M/s._Meenakshi Udyog (1) Pvt. Ltd.,
/ Room No. 3, Right Wing, 2™ Floor, Alamall,
No. 4, Montieth Road, Egmore,
Chennai - 08

No 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032
Tel : 044-22353134 - 139 Fax  044-22352068
Emald  peh-ctiv@ygovin Web peb goviin
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COMPLIANCE REPORT OF RCO CONDITIONS UNDER THE WA TER AND AIR ACTS Ol
TU UNIT OF M/S. MEENAKSHI UDYOG (INDIA) PVT LD, SF. NOL 2901/L.2A, 2B& 3 A &
292/4A, 4B&SA, KALUGONDAPALLI VILLAGE, DENKANIKOTTAI TALUK, KRISHNAC )|
DISTRICT VIDE PROC. NO. F.07TISHSR/OL/DEETNPCB/HSR/W&A/2022 DATED 13/04/2022
SL '
NO! =

Consent Order Conditions Compliance Status

Water Act
[The unit shall treat the sewape gencrated [rom
|. the unit through Septic Tunk followed by
Dispersion Trench and Suuk Pil arrangements,

Complicd Scwape gensraled Irom the unit g
reated in the Septic Tank followed by
Dispersion Trench and Soak T'it.

The unit shall eunsure that the wet scrubber

|bleed ofF shall be completely recycled back to
fthe process after [hralion wilhoul any
_ magnation/ponding.

The unit shall dispose the non hazardous solid

3. waste scientifically for further beneficial use
without minch accumulation.

I — —

r

' 4 Lﬂw usiir shall ensure that the activity shall not
1

iract any public complaint.

The unit shall ensure that the production of in
5 fhouse Steel Inpots shall not exceed the

| "uuscz;;ud quantity of 2500 T/M,
I! he unit shall nor go far any expinsion activity

6. without obtaining prior Consent for Expansion
of the Board.

_14.03.2023.

Complicd. Scrubber bleed oft is completely
recycling back Lo/the process after Niltration

The unit has assured to comply with.

]*Thcrc is no complaint against the unil.

Complied. The wunit  was inspecied  on
During inspection, no
|Establis|m1enl / Operation for expansion caried

pul.

Concealing the factual data or failure fo
womply with any of the conditions mentjoned
in the consent order may result in withdrawal

[ this Consent and auract legal actibns Under
the provisions of Environment (Prelection)
Act, 1986.

The unit shall furnish the audited Balance
Sheei every year [or verification of the Ciross
" Fixed Assets so as o collect the balance or
consent [ee, il any.

The unit has assured to comply with

“The unit has fumished the uudited certificate as
on 08.04.2022 of GFA valuc of Ps. 1843.62
ILakhs.

[Demand for 2022-2024 = Rs. 1,80,618/-
Recmittance:

Remitted 162288/- vide CR. No 1,139,930
Dated 04,04.2022 and Rs. 18,330/- vide CR.!
No. 139943 Daled 05.04,2022.

fl‘otul Remilled = Rs. 1,80,618/-

The unit shall not use ‘Use and Lhrowaway
plastics’ such as plastic sheets used for food
wrapping, spreading on dining table ete, plastic
plates, plastic coated tea cups, plastic tumbler,
waler pouches and packets, plastic straw,

9 |plastic carry bap and plaatics ags irrespective
of thickness, within the industry premises.
Instead unit shall encourage use of ceo-friendly

lternative such as banapa leaf, areca nut palm
plale, stainless  steel, glass,
platesfeups, cloth bag, jute bag etc.,

|

The unit has assured to comply with.

porcelain



In case of revision ol consent [ee by the
Government, the unit shall remit the difference
in amount within one month from the datc ol

[Omotification, Failing lo vemil the consenl fee,
this consent order will be withdrawn without
any nouce and fyrther action will be imliated
aginst the unit as per taw

Air Act

Mhe unit sha)l operate and mamtain the Air
|P{:»Ili.men Conlrnl mecasures eflectively and
continipusly so gs to achieve the NAAQ /
[Eimission standards prescribed by the Board.

, The unit shall adhere 10 Ambicnt Noise Level
“ standards prescribed by the Board,

The wnit shall mamisin the onling M
monitorng system altnehed o the Reheating
Furnace and econneeted o CAC, TMNPCR,
) !L‘hctmai

B =

The unil has lurnished the audiled certilicate as |
i 08.04.2022 of GFA value of Rs. 1843.02
Laldss |
IDemand [or 2022-2024 = Rs. 1,80,618/-
Remillance:

IRemitted 162288/~ vide CR. No. 1,39,930
IDated 04.04.2022 and Rs. 18,330/~ vide CR |
‘Na. 139943 Dated 05.04.2022.

Tolal Reouitad = Rs | 80,618/ 1

Eomplicul. The Air Pollution Control measures 1
werc i operational condition. The ROA of the |
IAAQ & SM survey condueted through TNPCB |
ILab. on 23.06.2022 (Copy enclosed) shows that |

all the pargmeters are within the limit
prescribed by the Board, |

Complied. The ROA ol the ANL survey
konducted through TNPCB Lab. on 23.06.2022
(Copy enciosed) shows that all the parameters I
are within the limit prescribed by the Board.

f!amplied The unit s maintainmg the onlme I’Mj
noniloring: system attached W the Rehewling
Furrinee to the Care At Cenue, Chennal. ]

The umit shall continuc to develop more green Complied. The unit has developed green belt uu(l{

“beh in and around the wit’s premises.

_d s,
The unit shal! ensure thal the production of in
S.house Stcel [agots shall nol exceed the
_consented quantity of 2500°t/M.
The umit shall not go [or any expansion xetivily
G.pvithout obtaming prior Consent {or Expansion

ol thic Board,

Fonccaling the factual data or failurc Lo
comply with any of the conditions menlioned
in the consent order may resull in withdrawal
lof this Consent and atirac! legal aclions under
the provisions of Enviromnent (Prolection)
Act, 1986

Mhe unit shall furmish the audited Balance
sheet every year for verification of the Gross

“rixed Asscls so as 1o collect the balance or
konsent fee, il any

In case ol revision of consent fee by the |

(iovernment, the unit shall remil the difference
in amount within one month from the date of

9 hotitication. Failing to remit the consent fee, |

Fhis consent order will Lo withdraws without
any notice and further action will be¢ initinted
|ﬂgainst the unil as per lnw

B s /('/{,f_;_!_{_;

lagrecd (o develop lurther.

i
Complied. unit  was inspecled  on
'114‘03‘2023. During inspeetion, no l
Csiablishment / Operation lor eXpansion carricd l
ioul.

|

o =
l

The unit has assured to comply wilh. I

The

I
- s -

The unit has fumished the audited certificate as !
on 08.04.2022 of GFA value of Rs. 1843.62 |
ILaldls.

Demuad for 2022-2024 = Rs. 1,80,618/-
Remitiance: i
[Remitted 162288/~ vide CR. No. 1,39,930,
Dated 04.04.2022 und Rs. 18,330/~ vide CR
No, | 39941 Daled 15.04,2022. '

h'oml [Zemitted = Rs. 1,80,618/-

D

[

7 J oA Lidas=
District Environghertal Engincer
Tamil Nadu Pollution Contral Board
IL2s Hosur
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TAMIL NADU POLLUTION CONTROL BOARD

District Environmental Laboratory, Hosuy .
AMBIENT AIR QUALITY SURYEY — Report of Analysis
Report No.020/ AAQS/2022-2023

Date:27.06.2022

73

=
|

|

1. Name of the Industry  : M/s.MeenakshiUdyog () Pvt Ltd,
2. Address of the Industry : Kappakal Village, Hosur — Thally Road, Hosur
3. Datc of Survey £ 23.06.2022 (6.30 a.m. — 14 30 p.m.}
4. Duration of Survey * & Hours
3. Category : Orange - Large
6. Land Use Classilication : Rural & Others
Ambicnl Min Max Relative Sy Min _ Min | Max |
Temperature 0 28 30 Humidity ( %) r 81
Weather Condition Clear sky Rain Fall NlL
e N | (mm)
Predominant Wind | SW-NE Mean Wind Speed -
Direction = [ e I (km/hr) e ol I
%‘mhi‘: 1 Aer 3_,"-!.”13&'_\:.‘n.‘."JL_v"eH‘S-_i?# il = j_____ a
I ~ ) = - i Pollutants
Sl Location 5 R — C()nu:ntmlion
' No, = § : F=© |l _g]]lcmgmm m )
- 6" S~2I®E_| PM | S0, | NOx
- | 5 al|=£E| w0 [
1 | Top of Scaffolding near old main gate NE | 200 2.0 68 1 20 24
2 l Topl of Scaffolding near Compound E 200 2.0 64 |' I8 20
. Wall | '
'3[ Top of Scaffolding near Slag yard SC | 200 | 20 | 60 [ 15 | 18
4 | Top of Scaffolding ncar Lab | SW [ 100 | 20 | 48 [t | 15
'S |Topof Scallolding ncar Main gate NW [ 100 | 20 | 46 [ 10 [ 12
Nolc: * With respect to major emission i gy
‘J A&, )—L . }

| PM10

1502

| NOx

Test [’erfofmed

1S 5182 ¢ (Pall23|

Deputy Chlef Sclentlﬂc O]!ﬁcer
District Environmental Laboratory,

TNPCB, Hosur,

" Test Method
20006

‘Modified West — - Graeke /1S 5182 : (Pdll 2) = 2()()1 RA: 2012

| Jacobs — [Tochheiser / IS S182 : (Part 6) - 20060 RA.2012

Page 2 of 10
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TAMIENADU POLLUTION CONTROL BOARD
Distriet lavironmental Labaratory. Mosur
AMBIENT AIR QUALITY SURVEY

Schematic Diagram Showing Location of Sampling

Report No.020/ AAQS/2022-2023 Date:27.06.2022

I. Name of the Industry  : M/s. MeenakshiUdyog (1) Pvt Ltd,
2. Address ol the Industry : Kappakal Village, Hosur — Thally Road, Hosur.
3. Date of Survey : 23.086.2022 (8.30 a.m. ~ 14.30 p.m.)

_Stalzon 1 VNW |SPt:;l12n 6T8NE
PMio: 46 A 30 .
2 v
i SO, 10 \.\ x NO. . 24
NO, 12 S e | 5
N Station : ILE
[ "~ | 3\ PMy ¢ 64
L e SO, : 18 |
R NO, = 20
/,.f : e K ¥ = ]
/ \
@Qif wsw | ey Station : 111 SI; _
F)JV'IMD 48 I’_/ PM“) - 60
SO“!_ 212 r SOl : 15
RS NO, I8

Note: All the values are expressed in and restricted 1o sampling period of § hours.

Meteorolagical Conditions:
Predominant Wind SW-NE
Divection | .
| Wind Speed - e
Weather Condition Clear Sk ol
Rainfall Nil
[ ( = l‘o [31 .
Deputy Chief Scientifi¢c Officer,
District Environmental Laboratory,
TNPCB / HOSUR

a & ‘Page 3of 10
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TAMIL NADU POLLUTION CONTROL BOARD

District Environmental Laboratory, Hosur

STACK MONITORING SURVEY - Report of Analysis

Report No.020/ AAQS/2022-2023

[Date:27 06,2022

1. Namc ol the Industry

2. Address of the Industry

3. Date of Survey

4. I'ype ot Industry

: M/s.MeenakshiUdyog (1) Pvt Ltd,

: Kappakal Village, Hosur — Thally Road, Hosur

: 23.06.2022 (6.30 a.m. — 14.30 p.m.)

: Foundry

Stack Momtormg Survey Results

—~
[

g—ul ; g | % Lé:v;E Pollutants (mg/Nm )
Stack attached to E 188 |38 § I |
|57 |B = PM S0, NOx |
& 1 '
e = ! f ! - - - —— S
‘l Induction Furnacc -6 T | 38 52872 2292 . 46 15 | |18
E oy kel |
[nduction Furnace — 10T | 45 5.5398 | 2358 38 I2 20
|
"~ Test Performed Test Method |
M R IS 11255: (Part 1)— 1985 =1 i lis
S02 3 IS 11255: (Part 2) — 1985 i
NOx [S 11255: (Part 7) - 2005 m |

e ‘o
Deputy Chief Scientifit Ofﬁcer,
District Environmental Laboratory,
TNPCB / HOSUR.

Page 4 of 10
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TAMILNADU POLLUTION CONTROL BOARD
Distriet nvironmental Laboratory, Hosur

Report No.20/ AAQS/2022-2023

Stack Details

Date:27.06.2022

I. Namc of the Industry — ; M/s.Me
1. Address of the Industry
3. Date of Survey

enakshiUdyog (I) Pvt Ltd,

: Kappakal Village, Hosur - Thally Road, Hosur
1 23.06.2022 (6.30 a.m. - 14.30 p.m.)

zlé). Particulars I 2_
. Stac.k I N | Induction Furnace — Induction Furnace -
' —nlll | 6Ton/Balch I 10 Ton/Batch
r | D(.‘ldl' of process stack __ Metal Melting | Metal Mclting
3 Hl.[!.‘hl llom G Levelin (m) U 303
e | Diameter in in (m) i = 04 - 0.4
J 5 Port hole height from Ground 11.2 112
Level or bends or ducts in (m)
,'E | Fuel LE‘,d_(_\;itF 9% m{ur I i S o
| content) |
[Fuel C()nsumplmn vate perday | -
| (imention units) o el
8. | Boiler type and capacity 6 Ton / Batch 10 Ton / Batch
- o iy Fume Extraction System | Fume Lixtraction System
i)_ LR O With Bag House filter With Bag House filter
10 | APC functional status ____ Functioning. Funclioning _
Composition  f———— —
{ T1. . = = -
| of Hue gas — —_— i _—
12| Moisture content in % — oy ' _—*-_ N
13. | Ambienttempin K 295 295
14. | Temp of flue gas in °K 309 o
| 15. | Velocity of ﬂue gas in m/sec 5.2872 55398
l'16. Vg)]ulﬂe of flue gas sampled in 1.008 1.000
m
I7. | Gascous Discharge rate per day 2292 2358
| [inNm’Hr RN e | (R
| 18. [ Combustion cthuentlv B - e s
k/'\'!"“’"'-fim,\?

Deputy Chief Scientific Officer,
District Environmental Laboratory,
TNPCB / HOSUR.
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TAMIL NADU POLLUTION CONTROL BOARD

District Environmental Laboratory, Hosur.

STACK MONITORING SURVEY - Additional details

Repart No.020/ AAQS/2022-2023

[. Name ot the Industry

: M/s.MeenakshiUdyog (1) Pvt Ltd,

77

2 Address ot the Industry : Kappakal Village, Hosur — Thally Road, Hosur.

3. Date of Survey
4. Type of Industry

i' SI. | Details of stack
mentioned in the Air

: 23.06.2022 (6.30 a.m. — 14.30 p.m.)

: Foundry

Stack Monitoring Additional details

| Details of stack
available and in

i _Detz_\ils of stack for
! which stack

| Instification for

l

the left out of stack |

. No

e | Consent order working condition | Emission sampling | Emission |

fo o ol | have been done | Sampling i
| | Induction Furnace — {nduction Furnace — SPM.SO, NO, | = ---- |

| 02 nos 02 nos )

L _ Working Condition | Sampling done |

' 2 | Reheating Furnace Reheating Furnace N '

| | | Working Condition | Sampling not done l

| 3 | Coal Pulveriser Coal ) --

‘ PulveriserWorking Sampling not done

| SE— Condition el |

| 4 DG-65KVA DG - 65KVA )

| Working Condition Sampling not done | Below 500KVA,

L4 ; = | Standby

I O T

Deputy Chief Scientific Officer,
District Environmental Laboratory,
TNPCB / HOSUR.
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TAMIL NADU POLLUTION CONTROL BOARD

Dislrict Environmental Laboratory, Hosur .
AMBIENT/SOURCE NOISE LEVEL SURVEY - Report of Analysis

Report No. 020/ AAQ)S/2022-2023

| ¥ N
I Nume of the fndustry

‘ 2. . Address of the Industry

 Date:27.06.2022

M/s.MeenakshiUdyog (1) Pvt Ltd,

Kappakal Village,Hosur — ThallyRoad,Hosur

3. J Datc of Survey

23.06.2022 (6.30 a.m. — 14.30 p.m.)

78

Orange / Large ! Unclassificd |
| Ambient T l N " Day =
i E r . Galm - i
[ el L = -
Logging Parameters - " S e _ B
' I Casellu Technologies | Serial No ' CC8110029
3 10 Minues each |)oiﬁi_'_‘_ i ey ©50-110
Weighting | © A” “C" ' ~ FAST oy
! el
' RANDOM 11.30Hrs
Ri:purt of Noise [evel Mgnit_o_ril_lg(__Bef_ote Testing ) - | 8 : __ _—
! =gl = 2 = Sound Level — dB (A)
s B2 ETa v [Le [Ln M [Mim
No bocatioh A 5 Q‘: e 9 | s i n ax
|| Near old main gate 10 70 NE | 57.2 | 53.5 | 55.5| 58.0 | 53.0 | 67.1
2 [ Near Compound Wall 10 100 E 56.2 | 54.0 [55.0 | 58.0 | 53.3 | 63.8
3 Near Slag Yard 10 | 60 . SE | 54.8 ! 53.5 | 54.5| 56.0 | 52.4 | 585
4 | Near Lab Arca 10 | 70 | SW | 54.0 | 51.5 [53.5] 550 | 510 | 646
5 | Near New main gate 10 | 60 | NW | 543 [ 53.5 [54.0 | 55.0 | 52.7 | 588 |

Note:LY0 Value refers to background neise: LSO Value refers to mean noise. 110 value vefers (o
fisance or annoyance level tLeq value is the average encrgy for the measured period

B

B - {-

{ (I g

| o
[ER

Deputy Chief Scienfii"llc‘OIﬁcen',
District Environmental Laboratory,
TNPCB / HOSUR.
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TAMIL NADU POLLUTION CONTROL BOARD

District Environnmiental Laboratorvy, Hosur

General Particulars
Report No.020/ AXNQS/2022-2023

Date:27.06.2022

I. Namc of the Industry  : M/s.MeenakshiUdyog (1) Pvt Lid,

2. Address of the Industry  : Kappakal Village, Hosur — Thally Road, Hosur

3. Date of Survey . 23.06 2022 (6.30 a.m. — 14.30 p.im.)
LSI. No Particulars | - F-
L 1. | Process De.sc_ription N | M.S.Scraps :[n_gols -—-_Iftmuer_liillets . H 1
‘ 2 Emission Sources Induction Furnace. Rolling Mill
[ 3 Fugitive Emission Sources Induction Furnace, Rolling Mill, Vehicle Movement }
4 Raw Material Consumptions MS.Scrap, Sponge Iron, Mild Steel. MN. Silica I
B ProductioﬁvCapacity as per Air [.M.S.Ingots — 2500 Ton / Month e — -]
Consent order No, & Date 2. M.S.Rods - 5000 Ton / Month
- . ) o — | 2008232025776 d1:05.10.2020 — e
6. Production on the day ol Survey [-M.S.Ingots - 75 Ton
| 2. M.S.Rods —148 Ton ;
7 Percent production with respect to | 1.M.S.Ingots — 90% '
e Air Consent Order 2. M.S.Rods — 89% -l
8. Air Consent Order No. Validity 2008232025776 dt:05.10.2020
upto 31 March 20..... ' Valid upto 31.03.2022
O Details of APC measures I.Fume Extraction System with Bag Tlouse Filter
‘ provided for Induction Furnace.
. - 2.Wel Scrubber Provided for Reheating Furnace |
~ 10. | Functional Status of APC | Functioning
| measures ¥ —y _
I Compliance with Consent Compliance '
| Conditions - o . _l.
[2. | Field Observations SNEREERS I

¢ |
Deputy Chief Scientific Officer,
District Environmental Labaratory,
TNPCB/ HOSUR.
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TAMIL NADU POLLUTION CON IROL BOARD
District Environmental Laboratory, Hosur.
INFERENCE REPORT ON AAQS/ SM.

[. Name of the Industry : M/s. MeenakshiUdyog (1) Pvt Ltd,

2. Address of the Industry : Kappakal Village, Hosur — Thally Road, Hosur
3. Pollution Calegory .+ Orange- Large

4. Date ol A.A.Q. Survey : 23.06.2022 (6.30 a.m. — 14.30 p.m.)

5 Predominant Wind Direction - : South West to North East

6. Weather condition : Clear Sky

STATUS OF POLLUTANTS LEVEL

1. AMBIENT _AlR QUALITY :-

[. Total No. of A.A.Q. stations monitored .5
2. No. of A.A.Q. stations in which Pollutants
| evel exceeded the Boards standards . NIL

Maximum and Minimum values of Pollutants Level observed:

SLT Values in microgram/m’ |  BOARD's STANDARD -
No POLLUTANT Maximum | Minimum (As per consent order)
I PM, g 68 46 100
2 GASEOLIS
(i) SOi 20 10 80
(i) NO: 24 | 12 80
| S,
N AU N TR R LI I
[. ‘Total No. of Stacks Monitored R 2
2. No. of Stacks in which Pollutants level
Exceeded the Boards standards . Nil

N, (et b -
Depn*t\y éh'iel“'Scicnﬂ'ffé ceF,”
District Environmental Laboratory,
TNPCB / HOSUR.
Page 9 of 10



TAMIL

NADU POLLUTION CONTROI. BOARD

District Environmental Laboratory, Hosur.

Report No.020/ AAQS/2022-2073

To. ’
M/s.MeenakshiUdyog (1) Pvt Ltd,
S.I".N0.29/1,2A.2B &3A &292/44B& 5 A
Anchettipalli Village, Hosur Taluk Krishnagin Di.

Rel: 1. B.PMs.No.6 Dt.31.03.2009.

2. This Office Lr.No. DEL / HSR / AAQS / F.No.M - 4 / 2022-23

Dt : 24.05.2022

| Bill No
ILDau: | -

81

020/2022-23 |
27.06.2022 1

3. Cash Receipt No dt. Rs.
& ok ok e ok
EN i Descriptio_n Ty 1" No.of ] Rate |  Amount ‘
i No Stations ( Rs.) (Rs). ‘
]_1. Ambient Air Quality Survey — PMg T 7350000  17500.00 |
(Sampling)
2| Stack Monitoring —PM, S0,. NO,, o 9600.00 | 19200.00
| 3. | Analysis Charges — PMq 7 1050.00 | 7350.00
| 4, | Analysis Charges — Sulphur dioxide . LV IO*O 00 T 7_35_()_0—0‘;
5, | Analysis Charges - NO, & g 7 71030.00 7350.00 ‘|
Nitrogen Oxides
6. | Ambient Noise Level testing charg?s_ g 7.000.00 700000
(First 5 Points) Spoints
7. | Ambient Noise Level testing j
ppmie i i Total 65750.00 |
Less: Advance Vide CR No. Dt NIL
Advance Vide& Report No: 29/2020-21 '
| Dt: 22.07.2020 - - ~9300,00
[ Balance to be puid B i ) - ~ 56450.00
| Excess payment with TNPCB e AN el wella” ~ NIL

h o
Deputy Chlef clent"flc bti'hccr,
District Environmental Laboratory,
TNPCB / HOSUR.
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Annexure-6

GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(IA DIVISION-INDUSTRY-1 SECTOR)

kkkkk

Dated: 05.06.2023

Date of Zero Draft MoM sent to EAC:04.06.2023
Approval by Chairman:05.06.2023
Uploading on PARIVESH:05.(6.2023

MINUTES OF THE 33R? EXPERT APPRAISAL COMMITTEE
(INDUSTRY-1 SECTOR) MEETING HELD ON 30™ MAY, 2023

Venue: Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, Jor Bagh Road, New Delhi - 110003 through
Video Conferencing

Time: 10:30 AM onwards

@) Opening Remarks by the Chairman, EAC

Shri Rajive Kumar, Chairman EAC welcomed the Committee members and opened the
EAC meeting for further deliberations.

Shri Rajive Kumar also appreciated the efforts of the Ministry’s Team (Industry 1 Sector)
for preparation and uploading the agenda of the EAC meetings and draft record of discussion very
scientifically, systematically and timely on Parivesh Portal.

(ii)  Details of Proposals and Agenda by the Member Secretary

Dr. R. B. Lal, Scientist ‘F* & Member Secretary, EAC (Industry-1 Sector) appraised to the
Committee about the details of Agenda items to be discussed during this EAC meeting.

(iii)  Confirmation of the Minutes of the 30" and 31% Meeting of the EAC (Industry-1 Sector)
held during 15" and 16" May, 2023 at MoEF&CC through VC.

The EAC, having taken note that final minutes were issued after incorporating comments
offered by the EAC (Industry-1 Sector) members on the minutes of its 30" and 31% Meeting of the
EAC (Industry-1 Sector) held during 15" and 16" May, 2023 conducted through Video
Conferencing, and noted that there is one modifications/factual correction, in the minutes of the
31" EAC meeting for the project/activities and same was incorporated in the Minutes of 32" EAC
meeting held on May 26" & 29" May 2023.

Minutes of 33" meeting of the EAC for Industry-I sector held on 30" May, 2023 Page 1 of 100
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Details of the proposals considered during the 33™ meeting conducted through Video
Conferencing, deliberations made and the recommendations of the Committee are explained in the
Iespective agenda items as under:

Rt ST} e ) S W o P 1.
ration of Environmental Clearance Proposals

33.1 Proposed expansion of existing steel rolling mill by M/s Meenakshi Udyog (India) Pvt. Ltd.,
located at Kalugondapalli Village, Denkanikottai taluk, Krishnagiri district of Tamil
Nadu-Consideration of EC proposal.

[Proposal No. IA/TN/IND/156666/2020; File No. 1A-J-11011/199/2020-1A-11-(IND-D)]
[Consultant: ABC Techno Labs India Pvt. Ltd.; Valid upte 05.12.2023]

33.1.1  M/s. Meenakshi Udyog (India) Pvt Ltd has made an online application vide proposal no
IA/TN/IND1/411355/2022 Dated 19.05.2023 along with copy of EIA report and Forms (Part A,
B and C) and certified compliance report seeking Environment Clearance (EC) under the
provisions of the EIA Notification, 2006 for the project mentioned above. The proposed project
activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) under Category
“B” of the schedule of the EIA Notification, 2006 and attracts general condition due to Interstate
Boundary falling within 5 km radial distancc from the proposed project site and therefore being
appraised at Central Level.

33.1.2  Name of the EIA consultant: M/s. ABC Techno Labs India Pvt. Ltd. [List of ACOs with their
Certificate / Extension Letter no. QCI/NABET/ENV/ACO/23/2742; valid upto 20.07.2023, as
on June 2, 2023].

Details submitted by Project proponent
33.1.3 The details of the ToR are furnished as below:

e Consideration Details LU B
Application Accord Validity
23" EAC Meeting held
09.09.2020 on 28% — 30 Terms of Reference | 22.10.2020 | 21.10.2024
September, 2020.

33.1.4  The project of M/s Meenakshi Udyog (India) Pvt Ltd located in Kalugondapalli Village,
Denkanikottai Tehsil, Krishnagiri District, Tamil Nadu is for expansion of existing steel rolling
mill [existing - 30000 Tons Per Annum (TPA) MS Billets and 60000 Tons Per Annum TMT
rods] either to 1,91,000 TPA of MS Billets or 1, 80,000 TPA of TMT rods.

33.1.5  Environmental Site Settings:

S. No. Particulars Details Remarks
& Total land 4.89 ha of MUIPL Land use:
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S. MO0 | Particulars Details Remarks
___. Unclassified area
| as per DTCP
e Land acquisition details| The entire land is already under the possession of the
as per MoEF&CC O.M. | proponents.
dated 7/10/2014
=0 Existence  of No R&R involved.
Habitation &
involvement of R&R, if| Nearest Habitation — )
any. Malugundapalli- 1.19 km, WNW
4, Latitude and Pt Latitude Longitude
Longitude of all corners| 1 12°38'53.21"N 77°45'8.19"E
of the project site. 2 12°38'51.81"N 77°45'10.32"E
3 12°38'49.55"N 77°45'16.80"E
4 12°38'48.84"N 77°45'17.07"E
5 12°38'45.66"N 77°45'16.64"E
6 12°38'45.74"N 77°45'9.85"E
7 12°38'47.85"N 77°45'6.15"E
5. Elevation of the project| 950 - 956 M above mean sea level
site
6. Involvement of Forest| No forest land involved.
land if any.
a Water body (Rivers, | Waterbody Distance Direction =
Lakes, Pond, Nala,| Uliveeranahally 0.84 km NW
Natural Drainage, Canal | Kere
etc.) exists within the| Mathukur Kere 1.31 km S
project site as well as| Kabanka Pond 1.33 km S
study Bynahanakalli 2.11 km SSW
arca Kere
Vasa Kere 2.81km )
Nagandahally 3.56 km NE
Lake
Nagandahally 3.58 km NE
Lake
Kempatti Lake 4.85 km NWwW
Muthagatti Lake 6.67 km NNW
Dodda Ubbanuar | 9.10 km WSW
Lake
Kothagondapalli | 9.31 km NNW
Lake
8. Existence of ESZ/ ESA/| NIL within 10 km radius from project site
national park/ wildlife
sanctuary/ biosphere
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Particulars

Details

Remarks

reserve/ tiger reserve/
elephant reserve

etc. if any within the
study area

The existing project had obtained Consent to Establish from TNPCB vide Consent order

No.166600 dated 27.03.2006 under Air act & Consent order No. 20567 dated 27.03.2006 under
Water act for production of 30,000 TPA of MS billets & TMT rods of 60,000 TPA. Latest
Consent to Operate for the existing unit was accorded by Tamil Nadu State Pollution Control

Board vide PROCEEDINGS NO.F.0715HSR/OL/DEE/TNPCB/HSR/A/2022  dated
13.04.2022. The validity of CTO is up to 31.03.2024.
33.1.7 Implementation status of the existing CTO:
S. No. Facilities Units As CTE dated Implementation | Production
27.03.2006 Status as on date | as per CTO
1. MS Rods 1 60000 TPA Implemented 5000 T/M
2. MS Ingots i 30000 TPA Implemented 2500 T/ M
33.1.8  The unit configuration and capacity of existing and proposed project is given as below:
SL [ Plant Equip | Existing facilities as per Proposed Units Final (Existing +
No. ment/ CTE dated 27.03.2006 Proposed)
Facility Configuration | Capacity | Configuration | Capacity | Configuration | Capacity
1 Induction |2nos.of 7TPH| 1x7 TPH |1 no.of 10 TPH|1x 10 TPH |1 no. of 10 TPH |1 x 10 TPH
furnace I no.of 10 TPH| 1 x 10 TPH |2 nos. of 12 TPH| 2 x 12 TPH |2 nos. of 12 TPHR2 x 12 TPH
2. | Continuous 2 strands 2 strands - - 2 strands 2 strands
casting
machine
3. RHF & 1 18T Nil Nil 1 18T
Scrubber
4, | Air Cooled 1 - 1 - 1 -
Water tower
5. | MS Billets 1 30000 TPA |either to 1,91,000 TPA of MS| either to 1,91,000 TPA of
Billets or 1,80,000 TPA of |MS Billets or 1,80,000 TPA
6. | TMT Rods 1 60000 TPA TMT rods of TMT rods
7. | Plate type 1 - - - 1 -
heat
exchanger
8. Fume 1 - - - 1 -
Extraction
system
9. |Cooling tower 1 - - - 1 -
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33.1.9  The details of the raw material requirement for the proposed project along with its source and
mode of transportation is given as below:

- =

S. |Raw Material Quantity required per annum Source Distance Mode of
No-| ForMS Existing | Expansion| Total from site Transportation
Billets (Kms)
1 MS Scrap 19,800 | 1,06,200 | 1,26,000 | Indian Market | Max 300 Kms Road
2 | MS Graded 11,760 38,640 50,400 | Indian Market | Max 300 Kms Road
Scrap
3 Sponge Iron 3,900 27,600 31,500 | Indian Market | Max 300 Kms Road
4 | Ferro Alloy 300 1,800 2,100 | Indian Market | Max 300 Kms Road
= TMT Rods
1 I MS Billets 30000 161000 191000 In house - Road

33.1.10 Existing Water requirement is 20 m*/day, water requirement is obtained from Panchayat and
permission for the same has been obtained from Panchayat president vides letter dated
24.05.2014. The water requirement for the proposed project is estimated as 125 m*/day, out of
which 25 m*/day of fresh water requirement will be obtained from the Panchayat and the
remaining requirement of 100 m*/day will be met from the recycling.

33.1.11

Existing power requirement of 9.9 MW is obtained from TANGEDCO. The power requirement
for the proposed project is estimated as 12.95 MW will be obtained from the TANGEDCO.

33.1.12 Bascline Environmental Studies:

Period

December 2020 to February 2021

AAQ parameters at 8
Locations (min and
max)

e PMys=18to 36 pg/m’

e PMo=41to 76 ug/m?

e SO;=5.6to018.9 pg/m?

e NOx=13.5t021.1 pg/m?
e CO=0.14t0 0.55 mg/m’

Incremental  GLC | e PMjo=3.374 ug/m’(Level at 0.5 km in W Direction)
level * SO;=5.255 pg/m? (Level at 0.5 km in W Direction)

e NOx =3.629 pg/m> (Level at 0.5 km in W Direction)
Ground water | pH: 7.28 to 7.51, Total Hardness: 242 to 560 mg/1,

quality at 8 locations

Chlorides: 91 to 306 mg/l, Fluoride 0.24 to 0.41 mg/l. Heavy metal
below BDL.

Surface water
quality at 3 locations

pH: 7.41 to 7.84; DO: 5.3 to 5.8 mg/l and BOD:
2to 4.1 mg/l. COD from 16 to 26 mg/1

Noise levels Leq | 51.7 to 68.8 dB(A) for the daytime and 43 to 59.7 dB(A) for the Night
(Day and Night) time.

Traffic assessment |¢ Traffic study has been conducted at NH 948 A which isapproximately
study findings 1 km (distance) from the plant site.

e Transportation of raw material, fuel & finishedproduct will be done
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100% by road.
» Existing PCU is 8105.5 PCU/hr on NH 948 A (NH/SH/MDR) and
existing level of service (LOS) is: C

Road Vv C ProposedV/C —T)_b_
(Volumein (Capacilyin Ratio
PCU/hr.) PCU/hr.)
NH 948 A 8105.5 15000 0.54 C

. PCU load after proposed project will be 8105.5 (Existing) + 70
(Additional) PCU/hr and level of service (LOS) will be: C

Road \" C ProposedV/C LOS
(Volumein (Capacityin Ratio
PCU/hr.) PCU/hr.)
NH 948 A 8175.5 15000 0.55 C

* Note: Capacity as per IRC 73 Guide line for Capacity for roads.

Conclusion: The level of service will be fair after including additional
traffic due to proposed project.
Flora and Fauna No Schedule-I fauna and endangered flora observed in the study area.

33.1.13 The details of solid and hazardous waste generation along with its mode of treatment/disposal is
furnished as below:

S. Type of Waste Source Quantity Mode of Disposal
No. generated Treatment
(TPA)
1. Furnace Slag Induction 19000 Grinding Cement
Furnace manufacturing/
road laying
2; Mill Scale Rod Mill 1910 Collection Secondary users
3. Used/spent oil DG sets 0.5 No Treatment Disposal to
authorized
vendors
4. | Waste Containing| Machineries 0.2 No Treatment Disposal to
oil authorized
vendors

33.1.14 Public Consultation:

Details of advertisement given | 08.7.2022

Date of Public Consultation 11.08.2022

Venue Annamacharya Kalyanamandapam
Presiding Officer Revenue Divisional Officer, Hosur
Major issues raised e To adapt new technologies to control the pollution and to

develop more green belt around the unit.
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—

e To provide transport facility

Action plan as per MOEF&CC O.M. dated 30/09/2020:

SL. Description Capital Cost (Rs. In Timeline
No. Lakhs)
| 1. Lay a road  network  to 18 Within 8 months from
Ulliveerannapally to Kappakal Road EC
2. Providing drinking water facility by 15 Within 8 months from
installing RO System & Toilet faciliFes EC
in nearby schools and villages
3. ContribuFng to Rain water harvesFng Within 8 months from
& PlantaFon programmes in the nearby EC
villages
4, VocaFonal Skill Development Within 8 months from
Programme (for different target groups EC
such as Women, Youth etc.)
Total 45 -

33.1.15 Existing capital cost of project was 14.5 Crores. The capital cost ofthe proposed project is Rs 25
Crores and the capital cost for environmental protection measures is proposed as Rs 1 Crores. The
annual recurring cost towards the environmental protection measures is proposed as Rs 0.2
Crores. The employment generation from the proposed project /expansion is 125. The details
of cost for environmental protection measures are as follows:

S. No. Description of Item Existing (Rs. In lakhs) Proposed (Rs. In lakhs)
Capital Cost | Recurring | Capital Cost Recurring
Cost Cost
). Air Pollution Control/ Noise 400 16 40 5
Management
(ii). Water Pollution Control 100 10 10 2.5
(ii). Environmental Monitoring - 3 - 3
andManagement
(iv). Green Belt Development 50 0.5 15 2
(V). Addressal of Public - - 11.35 -
Consultation
concerns

33.1.16  Existing green belt has been developed in 1 ha area which is about 20% of the total project
area of 4.87 ha with total sapling of 570 Trees. Proposed greenbelt will be developed in 1.65 ha
which is about 33% of the total project area. A 5 m wide greenbelt, consisting of at least 3 tiers
around plant boundary will be developed as greenbelt and green cover as per CPCB/MoEF&CC,
New Delhi guidelines. Local and native species will be planted with a density of 2500 trees per
hectare. Total no. of 4100 saplings will be planted and nurtured in 1.65 hectares in a year.
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It is submitted that there is no violation under EIA Notification, 2006/court case/show

cause/direction related to the project under consideration.

Written representations:

33.1.18

During the meeting, based on the deliberations made by the EAC, the project proponent vide

letter dated 30.05.2023 through email dated 30.05.2023 submitted the following information:

S. No.

Clarification sought

Reply by the PP

1.

The PP had submitted water
supply letter from local
Panchayat dated 24-05-2014. The
revised letter is to be submitted.

In the existing water supply approval letter it is
mentioned that the MUIPL is being supplied the
water of 20 m>*/day which can be enhanced to 25
m?®/day. The copy of the latest water supply letter is
submitted.

As per guidelines a hectare of
greenbelt (GB) should have 2500
trees. The PP has earmarked GB
area of 1.65 ha, in which the GB
should be developed accordingly.

The project site has about 570 existing grown-up
trees and accordingly as per the committee’s
directives, it is planned to provide 4100 trees within
the project site within the GB area of 1.65 ha. It is
hereby committed to plant about 3530 trees.

The unit is proposing to knockout
induction furnace of 14 TPH and
proposed to install induction
furnace of 24 TPH but the process
water requirement is increased by
7 times, please justify the same.

The existing production capacity of the unit is
90,000 TPA out of which MS Billets is 60,000 TPA
and only 30,000 TPA is sold as TMT Rods.

The re-rolling mills in the unit requires more water
for strengthening the TMT rods. In the existing unit,
the process water requirement is 15m’/day (7 for
billet cooling and 8 for quenching in rolling mill).
Whereas the proposed expansion, the unit will
produce 1,91,000TPA of TMT Rod which requires
95.5m>/day of process water in line with the existing
consumption of rolling mill  process water.
However, it was taken as 110m°/day with 15%
contingency. Now, as per the committee’s
suggestions the contingency is reduced as 10%
thereby the process water requirement will be
reduced to 105m?/day. The revised water balance is
submitted. In addition, the harvested rainwater will
also be used to reduce the freshwater intake for
process/GB.

trees in the
should have

The proposed
greenbelt area
adequate water

The reduced process water of about Sm?/day will be
used for greenbelt development, hence the water
available for greenbelt development is about
13m>/day which will meet the water requirement of
4100 trees on alternate days at the rate of 6 liter/tree.
The revised water balance is submitted.
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Clarification sought Reply by the PP

The PP had earmarked the | As per the committee’s suggestions, PP agrees to
amount of 25 lakhs for CER and | earmark the fund amounting to 45 Lakhs as
budget for resolving the issues | Corporate Environmental Responsibility and budget
raised during PH. This committee | for resolving the issues raised during PH.

directed to raisc thc CER amount
to a minimum of 40-45 lakhs.

Certified Compliance Report from SPCB

33.1.19 The

certified compliance report has been obtained from Tamil Nadu Pollution Control Board

vide letter No. T1/TNPCB/F.006200/ORNAGE/HSR/2023 dated 17.03.2023. As per the report,
all the conditions of CTO are complied with by the project proponent.

Deliberations by the Committee

33.1.20 The
1.

Committee noted the following:

The instant proposal is for expansion of existing steel rolling mill [existing - 30000 Tons
Per Annum (TPA) MS Billets and 60000 Tons Per Annum TMT rods] either to 1,91,000
TPA of MS Billets or 1, 80,000 TPA of TMT rods.

The proposed cement griding unit is a category B project and appraised as Category A at
Central level project due to Interstate Boundary falling within 5 km radial distance from the
proposed project site.

The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert
Members/domain experts in various fields, examined the proposal submitted by the Project
Proponent in desired format along with EIA/EMP reports prepared and submitted by the
Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

The EAC noted that the Project Proponent has given an undertaking that the data and
information given in the application and enclosures are true to the best of his knowledge
and belief and no information has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of
the project proponent.

The Committee noted that the EIA reports are in compliance of the ToR issued for the
project, reflecting the present environmental status and the projected scenario for all the
environmental components. The Committee deliberated on the proposed mitigation measure
towards Air, Water, Noise and Soil pollutions. The Committee suggested that the storage of
toxic/explosive raw materials/products shall be undertaken with utmost precautions and
following the safety norms and best practices.

The existing project had obtained Consent to Establish from TNPCB vide Consent order
No.166600 dated 27.03.2006 under Air act & Consent order No. 20567 dated 27.03.2006
under Water act for production of 30,000 TPA of MS billets & TMT rods of 60,000 TPA.
Latest Consent to Operate for the existing unit was accorded by Tamil Nadu State Pollution
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Control Board vide PROCEEDINGS NO.F.0715SHSR/OL/DEE/TNPCB/HSR/A/2022
dated 13.04.2022. The validity of CTO is up to 31.03.2024.

The EAC deliberated on the certified combliance report of earlier CTO and its action plan
and found it satisfactory.

The total project area is 4.89 ha which is under the possession of the project proponent.

The nearest habitation is Malugundapalli at a distance of 1.19 km in WNW direction of the
project site. The EAC is of the opinion that PP shall strictly implement the environmental
safeguard measures proposed to minimise the impact on the habitation of the locals.

Uliveeranahally Kere is at a distance of 0.84 km in NW of the project site. Also, there are
other water bodies such as Lakes, ponds and are within the study area of 10 km of the project
site. The EAC is of the opinion that water bodies shall not be disturbed. Mitigation measures
w.r.t. safeguarding the water bodies shall be implemented.

Existing Water requirement is 20 m’/day which is obtained from Panchayat. The water
requirement for the proposed project is estimated as 125 m*/day, out of which 25 m*/day of
fresh water requirement will be obtained from the Panchayat and the remaining requirement
of 100 m*/day will be met from the recycling.

The Committee has found that the baseline data and incremental GLC due to the proposed
project and found it satisfactory.

. The PP has submitted that existing green belt has been developed in 1 ha area which is

about 20% of the total project area of 4.87 ha with total sapling of 570 Trees. Proposed
greenbelt will be developed in 1.65 ha which is about 33% of the total project area. Total no.
0f 4100 saplings will be planted and nurtured in 1.65 hectares in a year. The EAC deliberated
on the revised greenbelt action plan along with the budget earmarked and is of the opinion
that as committed, the greenbelt shall be completed in the coming monsoons of 2023.

The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t.
proposed project and found them to be satisfactory.

The Committee also deliberated on the public hearing issues along with revised action plan
submitted by the proponent to address the issues raised during the public hearing and found
it satisfactory.

The EAC also deliberated on the submitted written representation of project proponent and
found it satisfactory.

The EAC deliberated on the proposal with due diligence in the process as notified under the
provisions of the EIA Notification, 2006, as amended from time to time and accordingly
made the recommendations to the proposal. The Experts Members of the EAC found the
proposal in order and recommended for grant of environmental clearance.

The environmental clearance recommended to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary
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permission as mandated under the Water (Prevention and Control of Pollution) A ct, 1974
and the Air (Prevention and Control of Pollution) Act, 1981, as applicable [rom time to time,
from the State Pollution Control Board, prior to construction & operation of the project.

EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projccts
and observed that some of the specific conditions stipulated so far in the previously
recommended EC projects are common and applicable to most of the projects in general. In
view of the same, the General Conditions (in case of EC projects) have been revised through
reallocation of these common conditions from specific to General Conditions (in case of EC
projects). Accordingly, the instant project is also being stipulated with the modified General
conditions.

Recommendations of the Committee:

In view of the foregoing and after detailed deliberations, the committee recommended the
instant proposal for grant of Environment Clearance subject to uploading the written
submission on portal under the provisions of EIA Notification, 2006 subject to the stipulation
of following specific conditions and general conditions as per the Ministry’s Office
Memorandum No. 22-34/2018-1II dated 9/8/2018 based on project specific requirements:

A. Specific Condition:

1.

ii.

iil.

v.

vi.

The project proponent shall comply with all the cnvironmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the recommendations
made in the EIA/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented.

The project proponent shall utilize modern technologies for capturing of carbon emitted
and shall also develop carbon sink/carbon sequestration resources capable of capturing
more than emitted. The implementation report shall be submitted to the IRO, MoEF&CC
in this regard.

The nearest habitation is Malugundapalli at a distance of 1.19 km in WNW direction of
the project site. Project Proponent shall take appropriate environmental safeguard
measures to minimise the impact on the habitation of the locals. PP needs to strengthen
green belt all around the plant area to reduce the dust pollution. The PP shall also include
this location in its environmental monitoring programme.

Uliveeranahally Kere is at a distance of 0.84 km in NW of the project site. Also, there are
other water bodies such as lakes, ponds and are within the study area of 10 km of the
project site. A robust and full proof Drainage Conservation scheme to protect the natural
drainage and its flow parameters; along with Soil conservation scheme and multiple
Erosion control measures shall be implemented.

The water requirement of 125 m?/day shall be obtained from Panchayat (Fresh water — 25
m?/day) and the remaining from the recycling (100 m’/day) after obtaining necessary
permission from the Competent Authority, afresh. The existing approval is 9 years old. No
ground water extraction is permitted.

Three tier Green Belt shall be developed in at least 33% of the project area in a time period
of 1 year with native species all along the periphery of the project site of adequate width
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and tree density shall not be less than 2500 per ha. Survival rate of green belt developed
shall be monitored on periodic basis to ensure that damaged plants are replaced with new
plants in the subsequent years. PP shall also develop greenbelt in the form of shelter belt
comprising of total of 6 rows of 2x2 m plantation with tall trees & broad leaves with thick
canopy along with windshield inside the plant premises to act as green barrier for air
pollution & noise levels towards Malugundapalli Villages. Compliance status in this
regard, shall be submitted to concerned Regional Office of the MoEF&CC.

vii.  All the commitments made towards socio-economic development of the nearby villages
shall be satisfactorily implemented. The action plan based on the social impact assessment
study of the project as per the EMP in accordance to the Ministry’s OM dated 30.09.2020
amounting to Rs. 45 Lakhs shall be strictly implemented and progress shall be submitted
to the Regional Office of MoEF&CC.

viii. The PP shall improve the housekeeping at the project site and implement the activities
such as dust control mechanism, vacuum cleaning facilities, adequate internal drainage to
avoid water logging, internal road maintenance with paved/concrete, waste yard upkeep,
and adequate lighting etc. The PP shall conduct regular internal audit on these aspect for
better housekeeping in the Unit. The implementation Report needs to be submitted to the
IRO, MoEFCC.

ix. The PP shall adopt undertake village adoption programme, prepare and implement the
action plan to develop them into model villages.

B. General Conditions
I. Statutory compliance:

i. The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time. It
does not tantamount/ construe to approvals/ consent/ permissions etc., required to be
obtained or standards/conditions to be followed under any other Acts/Rules/Subordinate
legislations, etc., as may be applicable to the project.

ii. This Environmental clearance is granted subject to final outcome of Hon’ble Supreme
Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as
may be applicable to this project.

II. Air quality monitoring and preservation

i.  The project proponent shall install 24x7 continuous emission monitoring system at process
stacks to monitor stack emission as well as 02 Nos. Continuous Ambient Air Quality
Station (CAAQMS) for monitoring AAQ parameters with respect to standards prescribed
in Environment (Protection) Rules 1986 as amended from time to time. The CEMS and
CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these
systems from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories.

ii. The project proponent shall carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant to the main pollutants released (e.g. PM1o and PM, 5
in reference to PM emission, and SOz and NOx in reference to SO, and NOx emissions)
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within and outside the plant area (at least at four locations one within and three outside the
plant area at an angle of 120° each), covering upwind and downwind directions.

ii.  The project proponent shall monitor fugitive emissions in the plant premises at least once
in every quarter through laboratories recognized under Environment (Protection) Act,
1986 or NABL accredited laboratories.

iv.  Sampling facility at process stacks shall bc provided as per CPCB guidclines for manual
monitoring of emissions.

v. Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

vi. The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

vil.  Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant
roads, shop floors, roofs, regularly.

viil. Ensure covered transportation and conveying of raw material to prevent spillage and dust
generation. The project proponent use leak proof trucks/dumpers carrying coal and other
raw materials and cover them with tarpaulin.

ix. The project proponent shall provide primary and secondary fume extraction system at all
heat treatment furnaces.

Xx. Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.

xi. Design the ventilation system for adequate air changes as per prevailing norms for all
tunnels, motor houses, Oil Cellars.

xii.  Pollution control system in the plant shall be provided as per the CREP Guidelines of
CPCB.

xiii.  The project proponent shall adopt the Clean Air practices like mechanical collectors, wet
scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion systems
(thermal oxidizers), condensers, absorbers, adsorbers, and biological degradation.
Controlling emissions related to transportation shall include emission controls on vehicles
as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist
water cannons shall be procured and operated regularly inside the project premises and
also in the surrounding villages to arrest suspended dust in the atmosphere.

xiv. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored
at regular intervals.

xv.  Water Sprinklers/Water mist system shall be installed near raw material yards, operational
units and other strategic locations to control fugitive emissions from the plant.

xvi. The particulate matter emissions from the process stacks shall be less than 30 mg/Nm? and
measures shall be undertaken as per the submitted action plan. Efficient Air monitoring
equipment shall be installed.

xvii.  Following additional arrangements to control fugitive dust shall be provided:
a. Fog/Mist Sprinklers at all on bulk raw material storage area (at the transfer points)
like Iron Ore, Coal and for Fly Ash and similar solid waste storage areas.
b. Proper covered vehicle shall be used while transport of materials.
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c. Wheel washing mechanism shall be provided in entry and exit gates with complete
recirculation system.

Online stack monitoring system for IF and RHF shall be installed and monitoring report

shall be submitted to the concerned Regional Office of the MoEF&CC along with the six

monthly compliance report.

Low NOx Burners will be installed at Reheating Furnacc for control of Gascous emissions

generated while using PNG.

IIl.  Water quality monitoring and preservation

1.

it.

iii.

iv.

vi.

vii.

viil.

The project proponent shall install 24x7 continuous ellluenl monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 as amended (rom
time to time and connected to SPCB and CPCB online servers and calibrate these system
from time to time according to equipment supplier specification through labs recognized
under Environment (Protection) Act, 1986 or NABL accredited laboratories.

The project proponent shall monitor regularly ground water quality at least twice a year
(pre- and post-monsoon) at sufficient numbers of piezometers/sampling wells in the plant
and adjacent areas through labs recognized under Environment (Protection) Act, 1986 and
NABL accredited laboratories.

Garland drains and collection pits shall be provided for each stock pile to arrest the run-
off in the event of heavy rains and to check the water pollution due to surface run off,
Water meters shall be provided at the inlet to all unit processes in the plants.

The project proponent shall make efforts to minimise water consumption in the plant
complex by segregation of used water, practicing cascade use and by recycling treated
water.

The proposed project shall be designed as "Zero Liquid Discharge" Plant. ETP shall be
installed and there shall be no discharge of effluent from the plant. Domestic effluent shall
be treated in Sewage Treatment Plant. Suitable measures shall be adopted for sewage water
handling to ensure no contamination of any kind of water body.

All stockyards shall have impervious flooring and shall be equipped with water spray
system for dust suppression. Stock yards shall also have garland drains and catch pits to
trap the run off material and shall be implemented as per the action plan submitted in
EIA/EMP report.

Rain water harvesting shall be implemented to recharge/harvest water as per the action
plan submitted in the EIA/EMP report.

IV. Noise monitoring and prevention

s

il.

Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and
Control) Rules, 2000 and amendments thereof, and report in this regard shall be submitted
to Regional Officer of the Ministry as a part of six-monthly compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

V. Energy Conservation measures
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Provide solar power generation on roof tops of buildings, for solar light system for all
common areas, street lights, parking around project area and maintain the same regularly;
Provide LED lights in their offices and residential areas.

The project proponent shall provide waste heat recovery system (pre-heating of
combustion air) at the flue gases of reheating furnaces.

Practice hot charging of slabs and billets/blooms as far as possible.

Ensure installation of regenerative type burners on all reheating furnaces. -

VI Waste management

1.
ii.
iii.

iv.

V.

Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil.

Kitchen waste shall be composted or converted to biogas for further use.

100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement

and brick manufacturers for further utilization and Memorandum of Understanding in this

regard shall be submitted to the Ministry’s Regional Office.

The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified

Single Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has

issued a direction to all the State Pollution Control Boards (SPCBs)/Pollution Control

Committees (PCCs) on 30/06/2022 to ensure the compliance of Notification published by

Ministry on 12/08/2021. The technical guidelines issued by the CPCB in this regard is

available at https://cpcb.nic.in/technical-guidelines-3/. All the project proponents are

hereby requested to sensitize and create awareness among people working within the

Project area as well as its surrounding area on the ban of SUP in order to ensure the

compliance of Notification published by this Ministry on 12/08/2021. A report, along with

photographs, on the measures taken shall also be included in the six monthly compliance

report being submitted by the project proponents.

A proper action plan must be implemented to dispose of the electronic waste generated in

the industry.

Solid waste utilization

a. PP shall install a slag crusher to convert steel slag into aggregate for use in
construction industry, fine sand for use as flux in steel plant, sand in brick making and
as lime in cement making.

b. PP shall recycle/reuse solid waste generated in the plant as far as possible.

c. Used refractories shall be recycled as far as possible.

VII. Green Belt

1.

ii.

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration by trees.
Project proponent shall submit a study report on Decarbonisation program, which would
essentially consist of company’s carbon emissions, carbon budgeting/ balancing, carbon
sequestration activities and carbon capture, use and storage and offsetting strategies.
Further, the report shall also contain time bound action plan to reduce its carbon intensity
of its operations and supply chains, energy transition pathway from fossil fuels to
Renewable energy etc. All these activities/ assessments should be measurable and monitor
able with defined time frames.
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iii.  Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust
pollution trom exposed soil surtace.

VII. Public hearing and Human health issues
I.  Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disastcr Management Plan shall be implemented.

ii.  The project proponent shall carry out heat stress analysis for the workmen who work in
high temperature work zone and provide Personal Protection Equipment (PPE) as per the
norms.

iii. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP.
Safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

iv.  Occupational health surveillance of the workers shall be done on a regular basis and
records maintained.

IX. Environment Management
1. The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-IA.1I1 dated 30/09/2020. As part of Corporate Environment
Responsibility (CER) activity, company shall adopt nearby villages based on the socio-
economic survey and undertake community developmental activities in consultation with
the village Panchayat and the District Administration as committed.

ii. The company shall have a well laid down envirorimental policy duly approve by the Board
of Directors. The environmental policy should prescribe for standard operating procedures
to have proper checks and balances and to bring into focus any
infringements/deviation/violation of the environmental / forest / wildlife norms /
conditions. The company shall have defined system of reporting infringements / deviation
/ violation of the environmental / forest / wildlife norms / conditions and / or shareholders
/ stake holders. The copy of the board resolution in this regard shall be submitted to the |
MOoEF&CC as a part of six-monthly report.

. A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly
to the head of the organization.

iv.  Performance test shall be conducted on all pollution control systems every year and report
shall be submitted to Integrated Regional Office of the MoEF&CC.

X. Miscellaneous
i. The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven days and in addition this shall also be
displayed in the project proponent’s website permanently.
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The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx
(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the
projects and display the same at a convenient location for disclosure to the public and put
on the website of the company.

Action plan for developing connecting and internal road in terms of MSA as per IRC
guidelines shall be implemented

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company.

The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure. and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the project.
The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

The recommendations of the approved Site-Specific Wildlife Management Plan (in case
of involvement of Schedule-I species) shall be implemented in consultation with the State
Forest Department. The implementation report shall be furnished along with the six-
monthly compliance report to the concerned Regional Office of the MoEF&CC.

The PP shall put all the environment related expenditure, expenditure related to Action
Plan on the PH issues, and other commitments made in the EIA/EMP Report etc. in the
company web site for the information to public/public domain. The PP shall also put the
information on the left over funds allocated to EMP and PH as committed in the earlier
ECs and shall be carried out and spent in next three years, in the company web site for the
information to public/public domain. |

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).
Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.
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xv.  The Ministry reserves the right to stipulate additional conditions if found necessary. The

Company in a time bound manner shall implement these conditions.

xvi. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional
Office by furnishing the requisite dala / information/monitoring reports.

xvii. Any appcal against this EC shall lic with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010.

%k ¥

33.2.1

3322

3323

Setting of 5.00 MTPA Iron Ore Processing Plant and 3.0 MTPA Pellet Plant by M/s MSPL
Limited, located at Village Somalapura, Sandur Taluk, Bellary District, Karnataka— Re-
Consideration of Environmental Clearance.

[Proposal No.: IA/KA/IND1/402872/2022; File No. IA-J-11011/329/2021-IATI(IND-1)]
[Consultant: M/s. Mineral Engineering Services; valid upto 08.07.2023 and M/s Ardra
Consulting Services Pvt Ltd.: valid upto 05.07.2023]

M/s. MSPL Limited has made an online application vide proposal no.
[A/KA/IND1/413204/2023 Dated 12.01.2023 along with copy of EIA/EMP report, Forms (Part
A, B and C) seeking Environment Clearance (EC) under the provisions of the EIA Notification,
2006 for the project mentioned above. The proposed project activity is listed at S. No. 2(b)
Mineral Beneficiation and 3(a), Metallurgical industries (ferrous & non-ferrous) under Category
“A” of the schedule of the EIA Notification, 2006 and appraised at Central Level.

Name of the EIA consultant:

Beneficiation Plant: M/s. Mineral Engineering Services [List of ACOs with their Certificate /
Extension Letter No: QCI/NABET/ENV/ACO0/23/2758; valid upto 08.07.2023, as on June 2,
2023].

Pellet Plant: M/s Ardra Consulting Services Pvt Ltd. [List of ACOs with their Certificate /
Extension Letter no. QCI/NABET/ENV/ACO0/23/2730; valid upto 05.07.2023, on June 2, 2023].

Details submitted by Project proponent
The details of the ToR are furnished as below:

Date of Date of
1 i tail lidi
Application Consideration Details Accord ToR Validity
09.10.2021 | 47" meeting of EAC held Terms of 15.11.2021 |
1
on 28th i 29th OCt, 2021 Reference 14/11/2025

Minutes of 33" meeting of the EAC for Industry-I sector held on 30" May, 2023
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Annexure-7

|

Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

To,
The Director
MEENAKSHI UDYOG (INDIA)PVT LTD

Kapakkal Village Road -Via Ullivernapalli Hosur ,Thally Road,Krishnagiri
District, GeneralManager Krishnagiri, Tamil Nadu-635110

ENVIRONMENTAL
CLEARANCE

I

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to the Ministry vide proposal number
IA/TN/IND1/411355/2022 dated 19 May 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC ldentification No. EC23A008TN162913

2. File No. 1A-J-11011/199/2020-1A-I(IND-I)

3. Project Type Expansion

4. Category . A

5. Project/Activity lncludlng 3(a) Metallurgical industries (ferrous &

Schedule No. non ferrous) .

6. Name of Project . Meenakshi’ Udyog (India) Pvt Ltd -
Proposed expansion of existing steel
rolling mifl

7. Name of Company/Organization = MEENAKSHI UDYOG (INDIA)PVT LTD

8. Location of Project Tamil Nadu

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

and Virtuous Environment Single-Window Hub)

(e-signed)

Dr. R B Lal

Date: 19/07/2023 Scientist F
IA - (Industrial Projects - 1 sector)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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Annexure-7

F. No. TA-J-11011/199/2020-IA-II (IND-I)
Government of India
Ministry of Environment, Forest and Climate Change
(L.A. Division — Industry I sector)
* ¥ ¥
Indira Paryavaran Bhawan
Vayu Wing, 3 Floor,
Jor Bagh Road, Aliganj,
New Delhi — 110003

Dated: 19' July, 2023
To,
M/s Meenakshi Udyog (India) Pvt. Ltd
Kapakkal Village Road -Via Ullivernapalli Hosur,
Thally Road,Krishnagiri District,
Kalugonda palli Tamil Nadu- 635110
Email: meenakshiudyogl 8@gmail.com

Project: Proposed expansion of existing steel rolling mill by M/s Meenakshi Udyog (India) Pvt.
Ltd., located at Kalugondapalli Village, Denkanikottai taluk, Krishnagiri district of
Tamil Nadu — Grant of Environmental Clearance regarding.

Sir,

This refers to your proposal no. IA/TN/IND1/411355/2022 Dated 19.05.2023 along with copy
of EIA report and Forms (Part A, B and C) and certified compliance report seeking Environment
Clearance (EC) under the provisions of the EIA Notification, 2006 for the project mentioned above. .
Further, PP has submitted the information on Portal on 21.06.2023.

] The proposed project activity is listed at S. No. 3(a) Metallurgical industries (ferrous & non-
ferrous) under Category “B” of the schedule of the EIA Notification. 2006 and attracts general

condition due to Interstate Boundary falling within 5 km radial distance from the proposed project site

and therefore being appraised at Central Level.

3 The instant Proposal was considered in the 33" EAC Meeting held on 30" May 2023
wherein after detailed deliberations, the committee recommended the proposal for grant of
Environment Clearance under the provisions of ETA Notification, 2006 subject to the stipulation
of specific conditions and general conditions. The minutes of the meeting and all the project
documents are available on PARIVESH portal which can be accessed at https:/parivesh.nic.in

4, The details of the proposal are as per the EIA/EMP report submitted by the proponent. The
salient features of the proposal as presented during the above-mentioned meetings of EAC (Industry 1
Sector) are as under: -

' S. Particulars Details submitted by PP
' No.
a. Terms of Reference | 22.10.2020
for undertaking EIA
study
b. Period of baseline data | December 2020 to February 2021
collection
c. Date of Public | 11.08.2022
Consultation '
d. Action plan to address | An amount of Rs. 45 Lakhs have been earmarked to address the
the PH issues issues raised during public hearing. Detail of activities proposed |

v

EC Identification No. - EC23A008TN162913  File No. - IA-J-11011/199/2020-IA-1}(IND-I)  Date of Issue EC - 19/07/2023 Page 2 of 14


Free Hand

Free Hand


102

S. Particulars Details submitted by PP
No. N
attached as Annexure 1.
e. | Location of the project | Kalugondapalli Village, Denkanikottai taluk, Krishnagiri district
of Tamil Nadu
f. Latitude and Pt Latitude Longitude
Longitude  of  the 1 12°38'53.21"N 77°45'8.19"E
project site 2 12°38'51.81"N 77°45'10.32"E
3 12°38'49.55"N 77°45'16.80"E
| 4 12°38'48.84"N 77°45'17.07"E
' 5 12°38'45.66"N 77°45'16.64"E
| 6 12°38'45.74"N 77°45'9.85"E
| 7 12°38'47.85"N 77°45'6.15"E
g. Total land 4.89 ha of MUIPL
h. Land acquisition | The entire land is already under the possession of the
details as per | proponents
MoEF&CC oM. r
dated 7/10/2014 |
i. Existence of habitation | No R&R involved. I'
& involvement of 'I
| R&R, if any Nearest Habitation — -
i Malugundapalli- 1.19 km, WNW - |
J- Elevation of  the | 950 - 956 M above mean sea level
| | project site ! ' | | N |
k. Involvement of Forest | No Forest Land is involved.
land if any.
Il Water body exists | | Waterbody Distance Direction
| within the project site | | Uliveeranahally Kere 0.84 km NW
as well as study area Mathukur Kere 1.31 km S
Kabanka Pond 1.33 km S
Bynahanakalli Kere 2.11 km SSW
Vasa Kere 2.81km E
Nagandahally Lake 3.56 km NE
Nagandahally Lake 3.58 km NE
Kempatti Lake 4.85 km NW
Muthagatti Lake 6.67 km NNW
Dodda Ubbanuar Lake 9.10 km WSW
Kothagondapalli Lake 9.31 km NNW
m. Existence of ESZ /| NIL within 10 km radius from project site
ESA / national park /
wildlife Sanctuary /
biosphere Reserve /
tiger reserve / elephant
reserve etc. if any
within the study area
n. Project cost Existing capital cost of project was 14.5 Crores. The capital cost
of the proposed project is Rs 25 Crores
0. EMP cost The capital cost for environmental protection measures is

proposed as Rs 1 Crores. The annual recurring cost towards the

EC Identification No. - EC23A008TN162913
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S. Particulars
No.

Details submitted by PP

| environmental protection measures is proposed as Rs 0.2 Crores
p. | Employment The employment generation from the proposed project /

| opportunity expansion is 125 |
g- Water and Power | The water requirement for the proposed project is estimated as
requirement 125 m3/day.
|
The power requirement for the proposed project is estimated as
| 12.95 MW.

Unit conficuration and capacity:

SI. | Plant Equip |Existing facilities as per CTE Proposed Units Final (Existing + Proposed)
No. ment/ dated 27.03.2006
Facility Configuration Capacity | Configuration | Capacity | Configuration | Capacity
1 Induction 2nos.of 7TPH | 1x7TPH | 1no.of 10 TPH | 1 x 10 TPH | 1 no.of 10 TPH |1 x 10 TPH
furnace 1 no.of I0TPH {1 1 x 10 TPH | 2nos. of 12 TPH | 2x 12 TPH | 2 nos. of 12 TPH |2 x 12 TPH
2. Continuous 2 strands 2 strands - - 2 strands 2 strands
casting
machine
3. RHF & 1 18T Nil Nil 1 18T
Scrubber
4. Air Cooled 1 - 1 - 1 -
Water tower
5. MS Billets 1 30000 TPA | either to 1,91,000 TPA of MS | either to 1,91,000 TPA of MS
Billets or 1,80,000 TPA of TMT| Billets or 1,80,000 TPA of
6. | TMT Rods 1 60000 TPA rods TMT rods
7. | Plate type heat 1 - - - 1 -
exchanger
8. Fume 1 - - - 1 -
Extraction
system
| 9 Cooling tower 1 - - = 1 -

6. The EAC, in its meeting held during 30 May, 2023, inter-alia, deliberated the following:

i.  The instant proposal is for expansion of existing steel rolling mill [existing - 30000 Tons Per
Annum (TPA) MS Billets and 60000 Tons Per Annum TMT rods] either to 1,91,000 TPA of
MS Billets or 1, 80,000 TPA of TMT rods.

ii. The proposed cement griding unit is a category B project and appraised as Category A at
Central level project due to Interstate Boundary falling within 5 km radial distance from the
proposed project site.

iii.

The EAC, constituted under the provision of the EIA Notification, 2006 comprising Expert

Members/domain experts in various fields, examined the proposal submitted by the Project
Proponent in desired format along with EIA/EMP reports prepared and submitted by the
Consultant accredited by the QCI/ NABET on behalf of the Project Proponent.

iv. The EAC noted that the Project Proponent has given an undertaking that the data and

EC Identification No. - EC23A008TN 162913
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information given in the application and enclosures are true to the best of his knowledge and
belief and no information has been suppressed in the EIA/EMP reports. If any part of
data/information submitted is found to be false/ misleading at any stage, the project will be
rejected and Environmental Clearance given, if any, will be revoked at the risk and cost of the
project proponent.

v. The Committee noted that the EIA reports are in compliance of the ToR issued for the
project, reflecting the present environmental status and the projected scenario for all the
environmental components. The Committee deliberated on the proposed mitigation measure
towards Air, Water, Noise and Soil pollutions. The Committee suggested that the storage of
toxic/explosive raw materials/products shall be undertaken with utmost precautions and
following the safety norms and best practices.

vi. The existing project had obtained Consent to Establish from TNPCB vide Consent order
No.166600 dated 27.03.2006 under Air act & Consent order No. 20567 dated 27.03.2006
under Water act for production of 30,000 TPA of MS billets & TMT rods of 60,000 TPA.
Latest Consent to Operate for the existing unit was accorded by Tamil Nadu State Pollution
Control Board vide PROCEEDINGS NO.F.0715HSR/OL/DEE/TNPCB/HSR/A/2022 dated
13.04.2022. The validity of CTO is up to 31.03.2024.

vii. The EAC deliberated on the certified compliance report of earlier CTO and its action plan and
found it satisfactory.

viii.  The total project area is 4.89 ha which is under the possession of the project proponent.

ix. The nearest habitation is Malugundapalli at a distance of 1.19 km in WNW direction of the
project site. The EAC is of the opinion that PP shall strictly implement the environmental
safeguard measures proposed to minimise the impact on the habitation of the locals.

x. Uliveeranahally Kere is at a distance of 0.84 km in NW of the project site. Also, there are
other water bodies such as Lakes, ponds and are within the study area of 10 km of the project
site. The EAC is of the opinion that water bodies shall not be disturbed. Mitigation measures
w.r.t. safeguarding the water bodies shall be implemented.

xi. Existing Water requirement is 20 m3/day which is obtained from Panchayat. The water
requirement for the proposed project is estimated as 125 m3/day, out of which 25 m3/day of
fresh water requirement will be obtained from the Panchayat and the remaining requirement
of 100 m3/day will be met from the recycling.

xii. The Committee has found that the baseline data and incremental GLC due to the proposed
project and found it satisfactory.

xiii. The PP has submitted that existing green belt has been developed in 1 ha area which is about
20% of the total project area of 4.87 ha with total sapling of 570 Trees. Proposed greenbelt
will be developed in 1.65 ha which is about 33% of the total project area. Total no. of 4100
saplings will be planted and nurtured in 1.65 hectares in a year. The EAC deliberated on the
revised greenbelt action plan along with the budget earmarked and is of the opinion that as
committed, the greenbelt shall be completed in the coming monsoons of 2023.

xiv. The committee deliberated details of carbon foot prints and carbon sequestration study w.r.t.
proposed project and found them to be satisfactory.

xv. The Committee also deliberated on the public hearing issues along with revised action plan
submitted by the proponent to address the issues raised during the public hearing and found it
satisfactory.

xvi. The EAC also deliberated on the submitted written representation of project proponent and
found it satisfactory.

<
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xvii. The EAC deliberated on the proposal with due diligence in the process as notified under the
provisions of the EIA Notification, 2006, as amended from time to time and accordingly
made the recommendations to the proposal. The Experts Members of the EAC foynd the
proposal in order and recommended for grant ot environmental clearance.

xviii. The environmental clearance recommended to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from
the State Pollution Control Board, prior to construction & operation of the project.

xix. EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projects
and observed that some of the specific conditions stipulated so far in the previously
recommended EC projects are common and applicable to most of the projects in general. In
view of the same, the General Conditions (in case of EC projects) have been revised through
reallocation of these common conditions from specific to General Conditions (in case of EC
projects). Accordingly, the instant project is also being stipulated with the modified General
conditions.

7. The EAC (Industry-1 Sector), in its 33" meeting held on May 30, 2023, based on information
& clarifications provided by the project proponent and after detailed deliberations recommended the
proposal for grant of Environment Clearance subject to stipulation of specific and general conditions
as detailed in the point below.

8. The MoEF&CC has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting the
recommendations of the Expert Appraisal Committee (Industry-1 Sector) hereby decided to grant
Environment Clearance for instant proposal of M/s Meenakshi Udyog (India) Pvt. Ltd. under the
provisions of LCIA Notification, 2006 subject to the following specific conditions and general
conditions:

A. Specific Condition:

i. The project proponent shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the recommendations
made in the EIA/EMP in respect of environmental management, and risk mitigation measures
relating to the project shall be implemented.

ii. The project proponent shall utilize modern technologies for capturing of carbon emitted and
shall also develop carbon sink/carbon sequestration resources capable of capturing more than
emitted. The implementation report shall be submitted to the IRO, MoEF&CC in this regard.

ili. The nearest habitation is Malugundapalli at a distance of 1.19 km in WNW direction of the
project site. Project Proponent shall take appropriate environmental safeguard measures to
minimise the impact on the habitation of the locals. PP needs to strengthen green belt all
around the plant area to reduce the dust pollution. The PP shall also include this location in its
environmental monitoring programme.

iv. Uliveeranahally Kere is at a distance of 0.84 km in NW of the project site. Also, there are
other water bodies such as lakes, ponds and are within the study area of 10 km of the project
site. A robust and full proof Drainage Conservation scheme to protect the natural drainage

v
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xvii. The EAC deliberated on the proposal with due diligence in the process as notified under the
provisions of the EIA Notification, 2006, as amended from time to time and accordingly
made the recommendations to the proposal. The Experts Members of the EAC found the
proposal in order and recommended for grant of environmental clearance.

xviii. The environmental clearance recommended to the project/activity is strictly under the
provisions of the EIA Notification 2006 and its subsequent amendments. It does not
tantamount/construe to approvals/consent/permissions etc. required to be obtained or
standards/conditions to be followed under any other Acts/ Rules/ Subordinate legislations,
etc., as may be applicable to the project. The project proponent shall obtain necessary
permission as mandated under the Water (Prevention and Control of Pollution) Act, 1974 and
the Air (Prevention and Control of Pollution) Act, 1981, as applicable from time to time, from
the State Pollution Control Board, prior to construction & operation of the project.

xix. EAC also reviewed the EC conditions (specific and general) pertaining to Industry-I projects
and observed that some of the specific conditions stipulated so far in the previously
recommended EC projects are common and applicable to most of the projects in general. In
view of the same, the General Conditions (in case of EC projects) have been revised through
reallocation of these common conditions from specific to General Conditions (in case of EC
projects). Accordingly, the instant project is also being stipulated with the modified General
conditions. :

7. The EAC (Industry-1 Sector), in its 33" meeting held on May 30, 2023, based on information
& clarifications provided by the project proponent and after detailed deliberations recommended the
proposal for grant of Environment Clearance subject to stipulation of specific and general conditions
as detailed in the point below.

8. The MoEF&CC has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting the
recommendations of the Expert Appraisal Committee (Industry-1 Sector) hereby decided to grant
Environment Clearance for instant proposal of M/s Meenakshi Udyog (India) Pvt. Ltd. under the
provisions of EIA Notification, 2006 subject to the following specific conditions and gencral
conditions:

A. Specific Condition:

i. The project proponent shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the recommendations
made in the EIA/EMP in respect of environmental management, and risk mitigation measures
relating to the project shall be implemented.

ii. The project proponent shall utilize modern technologies for capturing of carbon emitted and
shall also develop carbon sink/carbon sequestration resources capable of capturing more than
emitted. The implementation report shall be submitted to the IRO, MoEF&CC in this regard.

iii. The nearest habitation is Malugundapalli at a distance of 1.19 km in WNW direction of the
project site. Project Proponent shall take appropriate environmental safeguard measures to
minimise the impact on the habitation of the locals. PP needs to strengthen green belt all
around the plant area to reduce the dust pollution. The PP shall also include this location in its
environmental monitoring programme.

iv.  Uliveeranahally Kere is at a distance of 0.84 km in NW of the project site. Also, there are
other water bodies such as lakes, ponds and are within the study area of 10 km of the project
site. A robust and full proof Drainage Conservation scheme to protect the natural drainage
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and its flow parameters; along with Soil conservation scheme and multiple Erosion control
measures shall be implemented.

v. The water requirement of 125 m?/day shall be obtained from Panchayat (Fresh water — 25
m’/day) and the remaining from the recycling (100 m’/day) after obtaining necessary
permission from the Competent Authority, afresh. The existing approval is 9 years old. No
ground water extraction is permitted.

vi. Three tier Green Belt shall be developed in at least 33% of the project area in a time period of
1 year with native species all along the periphery of the project site of adequate width and tree
density shall not be less than 2500 per ha. Survival rate of green belt developed shall be
monitored on periodic basis to ensure that damaged plants are replaced with new plants in the
subsequent years. PP shall also develop greenbelt in the form of shelter belt comprising of
total of 6 rows of 2x2 m plantation with tall trees & broad leaves with thick canopy along
with windshield inside the plant premises to act as green barrier for air pollution & noise
levels towards Malugundapalli Villages. Compliance status in this regard, shall be submitted
to concerned Regional Office of the MoEF&CC.

vii.  All the commitments made towards socio-economic development of the nearby villages shall
be satisfactorily implemented. The action plan based on the social impact assessment study of
the project as per the EMP in accordance to the Ministry’s OM dated 30.09.2020 amounting
to Rs. 45 Lakhs shall be strictly implemented and progress shall be submitted to the Regional
Office of MoEF&CC.

viii. The PP shall improve the housekeeping at the project site and implement the activities such as
dust control mechanism, vacuum cleaning facilities, adequate internal drainage to avoid water
logging, internal road maintenance with paved/concrete, waste yard upkeep, and adequate
lighting etc. The PP shall conduct regular internal audit on these aspect for better
housekeeping in the Unit. The implementation Report needs to be submitted to the IRO,
MoEFCC.

ix. The PP shall adopt undertake village adoption programme, prepare and implement the action
plan to develop them into model villages.

B. General Conditions

I. Statutory compliance:

i. The Environment Clearance (EC) granted to the project/ activity is strictly under the
provisions of the EIA Notification, 2006 and its amendments issued from time to time. [t does
not tantamount/ construe to approvals/ consent/ permissions etc., required to be obtained or
standards/conditions to be followed under any other Acts/Rules/Subordinate legislations, etc.,
as may be applicable to the project.

ii. This Environmental clearance is granted subject to final outcome of Hon’ble Supreme Court
of India, Hon’ble High Court, Hon’ble NGT and any other Court of Law, if any, as may be
applicable to this project.

II. Air quality monitoring and preservation
i. The project proponent shall install 24x7 continuous emission monitoring system at process
stacks to monitor stack emission as well as 02 Nos. Continuous Ambient Air Quality Station
(CAAQMS) for monitoring AAQ parameters with respect to standards prescribed in
Environment (Protection) Rules 1986 as amended from time to time. The CEMS and

&
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CAAQMS shall be connected to SPCB and CPCB online servers and calibrate these systems
from time to time according to equipment supplier specification through labs recognized
under Environment (Protection) Act, 1986 or NABL accredited laboratories.

ii. The project proponent shall carryout Continuous Ambient Air Quality monitoring for
common/criterion parameters relevant o the main pollutants released (e.g. PMio and PMs s in
reference to PM emission, and SOz and NOx in reference to SO2 and NOx emissions) within
and outside the plant area (at least at four locations one within and three outside the plant area
at an angle of 120° each), covering upwind and downwind directions.

iii.  The project proponent shall monitor fugitive emissions in the plant premises at least once in
every quarter through laboratories recognized under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

iv. Sampling facility at process stacks shall be provided as per CPCB guidelines for manual
monitoring of emissions.

v. Appropriate Air Pollution Control (APC) system shall be provided for all the dust generating
points including fugitive dust from all vulnerable sources, so as to comply prescribed stack
emission and fugitive emission standards.

vi. The project proponent shall provide leakage detection and mechanized bag cleaning facilities
for better maintenance of bags.

vii. Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant
roads, shop floors, roofs, regularly.

viil. Ensure covered transportation and conveying of raw material to prevent spillage and dust
generation. The project proponent use leak proof trucks/dumpers carrying coal and other raw
materials and cover them with tarpaulin.

ix. The project proponent shall provide primary and secondary fume extraction system at all heat
treatment furnaces.

Xx. Wind shelter fence and chemical spraying shall be provided on the raw material stock piles.

xi.  Design the ventilation system for adequate air changes as per prevailing norms for all tunnels,
motor houses, Oil Cellars.

xii. Pollution control system in the plant shall be provided as per the CREP Guidelines of CPCB.

xiii. The project proponent shall adopt the Clean Air practices like mechanical collectors, wet
scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion systems (thermal
oxidizers), condensers, absorbers and biological degradation. Controlling emissions related to
transportation shall include emission controls on vehicles as well as use of cleaner fuels.
Sufficient numbers of additional truck mounted Fog/Mist water cannons shall be procured
and operated regularly inside the project premises and also in the surrounding villages to
arrest suspended dust in the atmosphere.

xiv. Bag filters shall be cleaned regularly and efficiency of bag filter system shall be monitored at
regular intervals.

xv. Water Sprinklers/Water mist system shall be installed near raw material yards, operational
units and other strategic locations to control fugitive emissions from the plant.

xvi. The particulate matter emissions from the process stacks shall be less than 30 mg/Nm? and
measures shall be undertaken as per the submitted action plan. Efficient Air monitoring
equipment shall be installed.

xvii.  Following additional arrangements to control fugitive dust shall be provided:

&
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a. Fog/Mist Sprinklers at all on bulk raw material storage area (at the transfer points) like
[ron Ore, Coal and for Fly Ash and similar solid waste storage areas.
Proper covered vehicle shall be used while transport of materials.
Wheel washing mechanism shall be provided in entry and exit gates with complete
recirculation system.

xviii.  Online stack monitoring system for IF and RHF shall be installed and monitoring report shall
be submitted to the concerned Regional Office of the MoEF&CC along with the six monthly
compliance report.

xix. Low NOx Burners will be installed at Reheating Furnace for control of Gaseous emissions
generated while using PNG.

I[II. Water quality monitoring and preservation
i. The project proponent shall install 24x7 continuous effluent monitoring system with respect
to standards prescribed in Environment (Protection) Rules 1986 as amended from time to
time and connected to SPCB and CPCB online servers and calibrate these system from time
to time according to equipment supplier specification through labs recognized under
Environment (Protection) Act, 1986 or NABL accredited laboratories.

ii.  The project proponent shall monitor regularly ground water quality at least twice a year (pre-
and post-monsoon) at sufficient numbers of piezometers/sampling wells in the plant and
adjacent areas through labs recognized under Environment (Protection) Act, 1986 and NABL
accredited laboratories.

iii. Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in
the event of heavy rains and to check the water pollution due to surface run off.

iv.  Water meters shall be provided at the inlet to all unit processes in the plants.

v. The project proponent shall make efforts to minimise water consumption in the plant complex
by segregation of used water, practicing cascade use and by recycling treated water.

vi. The proposed project shall be designed as "Zero Liquid Discharge" Plant. ETP shall be
installed and there shall be no discharge of effluent from the plant. Domestic effluent shall be
treated in Sewage Treatment Plant. Suitable measures shall be adopted for sewage water
handling to ensure no contamination of any kind of water body.

vii.  All stockyards shall have impervious flooring and shall be equipped with water spray system
for dust suppression. Stock yards shall also have garland drains and catch pits to trap the run
off material and shall be implemented as per the action plan submitted in EIA/EMP report.

viii.  Rain water harvesting shall be implemented to recharge/harvest water as per the action plan
submitted in the EIA/EMP report.

IV. Noise monitoring and prevention
i. Noise pollution shall be monitored as per the prescribed Noise Pollution (Regulation and
Control) Rules, 2000 and amendments thereof, and report in this regard shall be submitted to
Regional Officer of the Ministry as a part of six-monthly compliance report.
ii. The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time.

&
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V. Energy Conservation measures
i. Provide solar power generation on roof tops of buildings, for solar light system for all

common areas, street lights, parking around project area and maintain the same regularly;

ii. Provide LED lights in their offices and residential areas.

iii.  The project proponent shall provide waste heat recovery system (pre-heating of combustion
air) at the flue gases of reheating furnaces.

iv.  Practice hot charging of slabs and billets/blooms as far as possible.

v. Ensure installation of regenerative type burners on all reheating furnaces.

VI. Waste management
i.  Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil,

il.  Kitchen waste shall be composted or converted to biogas for further use.

iii.  100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement and
brick manufacturers for further utilization and Memorandum of Understanding in this regard
shall be submitted to the Ministry’s Regional Office.

iv.  The Plastic Waste Management Rules 2016, inter-alia, mandated banning of identified Single
Use Plastic (SUP) items with effect from 01/07/2022. In this regard, CPCB has issued a
direction to all the State Pollution Control Boards (SPCBs)/Pollution Control Committees
(PCCs) on 30/06/2022 to ensure the compliance of Notification published by Ministry on
12/08/2021. The technical guidelines issued by the CPCB in this regard is available at
https://cpeb.nic.in/technical-guidelines-3/. All the project proponents are hereby requested to
sensitize and create awareness among people working within the Project area as well as its
surrounding area on the ban of SUP in order to ensure the compliance of Notification
published by this Ministry on 12/08/2021. A report, along with photographs, on the measures
taken shall also be included in the six monthly compliance report being submitted by the
project proponents.

v. A proper action plan must be implemented to dispose of the electronic waste generated in the
industry.

vi. Solid waste utilization

a. PP shall install a slag crusher to convert steel slag into aggregate for use in construction
industry, fine sand for use as flux in steel plant, sand in brick making and as lime in
cement making.

PP shall recycle/reuse solid waste generated in the plant as far as possible.
c. Used refractories shall be recycled as far as possible.

VII. Green Belt

i. The project proponent shall prepare GHG emissions inventory for the plant and shall submit
the programme for reduction of the same including carbon sequestration by trees.

il. Project proponent shall submit a study report on Decarbonisation program, which would
essentially consist of company’s carbon emissions, carbon budgeting/ balancing, carbon
sequestration activities and carbon capture, use and storage and offsetting strategies. Further,
the report shall also contain time bound action plan to reduce its carbon intensity of its
operations and supply chains, energy transition pathway from fossil fuels to Renewable
energy etc. All these activities/ assessments should be measurable and monitor able with
defined time frames.

&
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iii. Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust
pollution from exposed soil surface.

VIII. Public hearing and Human health issues
i. Emergency preparedness plan based on the Hazard identification and Risk Assessment

(HIRA) and Disaster Management Plan shall be implemented.

ii. The project proponent shall carry out heat stress analysis for the workmen who work in high
temperature work zone and provide Personal Protection Equipment (PPE) as per the norms.

iii. Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP.
Safe drinking water, medical health care, creche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

iv.  Occupational health surveillance of the workers shall be done on a regular basis and records
maintained.

IX. Environment Management
i.  The project proponent shall comply with the provisions contained in this Ministry’s OM vide
F. No. 22-65/2017-1A.111 dated 30/09/2020. As part of Corporate Environment Responsibility
(CER) activity, company shall adopt nearby villages based on the socio-economic survey and
undertake community developmental activities in consultation with the village Panchayat and
the District Administration as committed.

ii. The company shall have a well laid down environmental policy duly approve by the Board of
Directors. The environmental policy should prescribe for standard operating procedures to
have proper checks and balances and to bring into focus any infringements/deviation/
violation of the environmental / forest / wildlife norms / conditions. The company shall have
defined system of reporting infringements / deviation / violation of the environmental / forest
/ wildlife norms / conditions and / or shareholders / stake holders. The copy of the board
resolution in this regard shall be submitted to the MOEF&CC as a part of six-monthly report.

tii. A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

iv. Performance test shall be conducted on all pollution control systems every year and report
shall be submitted to Integrated Regional Office of the MoEF&CC.

X. Miscellaneous

i. The project proponent shall make public the environmental clearance granted for their project
along with the environmental conditions and safeguards at their cost by prominently
advertising it at least in two local newspapers of the District or State, of which one shall be in
the vernacular language within seven days and in addition this shall also be displayed in the
project proponent’s website permanently.

ii. The copies of the environmental clearance shall be submitted by the project proponents to the
Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of
the Government who in turn has to display the same for 30 days from the date of receipt.

iii. The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

o
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iv. The project proponent shall monitor the criteria pollutants level namely; PM10, SO2, NOx
(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for the
projects and display the same at a convenient location for disclosure to the public and put on
the website of the company.

v. Action plan for developing connecting and internal road in terms of MSA as per IRC
guidelines shall be implemented

vi. The project proponent shall submit six-monthly reports on the status of the compliance of the
stipulated environmental conditions on the website of the ministry of Environment, Forest
and Climate Change at environment clearance portal.

vii. The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently and put on the website of the company.

viii.  The project proponent shall inform the Regional Office as well as the Ministry, the date of
financial closure and final approval of the project by the concerned authorities, commencing
the land development work and start of production operation by the project.

ix. The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

Xx. The recommendations of the approved Site-Specific Wildlife Management Plan (in case of
involvement of Schedule-I species) shall be implemented in consultation with the State Forest
Department. The implementation report shall be furnished along with the six-monthly
compliance report to the concerned Regional Office of the MoEF&CC.

xi. ‘The PP shall put all the environment related expenditure, expenditure related to Action Plan
on the PH issues, and other commitments made in the EIA/EMP Report etc. in the company
web site for the information to public/public domain. The PP shall also put the information on
the left over funds allocated to EMP and PH as committed in the earlier ECs and shall be
carried out and spent in next three years, in the company web site for the information to
public/public domain.

xii. No further expansion or modifications in the plant shall be carried out without prior approval
of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

xiii.  The Regional Office of this Ministry shall monitor compliance of the stipulated conditions.
The project authorities should extend full cooperation to the officer (s) of the Regional Office
by furnishing the requisite data / information/monitoring reports.

9. The Ministry reserves the right to stipulate additional conditions, if found necessary at
subsequent stages and the project proponent shall implement all the said conditions in a time bound
manner. The Ministry may revoke or suspend the environmental clearance, if implementation of any
of the above conditions is not found satisfactory.

10.  Concealing factual data or submission of false/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract action under
the provisions of the Environment (Protection) Act, 1986.

11.  Any appeal against this environmental clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green Tribunal
Act, 2010.

A
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12. The above conditions shall be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control ot Pollution) Act, 1981,
the Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the Public Liability Insurance Act, 1991 along with their
amendments and Rules and any other orders passed by the Hon'ble Supreme Court of India / High

Courts and any other Court of Law relating to the subject matter.

(Dr. R.B. Lal)
Scientist ‘F’/ Director
Tel: 011-20819346
Email- rb.lal@nic.in

13. This issues with approval of the competent authority.

Encl. as above at Annexure —I

Copy to: -

1. Principal Secretary to Government, Department of Environment, Climate Change and Forests,
Government of Tamil Nadu.

2. Additional Chief Secretary to Government, Department of Environment, Climate Change and
Forests, Government of Tamil Nadu.

3. The Director General of Forest, Ministry of Environment, Forest and Climate Change, New
Delhi.

4. Principal Chief Conservator of Forests (Head of Department), Panagal Maaligai, 1, Jeenis Road,
Saidapet, Chennai 600 015.

5. Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated Regional
Office, Ist and IInd Floor, Handloom Export Promotion Council, 34, Cathedral Garden Road,
Nungambakkam, Chennai — 34.

6. Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex, East
Arjun Nagar, Delhi-110032.

7. Member Secretary, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai- 600
032, Tamil Nadu.

8. Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh
Road Area, New Delhi, Delhi 110001

9. District Collector, Krishnagiri District, Tamil Nadu.
10. The Monitoring Cell, IA Division, Ministry of Environment, Forest and Climate Change, New

N

11. Guard File/Record File/Monitoring File/MOEF&CC Website.
(Dr. R.B. Lal)

Scientist ‘F’/ Director
Tel: 011-20819346
Email- rb.lali@nic.in

&
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Annexyre — 1

Table: Action plan as per MoEF&CC O.M. dated 30/09/2020
SL. Description Capital Timeline
No. Cost (Rs. In
Lakhs)
1. Lay a road network to Ulliveerannapally to 18 Within 8 months from |
Kappakal Road EC
7l Providing drinking water facility by installing 15 Within 8 months from
RO System & Toilet facilities in nearby schools EC
and villages
3; Contributing to Rain water harvesting & 6 Within 8 months from
plantation programmes in the nearby villages EC
4. Vocational Skill Development Programme (for 6 Within 8 months from
different target groups such as Women, Youth EC
etc.)
Total 45 -
* k%
Signaturginyglid
Digitally sign Dr. R B Lal
Scientist F
4/ Date: 7/19 3 WM4:39 PM

EC Identification No. - EC23A008TN 162913

File No. - |A-J-11011/199/2020-1A-1I(IND-I)

Date of Issue EC - 19/07/2023
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Annexure-8

F. No. J-11011/199/2020-TA-TI(T)
Government of India
Ministry of Environment, Forest and Climate Change
(I.A. Division — Industry I sector)

* %%k

Indira Paryavaran Bhawan
Vayu Wing, 3™ Floor,

Jor Bagh Road, Aliganj,
New Delhi — 110003

Dated: 1* September, 2023

To,

M/s Meenakshi Udyog (India) Pvt. Ltd.

Kapakkal Village Road -Via Ullivernapalli Hosur,

Thally Road,Krishnagiri District, Kalugonda palli, Tamil Nadu- 635110
Email: meenakshiudyogl8@gmail.com

Project: Proposed expansion of existing steel rolling mill [existing - 30000 Tons Per Annum
(TPA) MS Billets and 60000 Tons Per Annum TMT rods] to 1,91,000 TPA of MS
Billets and 1, 80,000 TPA of TMT rods by M/s Meenakshi Udyog (India) Pvt. Ltd.,
located at Kalugondapalli Village, Denkanikottai taluk, Krishnagiri district of Tamil
Nadu- Corrigendum in Environmental Clearance— regarding.
Sir,
This refers to your proposal no. IA/TN/IND/302758/2023 received through PARIVESH Portal
along with Form 10 and sought for Corrigendum in Environmental Clearance accorded by the
Ministry vide No. [A-J-11011/199/2020-1A-1I-(IND-I), dated 19.07.2023.

% The proposals were considered in the 41™ meeting of the EAC for Industry-I sector held on 2™
& 4™ & 8™ August, 2023. The minutes of the meeting and all the project documents are available on
PARIVESH portal which can be accessed at https://parivesh.nic.in .

Details submitted by the project proponent

3. The PP has requested modifications in the 33" meeting of the EAC for Industry-I sector held
on 30" May. 2023 and the EC dated 19.07.2023 granted to M/s Meenakshi Udyog (India) Pvt. Ltd. It
was also mentioned by Project Proponent that all desired modifications were part of their EIA/EMP
report.

4. The instant proposal is for seeking Corrigendum in Environmental Clearance as detailed
below.
MoM ref Details given in MoM of Corrections suggested Remarks/
point no. 33" EAC Meeting Justification

dated 30™ May, 2023
(Agenda No. 33.1)
Page No. 9 | The unit configuration and | The unit configuration and | The EAC noted

Para 33.1.8 | capacity capacity that this is Typo
(In the table error and
) either to 1,91,000 TPA of 1,91,000 TPA of MS Billets and | recommended for
MS Billets or 1,80,000 TPA 1,80,000 TPA of TMT rods the correction in

of TMT rods the minutes.

Page No. 9| 1. The instant proposal is for | 1. The instant proposal is for | The EAC noted

Corrigendum in Environmental Clearance Page 1 of 4
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[ Para 33.1.20 expansion of existing steel expansion of existing steel | that this is Typo |
(D rolling mill [existing - rolling mill [existing - 30000 | error and
30000 Tons Per Annum Tons Per Annum (TPA) MS | recommended for
(TPA) MS Billets and Billets and 60000 Tons Per | the correéction in
60000 Tons Per Annum Annum TMT rods] to | the minutes

TMT rods] either to 1,91,000 TPA of MS Billets
1,91,000 TPA of MS and 1, 80,000 TPA of TMT
Billets or 1, 80,000 TPA rods.

of TMT rods.
Page No. 9| 2. The proposed cement |2. The proposed expansion of | The EAC noted
Para griding unit is a category existing steel rolling mill is a | that this is Typo
33.1.20 B project and appraised as category B project and | error and
€)) Category A at Central appraised as Category A at recommend?d f9r
level project due to| = Central level project due to | the correction in
Interstate Boundary Interstate Boundary falling the minutes
falling within 5 km radial within 5 km radial distance
distance from the from the proposed project
proposed project site. site.
9. There is no change in configuration & capacity of units in granted EC.

Deliberations by the Committee

6. The Committee noted the following:

i). It was informed to the Committee members that PP has requested modifications in the 33rd
meeting of the EAC for Industry-I sector held on 30th May, 2023 and the EC dated 19.07.2023
granted to M/s Meenakshi Udyog (India) Pvt. Ltd. pertaining to proposal agenda no. 33.1 as referred
above. It was also mentioned by Project Proponent/ consultant that all desired modifications were part
of their EIA/EMP report.

ii). The EAC deliberated and noted that the request of the PP may be accepted and recommended
for the incorporation of the above-mentioned corrections/modifications in the minutes of the meeting.
Accordingly, aforementioned para 33.1.8 (Table column), 33.1.20 (1) and 33.1.20 (2) stands modified
in the minutes of 33th EAC (Industry-1) meeting as detailed in table above. According Corrigendum
to the EC dated 19.07.2023 granted to M/s Meenakshi Udyog (India) Pvt. Ltd., may be issued after
approval of Competent Authority as these are typographical error and needs factual corrections.

7. As per the recommendation the Unit configuration and capacity table in page 4 of EC dated
19.07.2023 is corrected as below.

SL. | Plant Equip | Existing facilities as per Proposed Units Final (Existing +

No. ment/ CTE dated 27.03.2006 Proposed)

Facility Configuration | Capacity | Configuration | Capacity | Configuration | Capacity
1 Induction |2 nos.of 7TPH| 1 x7 TPH |1 no.of 10 TPH |1 x 10 TPH [ 1 no. of 10 TPH |1 x 10 TPH
furnace 1 no.of 10 TPH | 1 x 10 TPH |2 nos. of 12 TPH| 2 x 12 TPH |2 nos. of 12 TPHR x 12 TPH

2. | Continuous 2 strands 2 strands - - 2 strands 2 strands
casting

Corrigendum in Environmental Clearance Page 2 of 4
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SL | Plant Equip | Existing facilities as per Proposed Units Final (Existiﬂ?
No. ment/ CTE dated 27.03.2006 Proposed)
Facility Configuration | Capacity | Configuration | Capacity | Configuration | Capacity
machine
3. RHF & 1 18T Nil Nil 1 18T
Scrubber
4. | Air Cooled 1 - 1 - 1 N
Water tower
5. | MS Billets 1 30000 TPA | 1,91,000 TPA of MS Billets |1,91,000 TPA of MS Billets
and 1,80,000 TPA of TMT | and 1,80,000 TPA of TMT
6. | TMT Rods 1 60000 TPA rods rods
7. | Plate type I - - - 1 -
heat
exchanger
8. Fume 1 - - - 1 =
Extraction
system
9. |Cooling tower 1 - - - 1 -

8. The EAC deliberation part of page 4 of EC dated 19.07.2023 is corrected as below.

i.  The instant proposal is for expansion of existing steel rolling mill [existing - 30000 Tons Per
Annum (TPA) MS Billets and 60000 Tons Per Annum TMT rods] to 1,91,000 TPA of MS
Billets and 1, 80,000 TPA of TMT rods.

ii.  The proposed expansion of existing steel rolling mill is a category B project and appraised as
Category A at Central level project due to Interstate Boundary falling within 5 km radial
distance from the proposed project site.

9. The MoEF&CC has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting the
recommendations of the Expert Appraisal Committee (Industry-1 Sector) hereby decided to grant
Corrigendum in Environmental Clearance dated 19" July, 2023 for instant proposal of M/s
Meenakshi Udyog (India) Pvt. Ltd. under the provisions of EIA Notification, 2006.

10.  The Ministry reserves the right to stipulate additional conditions, if found necessary at
subsequent stages and the project proponent shall implement all the said conditions in a time bound
manner. The Ministry may revoke or suspend the environmental clearance, if implementation of any
of the above conditions is not found satisfactory.

11.  Concealing factual data or submission of faise/fabricated data and failure to comply with any
of the conditions mentioned above may result in withdrawal of this clearance and attract action under
the provisions of the Environment (Protection) Act, 1986.

12.  This issues with approval of the competent authority.

(Dr. R. B. Lal)
Scientist ‘F’/ Director

Corrigendum in Environmental Clearance Page 3 of 4
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Tel: 011-20819346

Copy to: -

1.

10.

11.

Principal Secretary to Government, Department of Environment, Climate Change and Forests,
Government of Tamil Nadu.

Additional Chicf Sccretary to Government, Department of Cnvironment, Climate Change and
Forests, Government of Tamil Nadu.

The Director General of Forest, Ministry of Environment, Forest and Climate Change, New
Delhi.

Principal Chief Conservator of Forests (Head of Department), Panagal Maaligai, |, Jeenis
Road, Saidapet, Chennai 600 015.

Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated Regional
Office, Ist and IInd Floor, Handloom Export Promotion Council, 34, Cathedral Garden Road,
Nungambakkam, Chennai — 34.

Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi-110032.

Member Secretary, Tamil Nadu Pollution Control Board, 76, Mount Salai, Guindy, Chennai-
600 032, Tamil Nadu.

Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man Singh
Road Area, New Delhi, Delhi 110001

District Collector, Krishnagiri District, Tamil Nadu.
The Monitoring Cell, IA Division, Ministry of Environment, Forest and Climate Change, New

Delhi.

Guard File/Record File/Monitoring File/MOEF&CC Website.
(Dr. R. B. Lal)

Scientist ‘F’/ Director
Tel: 011-20819346
Email-rb.lali@nic.in

Corrigendum in Environmental Clearance Page 4 of 4
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Inthe National Green Tribunalt

(Through Video Conferencing)
(BEFORE S.P. WANGDI, JUDICIAL MEMBER AND SIDDHANTA DAS, EXPERT MEMBER)

Gajubha Jesar Jadeja ... Applicant(s);
Versus
Union of India and Others ... Respondent(s).
Original Application No. 55/2019(W2Z)
Decided on February 12, 2020
Advocates who appeared in this case:

Rahul Chaudhary, Advocate, for the Applicant(s)

Mr. Pinaki Misra, Senior Advocate a/w Mr. Kishore Kumar and Mr. Pratesh
Chaudhary, Advocates for Respondent No. 7, for the Respondent(s)

Mr. D.M. Gupte, Advocate for Respondent No. 1

Ms. Nidhi Jaswal and Ms. Manyaa Chandok, Advocates for GPCB

Mr. Parth. H. Bhatt & Priyanshi Chandarana for Tushar Mehta, for State of Gujarat
for R-4 & 5

ORDER

1. The present application has been filed alleging viclation of the EIA Notification,
2006 by the Respondent No. 7 on the ground that it had failed to obtain
Environmental Clearance before commencing with the Cold Rolled Stainless Steel
manufacturing industry and was extracting ground water without NoC from the Central
Ground Water Authority.

2. Vide order dated 27.08.2019, apart from issuing notice, we had directed
constitution of a committee comprising of (i) The State Environmental Impact
Assessment Authority (SEIAA), Gujarat, (ii) the Gujarat Pollution Control Board
(GPCB) (iii) the District Collector/Magistrate, Kutch District and (iv)The Regional
Director, 2 CGWA with a direction to verify on the factual aspects set out in the
original application and to submit a report.

3. The consequential report filed by the Joint Committee was considered on
15.10.2019 which inter-alia concluded as follows:"“e

"Committee concluded that the opinion on applicability of Environmental

Clearance to the aforementioned unit involving process of Rolling,

Annealing Furnace, Pickling and Skin Pass Rolling can only be given by the

Ministry of Environment, Forest & Climate Change in consideration of the

EIA Notification, 2006 as amended on 01/12/2009 ad definition of the

Secondary Metallurgical Processing Industries as given in the EIA Guidance

Manual Prepared by IL & FS Ecosmart Ltd.”

4. During the course of the proceeding on 15.10.2019, Mr. Rahul Chaudhary,
Learned Counsel for the Applicant, placed before us letter dated " August, 2019,
written by the MoEF to the Chairman, SEIAA, Chhattisgarh, on the same subject
whereby it has been stated as follow:

“It is to inform that the Ministry is in receipt of various representation
with regard to applicability of EIA Notification 2006 on steel re-rolling
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mills. The representations received earlier in this regard have peen
deliberated upon suitably in this Ministry.

2. As on date the Technical EIA Guidance Manual of the MoEF & CC for
Metallurgical industry classifies rerolling as a secondary metallurgical
industry.

3. As per EIA Notification 2006 secondary metallurgical industries are
to be appraised for EC as category B projects under schedule 3(a)
Metallurgical industries. In case of secondary metallurgical processing
industries units, those projects involving operation of furnaces only such
as induction and electric arc furnace, submerged arc furnace, and cupola
with capacity more than 30000 tonnes per annum (TPA) would require
Environmental Clearance.

4. In view of the above, you are hereby requested to appraise the steel
re-rolling proposals as per the provisions of EIA Notification 2006."

5. Considering the above facts and circumstances where the report involved facts
pari materia to the present case, the stand of the MoEF taken in the letter dated
14.8.2019, in our opinion, would be applicable in full force in the present case also.
However, before taking a final call, we deemed it appropriate to seek the clarification
from the MOEF as to whether the position indicated in the letter referred to above
would be applicable in the present case also.

6. In the interregnum, I.A No. 4 of 2020 came to be filed by the respondent no. 7,
the project proponent and was taken up on 16.1.2020 on being mentioned by the
learned counsel for the said respondent. None had appeared for the Applicant on that
day despite having been informed of the I.A being listed on that day. In fact the
learned counsel had informed by e-mail of the same date that he would be appearing
on 12.2.2020 when this O.A was earlier listed.

7. The I.A had been preferred by the Respondent No. 7 to place on record the
subsequent events which taken place after the order dated 21.11.2019 prohibiting
further operation of the unit. A minutes of the meeting of the reconstituted
Environment Appraisal Committee (EAC) (Industry-I) held on 23 — 24t December
2019 was placed before us, the relevant part of which read as follows;

"14.21.20 in view of the forgoing and after detailed deliberations, the

Committee recommended the following:

i.) Project activity of CSPL falls under Category B of Schedule 3(a)
Metallurgical Industries (ferrous and non-ferrous) of EIA Notlification,
2006.

ii.) The committee also noted that there are a few issues which may have
diverse interpretations. The reports submitted by the Committee
formed by the Hon'ble NGT and the joint inspection report by the
Regional office of Bhopal and RO of GPCB for Kutch, have also left the
final interpretation to the MoEF&CC. It is also noted that the present
unit has obtained CTE from GPCB which is a Statutory authority. There
may be other similarly placed cases in the country. This shows that
there is a scope and need for further clarification in the matter
regarding certain issues so that there is no subjective interpretation in
future. These issues are (1) definition of secondary metallurgy units
for the purpose of EIA process, (2) clarification about the types of
furnaces under applicability of MoEF&CC notification 2006 and (3)
clarifying re rolling v. cold rolling in the context of Environment
Clearance. Therefore, for further smoothening the EC process for
present unit and proposals in future, the MoOEF&CC may consider
issuing further clarifications.
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fii.) In order to address to instant and similar cases where swuch re
rolling/cold rolling units are established or operating with a CTE/CTO
from the concerned State Pollution Control Boards, the Ministry may
consider directing the State Pollution Control Boards to get a list of ali
such cases and take further quick actions so that they apply for EC and
get covered by the EIA notification 2006. Since, these units are
established or operating under the CTEs/CTOs obtained from a
statutory authority i.e. the respective State Pollution Control Boards, a
period of one year may be allowed for this recommended conversijon to
EC. This will also ensure that the units remain in operation for the
allowed period and closures, unemployment and related social
issues/unrests are avoided.. During this period of one year, they will
have to follow all the conditions imposed under the CTE.CTO.”

8. As will appear from paragraph (iii.) of clause 14.21.20 of the minutes reproduced
dabove, category of the units to which the Respondent No. 7 belongs, having been
established or operating under CTEs/CTOs obtained from the statutory authority, are
permitted to operate for conversion to EC and would ensure that the units remain in
operation for the said period with the condition that during the period of one year, the
units shall follow all the conditions imposed under the CTE/CTO.

9. In the context of the above, we have noted that the respondent no. 7 had been
operating under a CTE issued by the GSPCB containing the terms and conditions
prescribed therefor. We were thus of the opinion that the order dated 21.11.2019
granting stay of the operation of the unit, required modification to the extent that the
respondent no. 7 shall be permitted to run for a period of one year provided that the
unit strictly adhere to the CTE conditions till such time CTO was not granted.

10. A short affidavit has now been filed on behalf of the respondent no. 7 which is
dated 10.2.2020 to bring on record certain additional documents. On 7.2.2020, the
MoEF also filed an affidavit which we find to be of relevance as by that affidavit, the
MoEF has accepted recommendations no. (iii) of the Expert Committee reproduced
above. We may reproduce below the relevant paragraph of the affidavit:—

"5, It is submitted that the Ministry has accepted the recommendations
no. (iii). of EAC to allow those units, operating under the CTEs/CTOs
obtained from the respective State Pollution Control Boards, for a period of
one year. Further, it has been decided that the requirement of EC or not for
such units is a policy decision. Hence, the Ministry will constitute an Expert
Committee, other than an EAC, having metallurgical experts for their
recommendations.

11. Considering the above facts and circumstances when the foundational question
involved in the case have been dealt with effectively by the MoEF, in our considered
opinion, nothing further would survive for our consideration.

12. It would appear from the sequence of events that the position that subsisted
earlier in respect of Cold Rolled Coils (CRC) of stainless steel was quite obscure as it
was not clear as to whether such activity would require environmental clearance under
the EIA notification, 2006. The MoEF upon consideration of the expert opinion appears
to have now clarified that such industry do require prior environmental clearance but,
having regard to the fact that there were a large number of such mills operating on
the strength of CTE and CTO, opportunity should be provide to such units to fall within
the EC regime by granting a period of at least one year to operate for the purpose.

13. In view of the above the O.A stands disposed off and no order as to cost.

t Principal Bench, New Delhi
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th July, 2022

S.0. 3250(E).—Whereas, the Hon’ble National Green Tribunal videits order, dated the
12" February, 2020, in Original Application No. 55/2019 (WZ), (Gajubhu Jesar Judeja vs Union of India
&Ors.), has inter alia observed that Cold Rolled Stainless Steel Manufacturing Industries require prior
environment clearance but, having regard to the fact that there were a large number of such mills operating
on the strength of Consent to Establish (CTE) and Consent to Operate (CTO), the Hon’ble Tribunal has
held that opportunity should be provided to such units to fall within the Environment Clearance regime by
granting a period of at least one year to operate for the purpose;

And whereas, the Central Government, keeping in view the impact caused due to the Covid19
pandemic has taken a considered decision in line with the above said order of the Hon’ble National Green
Tribunal, so as to provide a window period for such re-rolling or cold rolling units to obtain prior
Environmental Clearance;

And whereas, the Central Government is of the view that steel re-rolling operations fall under the
purview of the secondary metallurgical processing industry and require Environment Clearance as per
item 3(a), relating to Metallurgical Industries (Ferrous and Non-ferrous), of the Schedule to the notification
of the Government of India in the erstwhile Ministry of Environment and Forest, published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide notification number S.0. 1533 (E), dated
the 14" September, 2006, mandating the requirement of prior environmental clearance for the projects
covered in its Schedule (hereinafter referred to as the said notification), wherein all non—toxic secondary
metallurgical processing units with capacities greater than 5000 tonnes/annum (TPA) fall under category B;

Now, therefore, in exercise of the powers conferred by section 3 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby directs that all the standalone re-rolling units or
cold rolling units, which are in existence and in operation as on the date of this notification, with valid
Consent to Establish (CTE) and Consent to Operate (CTO) from the concerned State Pollution Control
Board or the Union territory Pollution Control Committee, as the case may be, shall apply online for grant
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3
of Terms of Reference (ToR) followed by Environment Clearance and the said units shall be granted

Standard Terms of Reference as per item 3(a) of the said notification and shall be exempted from the
requirement of public consultation:

Provided that the application for the grant of ToR shall be made within a period of one year from
the date of this notification.

2. This notification shall come in to force from the date of its publication in the Official
Gazette.

[F. No. IA-J-11013/8/2019-IA.1I(1)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. a1 OK KUM AR Bz oty o vusay
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Annexure-11
2022 SCC OnlLine SC 993

In the Supreme Court of India
(BEFORE HEMANT GUPTA AND VIKRAM NATH, ]11.)

Civil Appeal No. 3116 of 2020

Gajubha Jadeja Jesar ... Appellant(s);

Versus
Union of India and Others ... Respondent(s).
With
Civil Appeal No. 3576 of 2020
Civil Appeal No. 3116 of 2020 and Civil Appeal No. 3576 of 2020

Decided on August 10, 2022

The Judgment of the Court was delivered by

HEMANT GUPTA, J.:— This order shall dispose of Civil Appeal No. 3116 of 2020
arising out of an application filed by the appellantl before the National Green Tribunal?®
and Civil Appeal No. 3576 of 2020 filed by the Project Proponent, both arising out of
the same order passed by the Tribunal on 12.2.2020.

2. The Project Proponent applied for Consent to Establish (CTE) Cold Rolied Coils of
stainless steel on 20.1.2018, the permission of which was granted by Gujarat State
Pollution Control Board. After the unit was erected, Project Proponent was granted
permission to operate the unit on 6.2.2020. It is noted that the Project Proponent has
invested Rs. 1100 crores for the development of infrastructure and had a turnover of
approximately Rs. 743 crores and paid Rs. 286.17 crores as Goods and Services Tax
till the Financial Year 2020-2021. The applicant also earned US Dollars 15.52 million
foreign exchange for the country.

3. An application was filed before the Tribunal on 20.7.2019 on the ground that the
Project Proponent has set up the unit in violation of Environment Impact Assessment
(EIA) notification dated 14.9.2006, as such plant would fall within category 3(a) i.e.,

secondary metallurgical industry for which a prior environmental clearance is required.
The relevant extract from the EIA notification reads thus:

3(a) Metallurgical a) Primary| Sponge iron| General
industries metallurgical manufacturing | Condition shall
(ferrous & non| industry Alll <200 TPD apply for
ferrous) projects Secondary Sponge iron

b) Sponge iron| metallurgical manufacturing
manufacturing | processing Note:
=200 TPD industry (i) The
C) Secondary| i) All toxic and| recycling
metallurgical heavy metal| industrial units
processing producing units| covered under
industry Alll <20,000 HSM Rules are
toxic and| tonnes/annum | exempted.
heavy metall ii) All other| (ii) In case of]
producing units| nontoxic secondary
= 20,000| secondary metallurgical
tonnes/annum | metallurgical processing
= processing industrial units
industries only those
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>5000 projects

tonnes/annum | involving
operation of
furnaces such
as induction
and electric are
furnace,

submerged are
furnace, cupola
and Crucible
furnace with
capacity more
than 30,000
tonnes per
annum (TPA)
would  require
environmental
clearance

(iii) Plant/units
other than
power plants
(given against
entry no. 1 (d)

of the
schedule),
based on
municipal solid
waste (non
hazardous) are
exempted).

4. The Tribunal set up a Joint Committee on 28.7.2019. The Committee concluded
that the applicability of the notification would be determined by the Ministry of
Environment, Forest and Climate Change?. The Ministry filed an affidavit on
21.11.2019, on the basis of which the Tribunal took a prima facie view that the
industry -requires an environmental clearance and thus stayed all activities of the
project as the Ministry sought time to file an additional response. Later, an affidavit
was filed by the Ministry that a Group of Experts had been appointed on the issue.
After the said report, the Project Proponent filed an application for modification of the
order passed by the Tribunal on 21.11.2019 and the stay was thereafter vacated on
16.1.2020.

5. The Expert Appraisal Committee? in its meeting held on 23-24.12.2019
concluded that grace period of one year could be granted where the industry has been
established after CTE/CTO. The Ministry filed an affidavit accepting the
recommendation No. 3(iii) of the EAC recommending one year grace period for the
industry. The relevant part of the recommendation is reproduced as under:

“i. Project activity of CSPL falls under Category B of Schedule 3(a) Metallurgical
Industries (ferrous and non-ferrous) of EIA Notification, 2006.

ii. The committee also noted that there are a few issues which may have diverse
interpretations. The reports submitted by the Committee formed by the Hon'ble
NGT and the joint inspection report by the Regional office of Bhopal and RO of GPCB
for Kutch have also left the final interpretation to the MoEF&CC. It is also noted that
the present unit has obtained CTE from GPCB which is a Statutory authority. There
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may be other similarly placed cases in the country. This shows that there is § scope
and need for further clarification in the matter regarding certain issues so that there
is no subjective interpretation in future. These issues are (1) definition of secondary
metallurgy units for the purpose of EIA process, (2) clarification about the types of
furnaces under applicability of MoEF&CC notification 2006 and (3) clarifying re
rolling vs. cold rolling in the context of Environment Clearance. Therefore, for
further smoothening the EC process for present unit and proposals in future, the

MoEF&CC may consider issuing further clarifications.

ili. In order to address to instant and similar cases where such re rolling/cold
rolling units are established or operating with a CTE/CTO from the concerned State
Pollution Control Boards, the Ministry may consider directing the State Pollution
Control Boards to get a list of all such cases and take further quick actions so that
they apply for EC and get covered by the EIA notification 2006. Since, these units
are established or operating under the CTEs/CTOs obtained from a statutory
authority i.e. the respective Stale Pollution Control Boards, a period of one year may
be allowed for this recommended conversion to EC. This will also ensure that the
units remain in operation for the allowed period and closures, unemployment and
related social issues/unrests are avoided. During this period of one year, they will
have to follow all the conditions imposed under the CTE/CTO.”

6. It is on the basis of the said recommendation that the Tribunal passed the order
dated 12.2.2020 that in view of the large number of such mills operating on the
strength of CTE/CTO, opportunity should be provided to such units to fall within EC
regime by granting a period of at least one year to operate for the purpose.

7. The applicant challenged the time granted by the Tribunal on the ground that the
Tribunal has no jurisdiction to grant period for obtaining Environmental Clearance as
the EIA notification mandates a prior Environmental Clearance. Since such consent
was not obtained before the setting up of the industry, the time limit of one year is
against the mandate of the statute. It was further argued that under Section 21 of the
National Green Tribunal Act, 20102, the Tribunal has the jurisdiction to set aside the
Environmental Clearance but has no jurisdiction for the grant of time for
Environmental Clearance.

8. The Project Proponent, aggrieved against the order passed by the Tribunal,
challenged the findings recorded that Environmental Clearance is required. During the
pendency of the appeal before this Court, the Project Proponent was served with a
closure notice on 25.6.2021 by the Gujarat State Pollution Control Board and the unit
was closed in terms of the said notice. This closure notice has been assailed by way of
I.A. No. 81563 of 2021.

9. While the appeals were pending before this Court, the Government of India has
published a notification on 20.7.2022 in terms of Section 3 of the Environment
(Protection) Act, 19862 to apply Terms of Reference within one year followed by
Environmental Clearance. The notification reads thus:

“MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th July, 2022

S.0. 3250(E).—Whereas, the Hon'ble National Green Tribunal vide its order,
dated the 12th February, 2020, in Original Application No. 55/2019 (W2Z), (Gajubha
Jesar Jadeja v. Union of India), has inter alia observed that Cold Rolled Stainless
Steel Manufacturing Industries require prior environment clearance but, having
regard to the fact that there were a large number of such mills operating on the
strength of Consent to Establish (CTE) and Consent to Operate (CTO), the Hon'ble
Tribunal has held that opportunity should be provided to such units to fall within
the Environment Clearance reaime bv arantina a period of at least one vear to
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operate for the purpose;

And whereas, the Central Government, keeping in view the impact caused due to
the Covid19 pandemic has taken a considered decision in line with the above said
order of the Hon'ble National Green Tribunal, so as to provide a window period for
such re-rolling or cold rolling units to obtain prior Environmental Clearance;

And whereas, the Central Government is of the view that steel re-rolling
operations fall under the purview of the secondary metallurgical processing industry
and require Environment Clearance as per item 3(a), relating to Metallurgical
Industries (Ferrous and Non-ferrous), of the Schedule to the notification of the
Government of India in the erstwhile Ministry of Environment and Forest, published
in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide
notification number S.0. 1533 (E), dated the 14th September, 2006, mandating
the requirement of prior environmental clearance for the projects covered in its
Schedule (hereinafter referred to as the said notification), wherein all non-toxic
secondary metallurgical processing units with capacities greater than 5000
tonnes/annum (TPA) fall under category B;

Now, therefore, in exercise of the powers conferred by section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby
directs that all the standalone re-rolling units or cold rolling units, which are in
existence and in operation as on the date of this notification, with valid Consent to
Establish (CTE) and Consent to Operate (CTO) from the concerned State Pollution
Control Board or the Union territory Pollution Control Committee, as the case may
be, shall apply online for grant of Terms of Reference (ToR) followed by
Environment Clearance and the said units shall be granted Standard Terms of
Reference as per item 3(a) of the said notification and shall be exempted from the
requirement of public consultation:

Provided that the application for the grant of ToR shall be made within a
period of one year from the date of this notification.

2. This notification shall come in to force from the date of its publication in the
Official Gazette.

[F. No. IA-1-11013/8/2019-IA.1I(I)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy”

10. with this background, the parties have addressed arguments on the question of
jurisdiction of the Tribunal to pass an order to operate a unit without Environmental
Clearance and the decision of closure of the unit.

11. It may be stated that there are 1689 similar Re-Rolling/Cold Re-Rolling Steel
Plants in the country out of which 403 plants are in the State of Gujarat itself. All the
units have been set up without obtaining prior Environmental Clearance as there was
an ambiguity whether such Rolling Steel Mills are required to obtain prior
Environmental Clearance.

12. Ms. Anitha Shenoy, learned senior counsel for the applicant relies upon
judgments of this Court reported as Common Cause v. Union of India’Z, Hanuman
Laxman Aroskar v. Union of India® and Alembic Pharmaceuticals Limited v. Rohit
Prajapatiﬁ to contend that prior Environmental Clearance is mandatory. Since the unit
has been set up in violation of the notification, the Tribunal could not permit the unit
to operate.

13. On the other hand, Mr. Shyam Divan, learned senior counsel for the Project
Proponent submitted that in terms of Section 21 of the NGT Act, the Tribunal is
competent to pass an order towards sustainable development. It is contended that the
order of the Tribunal granting time of at least one year is based upon report of the
recommendation of the EAC. The EAC recommended that Re-Rolling Units are
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established or operating with CTE/CTO from the concerned State Pollution Control
Boards, therefore, a period of one year may be allowed for this recommended
conversion to Environment Clearance regime.

14. Mr. Divan also referred to an affidavit filed on behalf of the Ministry referring to
the report submitted by a high-level Expert Committee under the Chairmanship of Dr.
Indranil Chattoraj, Director, National Metallurgical Laboratory, Jamshedpur. The
Committee noted that there is ambiguity in the EIA notification with respect to
applicability of Environmental Clearance for non-toxic secondary metallurgical
processing industry. Therefore, in order to bring out clarity, the Ministry may amend
schedule 3(a) of the EIA notification. The relevant assertion from the affidavit reads
thus:

"7. That the committee after conducting a series of meetings submitted its report
on 17/01/2022. The committee, inter-alia, has recommended that

i. “That there is an ambiguity in the EIA notification, 2006 with respect to
the applicability of EC for non-toxic secondary metallurgical processing
industry.

ii. Steel re-rolling mills [Hot rolling (or) Cold rolling] are one of the
processes in the secondary metallurgical processes and attracts the provisions
of the Environment Impact Assessment (EIA) Notification, 2006.

iii. There are around 1689 standalone steel re-rolling mills operating across
the country without requisite Environment Clearance and such unit may be
brought under EC regime by providing an adequate time frame.

iv. Revised threshold limits for primary and secondary metallurgical
industry prescribed under chapter 6 may be considered by the Ministry for
amending the schedule 3(a) of EIA Notification, 2006 in order to bring out
clarity on the applicability of EC for difference secondary processes in
metallurgical industry.

That a copy of the report of the HLEC has been annexed as ANNEXURE R/2.

8. That it is humbly submitted that Ministry is in the process of bringing out
suitable amendment in the EIA Notification 2006 in line with the recommendations
made by the Committee, in order to remove the ambiguity with respect to the
applicability of EC for non-toxic secondary metallurgical processing industry.”

15. It is in pursuance of such report, the amendment was published on 20.7.2022.

16. Mr. Divan further relies upon an order passed by this Court in Municipal

Corporation of Greater Mumbai v. Ankita Sinha'® wherein the question as to whether
the Tribunal has suo moto jurisdiction to entertain proceedings under the NGT Act
were examined. The scope of jurisdiction of the Tribunal was also considered.

17. Mr. Divan also refers to an order passed by this Court reported as Pahwa

Plastics Pvt. Ltd. v. Dastak NGO wherein the order passed by the Tribunal, holding
that the manufacturing units which do not have prior Environmental Clearance could
not be allowed to operate, was set aside.

18. We have heard learned counsel for the parties and find no error in the order
passed by the Tribunal. The order of the Tribunal is based upon recommendation of
the EAC which suggested that one year time should be granted to the industry to
comply with the EIA notification dated 14.9.2006. The stand of the Ministry as well as
the Project Proponent is that there was ambiguity in the EIA notification 2006. 1689
units have come up in the country on the basis of CTE and CTO regime. It is not a case
of ambiguous interpretation in respect of one or two units but the entire country was
having the same interpretation that Re-Rolling Steel Plants do not require a prior
Environmental Clearance. The ambiguity has been removed only on 20.7.2022 when
the notification has been amended, as reproduced above. Since there was ambiguity
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earlier, the Tribunal had granted time to the Project Proponent to comply with the
requirement of Environmental Clearance.

19. Such direction of the Tribunal is, in fact, arising out of scope of powers
conferred on the Tribunal under Section 21 of the NGT Act. This Court in Ankita Sinha
considering the suo moto powers of the Tribunal held as under:

"98. The NGT Act, when read as a whole, gives much leeway to the NGT to go
beyond a mere adjudicatory role. The Parliament's intention is clearly discernible to
create a multifunctional body, with the capacity to provide redressal for
environmental exigencies. Accordingly, the principles of environmental justice and
environmental equity must be explicitly acknowledged as pivotal threads of the
NGT's fabric. The NGT must be seen as a sui generis institution and not unus
multorum, and its special and exclusive role to foster public interest in the area of
environmental domain delineated in the enactment of 2010 must necessarily
receive legal recognition of this Court.

XXX XXX XXX

102. In circumstances where adverse environmental impact may be egregious,
but the community affected is unable to effectively get the machinery into action, a
forum created specifically to address such concerns should surely be expected to
move with expediency, and of its own accord. The potentiality of disproportionate
harm imposes a higher obligation on authorities to preserve rights which may be
waylaid due to such restrictive access. It is also noteworthy that the “global impacts
of climate change will fall disproportionately on minority and low-income
communities” 12 Thus, an affirmative role, beyond mere adjudication at the instance
of applicant, is certainly required for serving the ends of environmental justice, as
the statute itself requires of the NGT. We cannot validate an argument which
furthers uncertainty to justify the role of a spectator, if not inaction, and would
most assuredly result in injustice.

103. The NGT, with the distinct role envisaged for it, can hardly afford to remain
a mute spectator when no-one knocks on its door. The forum itself has correctly
identified the need for collective stratagem for addressing environmental concerns.
Such a society centric approach must be allowed to work within the established
safety valves of the principles of natural justice and appeal to the Supreme Court.
The hands-off mode for the NGT, when faced with exigencies requiring immediate
and effective response, would debilitate the forum from discharging its
responsibility and this must be ruled out in the interest of justice.”

20. In Pahwa Plastics Pvt. Ltd., an establishment had been set up pursuant to CTE
and CTO from the concerned statutory authority. The establishment applied for ex-post
facto Environmental Clearance. In these circumstances, this Court held that ex-post
Environmental Clearance should not ordinarily be granted but it cannot be declined
with pedantic rigidity, regardless of the consequences of stopping the operation.
Hence, the order of the Tribunal to close the units was found to be erroneous. The
order of closure of establishments for the lack of Environmental Clearance was set
aside by this Court, inter alia, for the reason that whether the unit contributing to the
economy and providing livelihood to hundreds of people set up in pursuance to
requisite approvals of the concerned statutory authorities should be closed down for
the technical irregularity or want of prior Environmental Clearance. This Court held as
under:

"“54. The manufacturing units of the Appellants appoint about 8,000 employees
and have a huge annual turnover. An establishment contributing to the economy of
the country and providing livelihood ought not to be closed down only on the
ground of the technical irregularity of not obtaining prior Environmental Clearance
irrespective of whether or not the unit actually causes pollution.
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XXX XXX XXX

56. As held by this Court in Electrosteel Steels Limited (supra) e€x post facto
Environmental Clearance should not ordinarily be granted, and certainly not for the
asking. At the same time ex post facto clearances and/or approvals and/or removal
of technical irregularities in terms of a Notification under the EP Act cannot be
declined with pedantic rigidity, oblivious of the consequences of stopping the
operation of mines, running factories and plants.

57. The 1986 Act does not prohibit ex post facto Environmental Clearance. Grant
of ex post facto EC in accordance with law, in strict compliance with Rules,
Regulations, Notifications and/or applicable orders, in appropriate cases, where the
projects are in compliance with, or can be made to comply with environment norms,
is in our view not impermissible. The Court cannot be oblivious to the economy or
the need to protect the livelihood of hundreds of employees and others employed in
the project and others dependent on the project, if such projects comply with
environmental norms.

XXX XXX XXX

60. Even though this Court deprecated ex post facto clearances, in Alembic
Pharmaceuticals Ltd. (supra), this Court did not direct closure of the units
concerned but explored measures to control the damage caused by the industrial
units. This Court held: —

"However, since the expansion has been undertaken and the industry has
been functioning, we do not deem it appropriate to order closure of the entire
plant as directed by the High Court.”

XXX XXX XXX

63. Ex post facto environmental clearance should not be granted routinely, but in
exceptional circumstances taking into account aill relevant environmental factors.
Where the adverse consequences of denial of ex post facto approval outweigh the
consequences of regularization of operations by grant of ex post facto approval, and
the establishment concerned otherwise conforms to the requisite pollution norms,
ex post facto approval should be given in accordance with law, in strict conformity
with the applicable Rules, Regulations and/or Notifications. The deviant industry
may be penalised by an imposition of heavy penalty on the principle of ‘polluter
pays’ and the cost of restoration of environment may be recovered from it.

64. The question in this case is, whether a unit contributing to the economy of
the country and providing livelihood to hundreds of people, which has been set up
pursuant to requisite approvals from the concerned statutory authorities, and has
applied for ex post facto EC, should be closed down for the technical irregularity of
want of prior environmental clearance, pending the issuance of EC, even though it
may not cause pollution and/or may be found to comply with the required norms.
The answer to the aforesaid question has to be in the negative, more so when the
HSPCB was itself under the misconception that no environment clearance was
required for the units in question. HSPCB has in its counter affidavit before the NGT
clearly stated that a decision was taken to regularize units such as the Apcolite
Yamuna Nagar and Pahwa Yamuna Nagar Units, since requisite approvals had been
granted to those units, by the concerned authorities on the misconception that no
EC was required.

XXX XXX XXX

66. Ex post facto EC should not ordinarily be granted, and certainly not for the
asking. At the same time ex post facto clearances and/or approvals cannot be
declined with pedantic rigidity, regardless of the consequences of stopping the
operations. This Court is of the view that the NGT erred in law in directing that the
units cannot be allowed to function till compliance of the statutory mandate.”
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21. The judgment in Common Cause referred to by Ms. Shenoy is of no help to
support her arguments as the question was whether illegal mining can be said to be
within the leased area for mining. It was held that illegal mining takes within its fold
excess extraction of a mineral over the permissible limit even within the mining lease
area under the Mines and Minerals (Development and Regulation) Act, 1957.

22. In Hanuman Laxman Aroskar, this Court held that the EIA notification of the
year 2006 demonstrates an increasing awareness of the complexities of the
environment and the heightened scrutiny required to ensure its continued sustenance,
for today and for generations to come. It embodies a commitment to sustainable
development. It was held as under:

“56. The 2006 Notification embodies the notion that the development agenda of
the nation must be carried out in compliance with norms stipulated for the
protection of the environment and its complexities. It serves as a balance between
development and protection of the environment : there is no trade-off between the
two. The protection of the environment is an essential facet of development. It
cannot be reduced to a technical formula. The notification demonstrates an
increasing awareness of the complexities of the environment and the heightened
scrutiny required to ensure its continued sustenance, for today and for generations
to come. It embodies a commitment to sustainable development. In laying down a
detailed procedure for the grant of an EC, the 2006 Notification attempts to bridge
the perceived gap between the environment and development.”

23. In Alembic Pharmaceuticals Limited, the validity of circular dated 14.5.2002
was in question. This Court found that such circular is contrary to the EIA notification
of 1994. It was decided by the Ministry that the industrial units which had gone into
production without obtaining an EC would have to apply for and obtain an ex-post
facto EC. The said judgment has no applicability to the facts of the present case where
the Ministry itself is of the opinion that there was an ambiguity in the EIA notification
of 2006. Such ambiguity has been removed only when the EIA notification was
subsequently amended on 20.7.2022. Therefore, the judgments referred to by Ms.
Shenoy are not applicable to the facts of the present case.

24. We are constrained to point out that out of 1689 units in the country, the
applicant has chosen the Project Proponent as it appears to be a motivated petition to
target the Project Proponent though the Cold Steel Rolling Mills in the country were
operating under the same regime. Not only the Project Proponent, but the country also
has suffered immensely on account of closure of the unit which was export oriented
unit. It may be noticed that the Gujarat State Pollution Control Board has chosen the
Project Proponent to serve with a closure notice on 25.6.2021. The unit is lying closed
since then. In view of the amendment in the EIA notification dated 20.7.2022, the
unit has time to seek Environmental Clearance in terms of the time line mentioned in
the notification. Therefore, the order of closure of the unit cannot be sustained.

25. In view of the said fact, Civil Appeal No. 3116 of 2020 is dismissed. I.A. No.
81563 of 2021 in Civil Appeal No. 3576 of 2020 challenging the closure notice issued
by Gujarat State Pollution Control Board dated 25.6.2021 is allowed and the closure
notice is quashed. The Civil Appeal No. 3576 of 2020 stands disposed of In the above
terms.

For short, the ‘Applicant’
For short, the ‘Tribunal’
For short, the ‘Ministry’

4 For short, the ‘EAC’
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* For short, the ‘NGT Act’

§ For short, the ‘Environment Act’
7 (2017) 9 SCC 499

§ (2019) 15 scc 401

¥ (2020) 17 SCC 157

19 2021 SCC Online SC 897

11 2022 SCC OnLine SC 362

12 gcott La Franchi, Surveying the Precautionary Principle's Ongoing Global Development : The Evolution of an
Emergent Environmental Management Tool, [32 B.C. Envtl. Aff. L. Rev. 679 (2005)
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rule/ regulation/ circular/ notification. All disputes will be subject exciusively to jurisdiction of courts, tribunals and forums at Lucknow only. The
authenticlty of this text must be verified from the original source.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 26th July, 2023

S.0. 3372(E).—WHEREAS, the Central Government, vide notification number S.O. 3250(E), dated the
20" July, 2022, directed that all the standalone re-rolling units or cold rolling units, which are in existence and in
Operation as on the date of this notification, with valid Consent to Establish and Consent to Operate from the
concerned State Pollution Control Board or the Union territory Pollution Control Committee, as the case may be, shall
apply online for grant of Terms of Reference (ToR) followed by Environment Clearance and the said units shall be
granted Standard Terms of Reference as per item 3(a) of the notification of the Government of India in the, erstwhile
Ministry of Environment, Forest and Climate Change number S.O 1533(E ), dated the 14™ September, 2006 and shall
be exempted from the requirement of public consultation, provided that the application for the grant of ToR shall be
made within a period of one year from the date of the said notification.

AND WHEREAS, the Central Government deems it necessary to extend the said period by a further period
of'six months;

NOW, THEREFORE, in exercise of the powers conferred by section 3 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following amendment in the notification of the
Government of India in the Ministry of Environment, Forest and Climate Change number S.0. 3250(E), dated the 20t
July, 2022, namely:-

In the said notification, in paragraph 1, in the proviso, for the words, “one year” the words “one year and six
months” shall be substituted.

[F. No. IA-J-11013/8/2019-1A.1I (I)]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note.- The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub -section
(ii) vide notification S.0.3250 (E), dated the 20t July, 2022.
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